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LOK SABHA

Wednesday, December 2, 1964/
Agrahoyana 11, 1886 (Saka)

The Lok Sabhc met at Eleven of the
Clock.

[Mgr, SPEARER in the Chair].

Shri Ranga: There are more Minis-
ters than there are Members.

Mr. Speaker: He ought to try to get
in more Members then.

ORAL ANSWER TO QUESTIONS
Indo-Pak Border Violations
_i,
Shri S. M. Banerjee:
Shri Vidya Charan Shukla:
Shri Daji:
Shri P. C. Borooah:
Shri Yashpal Singh:
Shri Vishram Prasad:
Shri Bagri:
Shri Rameshwar Tantia:
304 Shri Naval Prabhakar:
Shri P. R. Chakraverti:
Shri S. N. Chaturvedi:
Shri Onkar Lal Berwa:
Shri Prakash Vir Shastri:
Shri Jagdev Singh
Siddhanti:
Shri Daljit Singh:
] Shri Bhagwat Jha Azad:
| Shrimati Jyotsna Chanda:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there have been any
fresh intrusions or border clashes on
Indo-Pakistan border other than Jam-
mu and Kashmir since 1st October,
1964: and

(b) it so, the particulars thereof?
1687 (Ai) LSD—I1.
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The Minister of State in the Mimis-
try of Home Affairs (Shri Hathi): (a)
and (b). A statement is laid on the
Table of the House.

Statement
(a) Yes, Sir.
(b) Since lst October, 1964, so far,
fitty two incidents have been report-

ed to the Government of India. The
particulars are as follows:—

(1) West Bengal-East
Pakistan border 17 incidents

(2) Assam-East Pakistan

border, 12 incidents
(3) Tripura-East Pakistan

border, 19 incidents
(4) Rajasthan-West Pakistan

border. 4 incidents
(5) Punjab-West Pakistan

border. ... Nil
(8) Gujarat-Pakistan

border. . Nil
Shri 5. M. Banerjee: From the

statement, it appears that since 1st
October, 1964, so far 52 incidents have
been reported to the Government of
India and the particulars are given—
17 on the West Bengal-East Pakistan
border and so on. I want fo know
what concrete steps Governi.ent have
taken to take up this matter at the
highest level with Pakistan, as a con-
dition to stop these intrusions before
the Home Minister meets the Home
Minister of Pakistan?

Shri Hathi: In certain cases, we have
taken up the matter and a joint meet-
ing is arranged with the Comman-
dants of the area. Of course, we have
taken it up at the highest level. But
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some of them are instances of theft
and cattle-lifting.

Shri §. M. Banerjee: May I know
whether on the Tripura-East Pakistan
border, firing still continues, though
intermittently and if so, what steps
have been taken to provide arms to
the border people to defend themselves
against Pakistani firings?

Shri Hathi: In that particular area,
there is continuous firing in the sense
that daily three or four rounds are
being fired; it is not done the whole
day. But we have strengthened our
police force. Before this also, on
such occasions, we  had fired when
there were some miscreants coming
in.

Shri P. C. Borooah: May 1 know
whether under the cover and protec-
tion of Pakistani troops, a large num-
ber of illegal infiltrants have settled
in some border villages in the Assam-
East Pakistan border and if so, in how
many villages have they settled down
and what steps Government have taken
against them?

Shri Hathi: I have not got the actual
information of the number of infil-
trants that have come in under the
shelter of Pakistan forces. But in
reply to the main question I have
given the number of intrusions.

o1 g fag #9107 g
F a1 ¥ 77 A wrd @ fF Sy
TET ux aifeeara Y ferma aEF @
f& #1 ara FT a% wifs 97 o«
AT gIE FY AvAA e 74 § afew
99 FHIT F AT ITT & | oA fegfa
¥ T HET GIHTT A ag W4T @ PR g -
WIS H1 Z2T F7 977 7§ FH FAR
fFr i

=t graY : @Y g0 A € 9 A
@& Afer o AT AT & AW oEw
Wt 3% gg & frerer & fo¥ st
¥ warg W
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=t AT S KT i 1
qTEal 9T WI F WA @A &
A A A @A § ¥ OF g
FI a7 FA F o Fa7 FCHTC 78 /A
WeifFa Ay e F &A=
o sy YT IEF AT gEe ¥ A
I | 7T qIETT gE 97 fa=re ¥

w2 A A

ot graY : 37 T Rl 9T Ew A
fewfet 9w =g far &)

st oAAw Swee: @ & AN
wFar g 5 fosy af a1 @ THw A
AT §T 8 39 I ¥ FW q A
sqTeT &

=Y grdY . 99 & WiF§ 3@ NG HE
qr A& & 1 wfew drteda gAY
I aga B ¥RT Q¥ & fom H w1 w1
Frr dzw fafwen &7 § a1 & o
fos w0 €1

Shri §. N, Chaturvedi: May I know
if the border wviolations continue be-
cause the loss of life and damage that
we inflict upon the Pakistanis is far
less than what they inflict on us?

Shri Hathi: Perhaps the figures are
otherwise?

=t wiwTe A A # qrA=T
arzat g f5 faew wma s Al #t
AT g5 A1 a8 FATAT AT IW@ H q4w
forr fear mam g1, = oifEETT
IW FI ATAAT AT R AT A&

o grdt: 75 wer 3 Y &

=t AETIEC TeRt: & ST "gar
g f& ogw, oifsema a7 & Fuw
fom feed &1 &t F & gy
¥ g g War ¥ gura fzar ar FEr
Tz ¥ o sAT g 2 Al
bq@mmamaﬁl
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gt e faga @
97 THT gHT, WX F99 qET T ..

S AFTIAIT TR | WEAH AE IS,
¥ g faw 4r)

nE-ET WA (s FE) 0 Y e
£,99 & Q% A« F WA FH AAG
¥ g 2 wwar fF gg o g 41
FaF WHT H §B favwd W1 U, A9
7 aga smar q=ar 7 fogg s s
T B AT FL /T aw & A
Feageftsr s w13, g7 & s Afeww
4t | I HIERH T IT @Y &, AfFA
SATATAT §H qog & THST a1 g1 qa7 |

Shri Bhagwat Jha Azad: In view of
the statement given by the Foreign
Minister just a few days back, which
is now confirmed by the Home Minis-
ter, that the cease-fire violations had
increased and also in wview of the
fact that the Pakistanis are preparing
suicide brigades to enter into our area,
may I know, in the light of these deve-
lopments, how the government pro-
poses to meet the situation? Have
they any plan or they will only go on
asking for the Home Ministers® con-
ference which is also being cancelled?

Shri Hathi: These incidents, as 1
said, are mostly small incidents of
cattle lifting from our territory.

Shri S. M. Banerjee; 33 persons have
been killed. Men are also being lift-
ed. How does he say that there were
only incidents of cattle lifting?

Shri Hathi: There were 19 cases of
cattle lifting, 16 cases of theft and
8 cases of kidnapping and men enter-
ing our territory. Wherever they
have entered we have tried to chase
them. In a number of cases we have
also fired and the casualties are more
in their case than in our case.

=t Ay fog fagrlt :©  wWa
HIHTT FY TAATAF AT AT H AT
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# ®Y9 &1 gaear § fomd wTor afe-
TfAaT ®19E JTE" g1 & " gurdy
HHT 97 a7 ARAW F & |

off gray . FTE gEeAT Al E

Shri Hem Barua: May I know
whether Government are aware of
the fact that in recent times Pakistan
has concentrated her troops on a mas-
sive scale on the East Pakistan-Tri-
pura border and she has indulged in
intermittent  firings on account of
which our people have sustained los-
ses? In that context, may I know
whether the Government have by
now tried to put in a few bullets into
the hearts of the Pakistanis also? Have
they fired or are they satisfied with
lodging a protest only?

Mr. Speaker: This has gone to their
heart.

Shri Hathi: As I said, the casualties
on their side are more. On our side
only one man was killed during these
incidents and on their side six have
been killed.

Shri Hem Barua: Does that mean
that our troops have fired upon them?

Mr, Speaker: Yes, yes.

Shri Hathi: They have not died by
any other method. On their side six
have died.

Mr. Speaker: By our firing?

Shri Hathi: Yes.

Mr. Speaker: The Minister should
have pointedly said that we  have
fired and then the hon. Member would
have been satisfied.

Shri Hathi: I am not talking of a
single incident; I am talking of all the
incidents taken together.

Shrimati Savitri Nigam; In view of
the fact that all efforts made in the
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direction of putting an end to this
sort of constant trouble which causes
death, misery and fear to the people
on both sides have failed, is the Gov-
ernment thinking of making this pro-
posal of creating a joint protection
team on the border?

Mr. Speaker: It is a suggestion for
action.

Shri Swell: In view of the fact that
despite all the necessary security mea-
sures that Government claim to be
taking in the borders the border viola-
tions have been occurring, and occur-
ring with  impunity, may I know
whether Government contemplate
arming the border people.

An hon. Member: It is a suggestion
for action.

Shri Swell: No, it is not a sugges-
tion. May I know the reasons which
swayed the Government from doing
that?

Shri Hathi: Regarding strengthen-
ing the security measures.....

Mr. Speaker: He is asking
arming the border people.

about

Shri Hathi: It is a suggestion for
action.

Sampurnanand Committee Report

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 219 on the 16th
September, 1964 and state:

(a) whether Government have since
considered the recommendations of the
Sampurnanand Committee on national
education policy; and

(b) if so, the decision of Govern-
ment thereon?
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The Minister of Education (Shri
M. C. Chagla): (a) The matter is
receiving attention of the Government.
The Education Commission, is also
expected to consider this matter,

(b) Does not arise.

=1 AT - W A o srafes o
F @A ¥ grETauETe ® "] g,
o ¥ wfa faamdf rxdm A §aiw
T g% @49 fear w@mar g, @1 ¥9
H s g1 919 ¥ HC OF {IAT aF @91
frar wmar & 13w gw A A AT E7
qrfas fareT 1 a7 $39 FT G
T &% fa=re g, ®ix & a1 g9 fam
¥ g qoF @ g

Shri M. C. Chagla, As my hon.
friend knows, primary education is a
State subject. We can only advise,
guide and counsel States. We cannot
take any action ourselves. We are
giving as much assistance as possible.

ot qTAyY - ST o &fEwe T S
F1 farvara feamar @ s it a4 1965
F qrE WA AT &1 geT AT S, FAv g
FTHTA F1 I0 a0 F g2 &7 fa=me
2, # afg & a1 9% fao Fa1 9o
foar o wr &7
Mr. Speaker: Is it also included im

the Report of Sampurnanand Com-
mittee?

Shri M. C. Chagla: No, Sir. The
hon. Member knows that the medium
of instruction in primary and secon-
dary education s the regional langu-
age and the mother tongue in all the
States. So, the question of English
being the medium in  primary and
secondary schools does not arise.

oft farfa fasy - sooft fowr Wt
# o T faan @ fo ag ey & &7
TF 2T § de7 #7 A7k q 0% OF G-
atfadr ®Tam FT W | FEA g€ A
el & & dar a= et sTo afy w22
wdEd W | ¥ s wmeAT
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TR g8 u "o a7k & faar § TS AY, AT F A FT AGTH

T oF FCRI F TOHE @ 54T 8, A1 | T
:'I:gzrawfzmﬁmmasﬁ P i T Roagv vy
Er-

I forer w47 ot § quw foam a7 fe
dar f& wfag & &erf #1 fawam
femmar 2, a1 THTX AT 1965
& HAAT FT gITH AT WY 2, afx 2, av

Shri M. C. Chagla: The opinion of
the Central Government is clear and
emphatic that, as far as primary and

secondary education are concerned
education should be imparted through IAFT gEW & faw a3 747 yqer w7
the medium of the mother tongue. 13-"]- g?

There has never been any differene

of opinion on that point.

st amE: AT I A F O®
T |

=it fanifr formr 3 AT 1 AT
g W |

werw Ry ;& faei S A 0w
T A g1 WO UF AR § aE]
aifga= ¥ 5 99 ©F S AT I
A AW IH T AGAT FH AB
AT FX, qg TEHAT WA gET ATMET |
w9 aF & 7&) T, FUF 39 T I
FC FE =0 g & faar @€ B9 F
A7 §9 00 ¥ 39 QT & fs s
JIC A TIT FIAT 92T | AT o=
¥ oF #Y g1 § A awr F d3 www
Lol

o\ fapifr fooy 37 W an fw
faregr et o F Fo famr € fe s
g AL a8 o § §ET OF o |
TF OF HeT T gAEaSr q@ni
¥ s = e g 9g awmw o=
AT AR F fagr & a1 wew e
¥ qo # faar &1 AR e gw fam
% s s W o @ 87

WETE WEEY | T A WY G
S £ famrfoat F wmaTe O 2
WL AG ] A 48 wATH TEA @y
T

ey WEET : A9 Srafas foer
® @vaey § qOT1 41 | IR wyl ¥ g
farerr &Y rorer FeE & @) &Y T 2,
TafoT HUST &1 g2 &1 FAT &Y g7
gt &

= TETdY . AW TEEET FT T
g1

srafrs @t & wwn aT
e 99T g 99 & # o #
fE afe faemdt v &t ¥ aiw &t w9ar
sSfFmamr g 1B RF@ES
FEHFEW I W EEETF@IE |
39 & A & far Wl 7 AT gfeewr
T TIAT |

W REI : g T ¥ AT W |
FA T FA F RS

Shri M. C. Chagla; May I answer
the question, Sir?

Mr. Speaker: No, Sir.

STary @ §F 9§ 949 v
ey & ot 9 #) F@" 3 G |

wew wgew 0 9 q § ogesr
™G 7 & 99 d% dg 9 qgl 2
TRt |

st wo Ao frdy @ WA=
TR § 7 foR 9 4, 99 W
FEE 4T WK ST A FT IF AW
A R EER G E !
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Shri M. C. Chagla: There are 213
recommendations of the Sampurnan-
and Committee.

Mr, Speaker:
told here.
Y wo ato foram<y : : I FT F
% AW @ A faE g
wWeaat WEITT : Iq g IATT &1 A
FY o, @ T A AT A F AL A
Y A Y wwAT & 7

They should not Le

When are they going to be imple-
mented? This is the second part of
the question.

Shri M. C. Chagla: The Central
Advisory Board has considered them
from time to time. We have asked the
States to give their opinions but we
have not received their opinions on
many of them. I might point out that
as far as we are concerned the main
recommendation was to give a national
outlook for education and we from
the Ministry have been doing our best.
I may mention that the establishment
of the All-India Education Service,
which is being actively pursued and
1 hope the Resolution will be intro-
duced very soon in the Rajya Sabha,
the establishment of Central schools
and special measures to strengthen
secondary education. We also had
the Sapru Committee's Report which
had suggested that higher education
should be a concurrent subject; that
was a resolution passed by the National
Integration Council. I have invited
the opinion of the States and, I hope,
the majority of the States will agree.
‘We, at our end, are doing everything
to bring about national integration.

Shri Man Sinh P. Patel: May I

Mr. Speaker: It is a great surprise
that even before I have called hon.
Members who are signatories to the
question, there are certain hon. Mem-
bers who exercise great pressure on
we. They should appreciate my

DECEMBER 2, 1964

Oral Answers 27%
8
difficulties also. In other countries it
is not considered to be a very fine and
high parliamentary practice to pick
up the question of another and then
begging to ask supplementaries.

Shri Man Sinh P. Patel: I am sorry,
Sir.

st Qo o WSS :  wEUIAR
FHEr ¥ Wt 6 3 & 5w fwror
geqrat A e mfeat & oW
FCT FT FF AT TOFT ATET 471 7
Shri M, C. Chagla: This report was
considered  thrice by the Central
Advisory Board of Education which
is the highest board of education in
India. Not only that, we have got
constant consultation with the States
through the State Education Ministers’
Conference and the Central Advisory
Board of Education so that constantly

the State Ministers and the Central
Minister are meeting.

st o THo IYTT : FT FATT Ag
ar fF grquiaee FHE F o Frerfor
W F qgw gAEfafedl & STeATIEt
7 o ww foen e af@eme
wofar fear av ar w8 ? & @ ar
dfedt ¥ at # A8 @@ @)
Shri M. C. Chagla: I am constantly
holding discussions with Vice-Chancel-

lors and University professors. Omly
last week....
st qo fao FEd # % @l

§ grquie wHEr & At § A 3y
g ifd & aag fmm

Mr, Speaker: Did the Sampurna-
nand Committee have consultations

with University students and
teachers?

Shri M, C. Chagla: I am not in a
position to say that.

o Mfarz aTr|w : ot 7t o
T et Afsife
ST guEee A fer w1 Amew
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T A T AT | T A S
#1 7 wrew & fF 9 qd & fare Wy
=Y STt S A w3AF v o qar §
¥ a1 fF fawafeaeay 1 foer &7
ATEAN A ey AT gRT 7 gW ey
£ & " gelr St aqE 5 A
FT AR #C @ § f6 agi 9 waar
T AT | 5 T WA F AT
Hift g ?

weaw gy - gedT § at
AR AGE T TR )

=t Tt TR a9 # @
g

T REAT : qH 39 a0 § g
A& & | FT ATE S T TRT FY

HRR HCAT AR E | g A §G & A
IET g
= TRTEERE . AT | a1 "t

# we @ oW o

Shri M. C. Chagla: I have great res-
pect for my hon. friend and I am
sure he would not like to be unjust
to me. If he had only read my state-
ments in the Rajya Sabha and in this
House, he would be able to appreciate
the position that I have consistently
taken the same position which was
taken by the Government throughout,
namely, that our objective is to make
Fegional languages the medium of
instruction in the universities, but we
must go slow; and that is the recom-
mendation of the National Integration
€ouncil.

o Mfa AW : T FT owT A
g2
IR WL : AT G ) @

Shri M. C. Chagla: Till the time
comes when the regional languages
are In a position to be the medium of

instruction. We are helping the
Indian languages to grow.

Shri A. N. Vidyalankar: One of the
Tecommendations of the Integration
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Committee was that there should be
a reform in the study of history and
that history books should be re-
written. Just at present, history
books provoked communal and
other anti-national feelings. May
I know what is being done in that
regard?

Shri M. C. Chagla: T am glad the
hon. Member has asked that questioh.
The Text-Book Committee is sitting
to get history re-written. I entirely
agree that history was written from
the point of view of our British rulers.
We have never had a proper national
history; we have never had proper
text-books in history, We have set up
a committee which is preparing text-
books on history which will be sent
to all the States and I hope the States
will implement it.

Shri Man Sinh P. Patel: In view of
the committee's report and the dec-
lared policy of the Government that
the elementary primary education is
upto the Tth standard, what is the
view of the Central Government in
regard to States where English is
taught from the 5th standard even
though there are some States which
have started English from the secon-
dary stage of education which has
been complimented by the Prime
Minister, what are the States which
have adopted this principle and whe-
ther the Education Minister would
like to follow it in other States?

Shri M. C, Chagla: Gujarat is the
only State which starts English from
the Bth standard and all others start
from the 5th standard. Some of them
are going back to the 3rd standard in-
cluding Uttar Pradesh. Therefore,
Gujarat stands apart. After all it is
the policy of the State and it is not
uniform with other States.

it weTITE i et - § qg S
srgar § 7 s 1965 ¥ dfqwm &Y
HIAT & WA §F W FT A WIAT
ferdr &Y s, &Y w9 sy § @
gq fmer sy ¥ argorfes w0 A
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f@iE & R 39 faww faoig fac
£, ifs qa & @ ol o & ?

Shri M. C. Chagla: The decision
we have taken is, as 1 have said
over and over again, to give full sup-
port to Hindi. Text-books are being
written; text-books are being trans-
lated and teachers are being sent to
southern States, We are giving every
possible support to Hindi that we
can. If my hon. friend hag any more
suggestions to make, I will certainly
look into them,

ﬁﬂomoﬁiﬂ:ﬂ'ﬂﬁw
gt g f& ot ofses =7 Tw &
= & ' oA o I 89
wrafors wmar ® few oo W@ oaw
FgT WS T @A

Shri M, C. Chagla: No, Sir. We
have signed a Declaration of Human
Rights and I want to make the posi-
tion clear that the Declaration of
Human Rights says that a parent has
the prior right to determine what
education his children will have. If
there are parents in India—they may
be misguided—who want their child-
ren to be educated through the med-
ium of English language, we cannot
stop them. There is a large demand
for that. My hon. friend does mnot
know how much the demand is where
parents want their children to be
educated through the medium of
English. In Ahmedabad recently a
school was opened with English med-
ium and 7,000 students applied and
they could take only 700 boys.

Shri Bhagwat Jha Azad: If the par-
ents want French, will you allow that
also? (Interruptions).

Mr. Speaker: Order, order,
=T THe Tde ﬁiﬁ !

¥ AT . TAE WRRA,
oI FH7 gE WY A A | K gy H
oY 51 | e F W FE AR IS TG
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TR WY : AEAT qIT FY
T T T AGT aAT AMET | qg TEN
T I 7§ a7 qfer 35
foeft mamer T Al que ¥ fom
g U 99 F TAMET A1 |

Y THTAOAR . AR WERY,
HIT T 3 A9 3T T4 AT | A
s & 2T E, I F1 AW w&ipa @
F & | W & qF T THAT ATgar
g T A OF T AR e [ E
AT Y AT FT TG F ! AW &=
ARy ¥ 5w mEw w0
(Interruptions),

ot fora ATO@w ¢ wEAE AENEW,
A T @TEE TG TS | § Weg agd
sfae & R wfeg A @
1 A9H A4 AMEH

wor WgEm . § grew & 4g
AT ATEAT g 6 A @y o Y wr
3t uF faedt foet & fF g dv 2R
I W WK UF UF d4GE % are H
Y A1 A€ S 1 AfET 9g 99
N § = A ¥ N § )
Tg FAT AL AT wTeAy § f F o
T ST FT g 1 F ghew e S
N Tg W AR AL A Agd T,
HTET /T §eH1 F 619 J5a1 § | @iag
I W T TE T AW FEAT aG@gd
THH AT &1 T I FTET g% A&
fr o a® a8 @ 7T o T =R
7z FAT 2w 72 frar ST o

. ot TRTEae - § AW ¥ fEee
&L =reat § R oA g wme
@ F @ § aft gw X |, owmw
g A | 7 WY T A EEd w9
gAR AT TWOET W&

W WEEY ;o § W9 A o9 ¥

=T 1 Fg 5§ qg A9 F A qAwHH
Y AW F4 FT AW@ARZ | T IT ¥
aeter &7 FC gowar |
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o TREEa-: ar f §g| | m
T(HTE | (Interruptions),

11.26 hrs.
(Shri Rameshwaranand then left the
House)
Shri H. N. Mukerjee: In view of
our country having, 1 presume, a
national approach. ... (Interruptions)

Mr. Speaker: Order, order. Let us
resume our work now.

Shri Bade: Sir, he is from my party.
I am very sorry for the remarks he
has made against the Chair, and I will
also request him not to pass such re-
marks, Because, he pever consulted
me, and I am very sorry,

Mr. Speaker: And I will advise the
Leader. I am glad that he has ex-
pressed his feeling like that I will
advise him to come over to me and
I will try to find out from him what
grievance he has got and then see
whether there is really any justifica-
tion in that

Shri Bade: About his questions 1
have explained to him.

Mr. Speaker: I have also written to
him this morning.

Shri Bade: [ am very sorry, Sir.
WEIR W . WeT |
o arrd - |fF ag weT 1 s
o1 9T gfF @ & F1 oA & a
qET AT ¢, TafdQ Ig WrAT F q9re 91
9N H F aTT TEL FHEAT AR X |
€ AT 99 99 ¥ a1 g g g, @
T & 7T Y W qgIAT = 947

Mr, Speaker: Mr, Mukerjee,

Shri H, N. Mukerjee: In view of
our country having presumably a
national approach to the problem of
education are we to take it that, since
we are signatories to the Universal
Rights Declaration or something, a
few recalcitrant parents can negate
the basis of our national policies, pr
are we to take it that if some people
want a particular kind of school they
should run it themselves without
any kind of assistance from Govern-
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ment funds? I want to know the
policy of the Government in regard
to those schools which are not going
to fall in line with our pational poli-
cy, in which case they must run them
according to their own resources,

Shri M. C. Chagla: I entirely agree.
Government gives no resources what-
ever no grant is given to the schools
where the medium of instruction is
English. In our Central schools we
teach both English and Hindi; that
is compulsory. But where a schooi
is started and education is given
through the medium of English,
Government gives no grant. If Gov-
ernment gives np grant how can we
prevent people from gtarting =
school if the parents of the children
want English unless it is anti-nation-
al or anti-social: If it is anti-national
or anti-social, then the law will
prevent it. But I do not think we can
prevent the starting of a school to
study English,

t frg oo : & @@ s
TR i I #
T2 FAfee §, a1 @ foen W< @
1| o fa=r 7 @ € fF i gdww
®! Aoy F< faar o wie T
tidifafae TR & & )

e AEEY : Tg AT OF auEa g |

Shri Hem Barua; The hon, the Edu-
cation Minister just now said thal
regional languages would be introduc-
ed as medium of instruction in the
different universities. While welcom-
ing that decision of' the Education
Minister, may I draw his attention to
the recommendation made by the com-
mittee appointed by the University
Grants Commission to the effect that
English shall be an associate medium
of instruction in the universities; if
s0, may I know how Government re-
concile these two decisions? There is
a dichotomy.

Shri M. C, Chagla: When the time
comes when the universities adopt the
regional language as+the medimum of
instruction, I hope and pray that they
will also teach at the same time what
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I call he link language, either English
or Hindi whichever is the link
language, preferably both . . .
Shri Hem Barua: Why both?
Shri M. C. Chagla: ....so that

while the Indian languages will ad-
wvance through the regional language
becoming the medium of instruction
in the universities, the link language
will not be destroyed.

Shri Hem Barua: The hon, Minister _

said that both Hindi and English
would be link languages. Why both?

Mr, Speaker: That is his hope only.
=t fagmat vz« o9 OF g
FT 9O A gC AT Het ¥ R
grquis afafa #Fr fawfont o frer
o =T T @ & @ | ag s
et § & ®n e Aif fawas
v F fear mmam & foim & fag
#fft @ 37 &1 frator @@ w9
g ¥ T 7
Shri M. C. Chagla:
Commission has been established to
consider, review and =assess all as-
pects of education, and 1 am  sure
that one of the most important as-

pects of education is the question of
language and national integration.

Preservation of Historical Monuments

+
[ Shri Yashpal Singh:
+306 | Shri Gulshan:
Shri Y. S. Chaudbary:
L Shri Ram Harkh Yadav:

‘Will the Minister of Education be
pleased to state:

(a) whether Government have de-
cided to participate in the interna-
tional campaign for the preservation
of historical monuments sponsored by
UNESCO;

(b) if so, the salient features of the
campaign; and

(c) the arrangements made tp make
it a success?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir, for a
fortnight from 1st November, 1064.
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(b) and (c). A statement is laid
on the Table of the House,
Statement

(b) and (c). The campaign is pri-
marily intended to awaken public in-
terest in historical monuments wnd
the great value attached tp them so
ag to promote a gense of respect to-
wards them. To ensure success of
the campaign, an Action Committee
was set up by the Government. The
arrangements included the following:

(i) Message by the President of
India.

(ii) In-auguration of the cam-
paign at Delhi and other
centres all over the country.

(iii) Release of a monograph om
the ‘Cave Temples of the
Pallavas’.

(iv) Photographic exihibition at
the National Museum and
about A0 other museums in
the country.

(v) Radio talks by the Director
General of Archaeology and
the Director, National Museum
and others.

(vi) Broadcast of featureg in re-
gional languages by various
stations of All India Radio.

(vii) Talks by eminent scholars at
Delhi and elsewhere,

(viii) Release of Film on Khaju-
raho produced by the Films
Division,

(ix) Provision of special and free
guide gervices at the more
important monuments, specia-
lly selected to spotlight pub-
lic attention,

(x) Special tourist trips to monu-
ments by Tourist Department,
Travel Agents, and State
Education Departments.

(xi), Publication of illustrated
and popular articles by scho-
lars in newspapers.

(xii) Exhibition of Cinema slides
and Posters.
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(xiii) Distribution of special ob-
literation marks by the Post
and Telegraph Department to
58 post offices.

(xiv) Free admission at all monu-
ments of national importance
for three days during the
fortnight—1st, 8th and 15th
November, 1964,

=t amare fag AT AW &

= § ag ara & s wwx ¥ o
FOTOTR A1 F A FT ATRIC ®T
S a1 frem @ 9w & o feer A
A FFR AT 9 F F O @A
affq 5w &1 frew fomm W@ S
9T TET §, TEAT T T §, AL G
9T @ g 9 39 & fErdd & qrw
Al wify dAW awl w1 A gar
A AT o @, afx g, @ W
FH & fag a1 A ¥
FEAET F1 9T @ g 7

T HEET © WA §EE &Y

s 11w feRifaw algiee &
AL H G AT < arferet sofg &
T H Fad FTAT MR ATHT WX 3
W aE ¥ UF, UF AWgHT &7 qma
AT q@A T a7 WAl WREy I
FY JaT T HA 7

Mr. Speaker: Will the hon. Minis-

ter like to answer it?

Shri M. C. Chagla: I am very sorTy
to hear about it I sghall have in-
vestigation made immediately. I
agree that the Red Fort is a great
national monument, and I shall im-
mediately look into it,

Wt g fag : avooge WifE
oF € qEmT § WK oet 9% 45 w3
qRVTE Wigwg d7q fFar & ¥
TEH T T FFC LT d3 F Eaw Aq
w4 , ¥ A ¥gw & fF 9w e
¢ W T I "I FT q9HT ¥
faars § 9K 77 g 99 dww WY
ER i@ E?
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WeqH AEIAY : Jg WY UF HqOeeT
g o @ 9T ot § M w0

st gmare fag @ ag @ @arw
A\HTH & T FLT F § Al 7T
39 & NS AT WIEAT § I &7 AT TgITH
T g &t e 9w A &7 a1
3 g auem ?

S AEEY  qTAAT G d 6T
Tag@ R R E

sl g9 T wAT : O ¥ agd ¥
ifagfes v ¢ foms fF aeomsast
gra gfeq fmar smar @ 7 qrer smar
¢ e e o feget ¥ Fag dw &
TET I TTITE J9 A §, FT qRFL &
a6 w1 fod =nd g, afr &,
& g 9 F a1 § . FriAn
FX AT W R?
Shri M. C. Chagla: I do not under-
stand these terms “majority, and ‘mine-
rity’ communities. All our monu-

ments are national monuments and
they will all be preserved.

ﬁl!o Fﬁ'om: wﬁ‘%ﬂri‘
Frer tfqerfas wwres faamT € sic
qUaeE fawmr T 99 & /3| W
ITHY S qHE ¥ WA 7 F fAw
FIA A gHT § W IW AW a5 T
T ¥t & 7T § S 5 Fon w5
STRHT WY FT g T 4y § S e
T & & g G wiE § e
TR 99 Sfa w9 & a1 afgs
= ¥ 37 T F 9 #1 gferee gwn
AR ST W X A FH=fEY
#Y ug Faerar T 5 wF e oW
9T O 2T A1fET, a1 98 Jaia &
fr agm aw &%, ard qowa @
FUA F U dar Y T A ag ¥ 7
dqr a1 WX ¥ g oferfaw
TAIGHT ®7 Aed $7 F amer fq@n
T g At FT g F fgamr # gt
Afes o< w77 o+ g 9 W
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# fog sumar dar A A FE AT ?

Shri M. C. Chagla: I want more
funds for everything. I wish I could
get them.

Shri Sham Lal Saraf: These national
monwments have been listed under
the Central and State Lists. May I
know whether the Central Govern-
ment keep an eye on such of the
monuments as are with the States,
whether these monuments are also
preserved, and if so, what arrange-
ments are there to see that these
are preserved well?

Shri M, C. Chagla: If our attention
is drawn tp the fact that a monu-
ment which is a State monument is
not being properly looked after, we
write to the State Government. If
the State Government does not take
proper action, we try and see that
it is made intop a national monument
in which case it comes under our
jurisdiction.

=t ferreere aitw ;T T ¥
S " F av wegw e g e
ag fomm §
‘To ensure the success of the cam-
paign, an Action Committee was set
up by the Government'

@ & s wgr g fFosw Qe
FHE F I I Ge § AR W
FUALT T T ¥4 Gyw ol wy ?

Shri M. C, Chagla: The members of
the committee which was appointed
are: Dr. D'Razario, Jt. Educational Ad-
viser, Ministry of Education, Dr.
Grace Morley, Director, National Mus-
eum, New Delhi Shrimati V. Padhi,
Director (Publicity), Department of
Tourism, Shri B. R. Bowry, Informa-
tion Officer attached tp the Ministry
of Education, New Delhi, Shri A N.
Kapoor, Assistant Director of Pro-
grammes, AIR, Shri C. S. Bhatia,
Director, Postal Services, Delhi Circle,
New Delhi, Shri J. K. Jain, Under
Secretary, Ministry of 1. & B. and
Shri R. Ghosh, Director General of
Archaeology, New Delhi.

As regardy action taken, we have
pointed out in the statement the war-
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ious actions taken. Radio program-
mes were arranged, States were asked
to bring out posters siressing the
value of monuments which are our
heritage and how to preserve them.

Shri Narendra Singh Mahida: Is
the Minister aware that there is a sun
temple in Modhera in Gujarat and
there are some idols in the charge of
the Government of Gujarat? Does
the Minister propose to ask the Gov-
ernment of Gujarat {o return these
idols to the Modhera sun temple com-
mittee so that they could be preserv-
ed as historic monuments,

Shri M. C, Chagla: I will consider
if my hon. friend will write to me
about it,

Shrimati Savitri Nigam: Reference
has been made in the statement to
the provision of special and free guide
service at the more important monu-
ments. What arrangements have been
made to train the guides properly be-
cause the present guide service is
very poor?

Skhri M. C. Chagla: That is rather
a difficult problem. We have net
got enough guides—1 agree. But I am
try to see with the help of Dr.
Morley, who is in charge of the
National Museum, if we cannot have
a sort of refresher courses whereby
guides can be trained who can take
touristg round ang explain to them
what our monuments are,

HAYE T A w1 Aefa w
o=

+
Y ST TveA ¢
=it s Tag fagrt :

wr fare W=t 30 faaaw, 1962
& garfeg W9 @& 1616 *
TaC F @erg W gy adw @1 9T
a7 fF

(%) &= gfa ani o forg wagd
qgH i & faw s w1 owaT a6
wfy & " wEw T T I W
7 R

*307.
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(&) #r sad e @t yfw &
et w1 w7 § e 70 w1 faw
¢ WK

() == waq w1 aw TrE H
ofafaa & § Tar aGEEdr W=
af @A 9t 8 frat @w =
g Y "W § 7

fonwRt (st Wo w0 wTe) -
(%) =rome 2 9T wfw Tar waw w7

S S
(w) <, 7@

(7) =flr =it JaRE™ I7E
N wfy & anfm qawew g,
fali GUg=T & w7 § waq & of @faq
FH F a0 779 AR T F Tw
T 71 @ fAfmg &Y

=t WA WAy ;. qAgd g
ARt st & fam A Faaa §§ 3
91 47 & Ha aq7 qfa &1 serr-menr
AN AT X AT A q5AT 2 AW
X9 31 59 &9 § ofafaqa 59 F for
T AAET F #fAAT a1 O @7
oz Fu1 feat gwvT w1 #1€ favig faar
27
Shri M, C. Chagla: The only value

we have is the book wvalue, not the
market value, The land value is more

than Rs. 44,000;

house. ...

buildings: main

Mr, Speaker: This reply had been
given earlier. Hizs gquestion is diff-
-erent.

Shri M. C. Chagla: As to what is
being done? A decision has been tak-
en at the highest level that as far
as the western gection of the house
is concerned, it will pe converted in-
to a library where we will collect
books. The present thinking is that
we want g library of modern India . .
(Interruption) Have I not followed
the question?
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weaw wgEm e ¥ a7 T
¥ A7 GO AA T 9T A gIT 8, IEAT

o1 THTAAR [EAL N aE 97 R
99 9 T HT4T A GOFE ST AL
7g sraTe fear v a7 % g3 qo |
& THRT AR A1 &9 FI g, AfeT
T AR 3 F fmw ¥ wyoqem
AFT HIHT AT &, T2 AT Iq9@T F FA
Y AT HX 39 ¥ w@igfa #fae &
Mo gar s g?

Shri M, C, Chagla: We do not
know the market value. No attempt
was made to find out the market
value, because the Cabinet decided
that the house of the late Prime
Minister should be put to a particular
use. So, no question of ascertaining
the 'market value arose. We are not
trying to sell the house or the land,
and 1 do not see the point of ascer-
taining the market wvalue.

A AFIHAIT (- Ty AT TOE
ATET AT § T IR HIRT I AT
w37 ® W #7 fa=re § av 39k fAw
¢ o dare w7 v # 7

Shri M. C. Chagla: Yes, 3ir. There
is a suggestion that we may have to
extend the building in order to set up
a library, because it has been found
that the foundation of the house is
not sufficiently strong to take the
weight of a further story where the
books can be housed. There is plenty
of land behind the house, and we may
have to extend the building, so that
a proper library can be put up.

Shri Hari Vishnu Kamath: Is Gov-
ernment aware that large sections of
the people are wondering whether
this decision in respect of the resi-
dence Tin Murti Marg of the late
Prime Minister, Shri Jawaharlal
Nehru, may not set a precedent for
similar decisions in future, and if so,
has Government given serious thought
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to the matter of building a permanent
residence worthy of the Prime Minis-
ter of this, maybe materially poor but
otherwise great, country, as for in-
stance they have No. 10, Downing
Street, White-hall, in Britain and in
many other democratic countries?

Shri M. C. Chagla: Only a century
ean create 3 person like Jawaharlal
Nehru. It is not every day that a
Jawaharlal Nehru is produced, and
our country is fortunate in having
him, and our century is fortunate. So,
when a particular decision is taken
about him, there is no danger of any
precedent being created.

Mr. Speaker: Now we are not con-
cerned with that. That decision has
peen taken, and it is final. What he
wants to know is this. Long live our
present Prime Minister, bul at some
time some other Prime Minister will
come in. Suppose he chooses not
to stay in this house, and wants to
have another one. He says: why not
build a permanent house which would
ke the Prime Minister's nouse?

Shri M. C. Chagla: 1 am not in a
position to speak for the present
Prime Minister. He is staying in the
house where he was. What his inten-
tions are, or what his views are, 1
do not know. .

Shri Hari Vishnu Kamath: My
question ig different. Has the Cabi-
met considered this matter at all? He
is a member of the Cabinet. Has it
come up before the Cabinet so far?

Shri M. C. Chagla:
"oMe UP,

No, it has not

a memorial like this being raised for
& memorial like this being -aised for
Shri Jawaharlal Nehru, about whom
my hon. friend has said happy things
with which we are all in agreement.
But at the same time, I take it that
It wag raised because he was one of
gur nationa] martyrs. There have
Peen many other martyrs like
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Mghatma Gandhi, Subhash Babu and
many others, May I know whether
Government have considered the ad-
visability, since such a huge areas has
been enclosed in this Tin Murti place,
of constructing some more buildings
there, in order to perpetuate the
memory and the relics belonging to
so many other martyrs of comparable
eminence? Will they take the trouble
also of consulting national leaders of
all parties before they take such a
decision?

Shri M. C. Chagla: I might tell my
hon. friend that our present thinking
is that the library that we want to
be put up will be a library of modern
India, which will range from the time
of Ram Mohan Roy to the present
time, so that scholars will come and
make research ang publish mono-
graphs of what India has done in the
last one hundred years, which would
zover the national movements of our
national leaders, all our martyrs and
al] the people that my hon. friend
referred to.

Shri Ranga: You, Sir, were good
enough only the other day ‘o inaugu-
rate the exhibition showing the relics
and belongings of Netaji Subhash
Chandra Bose. There has been no
permanent structure at all, no ar-
rangement till now has been made, It
has been a shameful thing for our
country. 1 am making a suggestion.
It is for the Government to tuke it
up if they have a sense of responsibi-
lity. When they are placing the whole
of the place at the disposal ot this
museum, with your indulgence, [ will
put this question: May I taxe it that
the Government would consider it in
their highest counsels the advisabi-
lity of constructing the needed build-
ings and then providing opportunity
for all these relics to be exhibited
there for our national heroes?”

Shri D. C. Sharma: On point of
order, Sir. The hon. Member has been
referring to Shri Subhash Chandra:
Bose ang has been asking ‘Jovern-
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ment to raise a memorial to him.
There are many persons wh believe
that Shri Subash Chandry Bo.e is still
alive and I am one of them. So, how
can he associate the name o! Shri
Bubhash Chandra Bose with the names
of those persons who have expired?

Mr. Speaker: Prof. Ranga “vas only
agking Government to raise memorials
for those who have gone now.

Shri Ranga: I was talking of pec-
pe of comparable eminence like
Mahatma Gandhi and Subhash
Chandra Bose. (Interruptions).

Mr. Speaker: Order, order.
Shri Siddhanti.

=t A fag fagw : ag M di=
A ®T T ¢, T AT A AGE
¥ T ¥ T F 7 @ F FRaAy
I g #Y fawfaat 8, 37 A &
fag i AEY w@T ST & WifF 7E
Ft F7 e wifea § wqrfue faear s
wFar g ?

Mr. Speaker: That is anciher sug-
gestion. Next question.

Education Commission

-+
 Shri Rameshwar Tantia:
Shri Prakash Vir Shastri:
Shri Jagdev Singh:

Siddhanti:
+308 Shri P. C. Borooah:

" Shri Onkar Lal Berwa:
Shri Gulshan:
Shri ¥. S. Chaudhary:
Shri D. C. Sharma:
Shri Siddheshwar Prasad:

Will the Minister of Educaiion be

pleased to state:
(a) the precise terms of reference

of the Education Commission appoint-
ed by the Government of India;

(b) the names of foreign members
and foreign consultants of the Com-
mission; and

(¢) whether it is a fact that the
Bducation Commission has been ask-
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ed to submit interim reports from
time to time?
The Minister of Education (Shri

M. C. Chagla): (a) and (b). A state-
ment is laid on the Table of the House,

(c) Yes, Sir.
STATEMENT

(a) The Commission will advise the
Government on the nationa] pattern
of education and on the general
principles and policies for the deve-
lopment of education at all stages and
in al] its aspects. It need not, how-
ever, examine the problems of adult,
medical or legal education, but such
aspects of these problems gas are
necessary for its comprehensive en-
quiry may be locked into.

(b) Foreign Members

1. Shri H. L. Elvin

2. Prof. Roger Revelle
3. Prof. Jean Thomas

4. Prof. Shumovsky

5. Prof. Sadatoshi Ihara.

Foreign Consultants
1. Sir Eric Ashby
2. Prof. P. M. 5. Blackett
3. Sir Willis Jackson
4. Prof. Fredrick Seitz
5. Lord Robbing
6. Dr. John Guy Fowlkes
7. Dr. John Henry Fischer
8. Dr. Wilfreq Cantwell Smith
9. Shri F. Cyril James
0. Dr. P. H. Coombs
1. Dr. S. Dedijer.

st spTETETT strent: Og Sr foer
g wqrfad fear m@r & v gEEl
ag Wt gYar mar & FF forer 7 wTeaw
T @), 39 FFaE # W) 3 fAETe w7
st fvig g, afy gF @ wita a3
forer & wreaw & AT & wa ar o1 fofg
FC I 8, 99 °¢ fne & fae F
#Y FY sravawar wiwa gf ?

1
1
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Shri M. C. Chagla: I have referred
this question to the Commission and
I have asked the Commission to sub-
mit an interim report ag soon as
possible.

Mr. Speaker: The point is whether
this question also is open for them
to consider as to what should be the
medium of instruction?

Shri M. C. Chagla: That is certainly
part of education. (Interruptions).

Shri Hem Barua: On a point of
-order, Sir. In reply to another ques-
tion about the Sampurnanand Com-
mittee report, the hon, Education
Minister hag made certain commit-
ments about the medium of instrue-
tion in universities and educational
institutions. He says in reply to this
question that this matter has been
referred to this Commission alse. How
does he reconcile these two different
viewpoints?

Shri M. C. Chagla: It is very easy
to reconcile the two positions. I am
committeq to Government policy.

""There ig nothing to prevent the Edu-
cation Commission from saying *“You
have been wrong; these are the rea-
sons”, or “You are right; carry on".
If T have the suppory of an expert
body like the Education Commission,
it is good. (Interruption). If the Com-
mission takes a view different from
the policy of the Government, we are
not bound by it. I will come to Parlia-
ment and take a decision. But there is
no harm in bheing told by the Com-
mission whether wre are right
WTONg.

=Y ETETT e | e wEeEy,
B o QI T4 X Araeg A F2497 AMEar
21 wraR & grr w1 3F ¥ wART A
T |

WETH WEEA | T TE AT qATH
WA

ST CEITAIT ATESAT : ST ALY T
97 # 70 F57 4% & B 94 w1 9Ew
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g ¥ Al faem g AU YW AR &
f& w7 oF #ifa =T ¥ faaka &
HI nifegrie 7 39 97 /T w4,
W IHF A% 9 T w9 F qfecfoor
gl e ar fmnwat T dgara @
ST 1 ISMAT AT T §H FT 48 waaw
¢ f& <f aaam fom welt o Aifa
¥ wgwa A & 7w ¥ ag wer fare
STERT FT HNT AT T £ |

Shri M. C. Chagla: My own view
is that this is the correct policy, but
I woulqd like to be strengthened in my
thinking by a large number of ex-
perts. If they tell me that I am right,
I shall feel strengthened. (Interrup-
tions). My hon. ¥ riend knows how
explosive is the linguistic situatioa.
Let us not hide the facts. Therefore,
if we get the objective view of the
Commission it will help us.

Shri Hem Barua: Sir, rise to a point
of order.

Shri Bhagwat Jha Azad: Sir, 1 rise
to a point of order.

Shri A. P. Sharma: Sir, I rise to
a point of order.

Mr. Speaker: Let us hear the point
of order of Shri Sharma,

Shri A. P. Sharma: The hon. Minis-
ter stated that he wants to strengther
his own ideas and thinking by getting
the view of experts. But the Parlia-
ment has decided on a certain policy.
How is thig Commission entitled to
review the decision taken by Parlia-
ment and give itg opinion?

Mr. Speaker: [ cannot interfere in
that.

Shri Bhagwat Jhy Azad: Sir, my
point of order is this. After the Edu-
cation Minister visited Gujarat and
he returned unsuccessful in persuad-
ing the Gujarat Government to have
English, instead of giving a support to
the decision that Parliament has
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taken, he referred the matter to the
Commission which is fully packed by
half-a-dozen foreign experts ang one
dozen consultants to give an opinion
as to what should be our link langu-
age. How far is it permissible for a
Minister to refer a matter to a Com-
mission when on the same issue re-
ports of the Sampurnanand Commit-
tee and Radhakrishnan Committee are
there where they have very elabo-
rately discussed this issue as to what
should be that language, and when
after all these committees were ap-
pointed and their reports were con-
sidered the Parliament also took a
decision? When the Parliament has
already taken a decision, how far is it
within the rights, legal or otherwise,
of a Minister to refer the issue to a
Cummission and ask for an interim
report?

Shri Nambiar: Is it a speech, Sir?

Mr. Speaker; Order, order. Would
he kindly resume his geat?

Shri Nambiar: Sir, I want to make
a submission.

Mr. Bpeaker: Would he give the
decision then on the point of order?

Shri Nambiar: I have also a point
of order.

Mr, Speaker: He may sit down now
and when his turn comes [ will cail
him.

Shri Swell: Sir, may we also have
a chance?

Mr. Speaker: Members are not al-
lowing me to proceed further by
raising points of order. None of them
is a point of order. Al] those that have
been raised or would be raised here-
after are not, I assure the House,
points of order. I have known it by
experience.

Shri Hem Baruma: Sir, the hon. Edu-
cation Minister........

1631 (Ai1YLSD—2.
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Mer. Speaker: Is that also a point of
order?

Shri Hem Barua: Yes.

Mr. Speaker: The other day I put 1t
to the House that I may be permitted
to ask the Member concerned to first
quote the rule or article of the Con-
stitution which he thinks is going to
be infringed and then formulate his
point of order. I did not get that sup-
port. Now the House wouid realise
how these pointg of order are raised.

Shri Swell: May I suggest, Sir,
that the number of points of order
should be limited to each Member in
each session?

Shri Hem Barua: May I submit, Sir,
that the Bducation Minister just now
on the floor of this House said in
specific terms that what he has tried
to do is to implement the Govern-
ment policy and that the Government
has Jaid down a policy. The Parlia-
ment has also laid down that policy,
vis-a-vis the language problem in this
country. Now, over and above that
after making an admission that he
has been implementing the Govern-
ment policy, he tells us that he has
referred this matter, although there
were various committeeg that have
already recommended and dittoed the
Government policy, to the Commis-
sion.

An hon. Member: He wants to have
a new look.

Shri Hem Barna: The argument
offered by him is that he wants to be
strengthened in his attitede or ap-
proach. How can he do that when he
has specifically stated that he is im-
plementing the Government policy?
How can he say that he has referred
the matter to the Commission?

Mr. Speaker: 1 will ask every hon.
Member who raises a point of order
to quote to me the rule or the article
of the Constitution under which he is
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raising that point. I want the support
of this House in this matter; other-
wise, we will not be able to proceed
at all.

Several hon. Members: Yes, yes.

Shri 8. M. Banerjee: Sir, I have a
submission to make. Suppose some
Member wants to raise a point of
order during the question hour. If
he has to go through the Rules of
Procedure or the Constitution to find
out the relevant rule or article his
whole time will be lost in that.

Shri Ranga: I am sorry, [ am not
able to support the suggestion that
you are good enough to make to us
because it would only infringe our
freedom to raise a point of order
whenever a proper occasion arises.
Merely because some of our friends,
for their own good or bad judgment
have been raising points of orders in
such a way that most of them could
not be sustained as pointd of order by
you—I also deplore that practice, that
temptation on the part of some of the
Members—I would not like you to
deny us the freedom that we have had
by bringing in the amendment that
you are suggesting.

. Shri Tyagi: May I say a word on
this?

Shri Hari Vishnu Kamath: He is a
Minister. What can he say on a point

of order? He can answer a question.

Shri H. N. Mukerjee: My submis-
sion to you in regard to this point of
order matler is, even though a num-
ber of our colleagues have risen on
points of order, perhaps the substance
of the points had already been grasp-
ed by you and if you had been good
enough to say that the point raised
j¢ in refard to the discrepancy be-
tween the Minister's earlier statement
and his present approach which ¢an
be disposed of in sorhe wanmet Sroin
‘your siffe, theh perhaps tihre whole

thing could hive been dsposed of
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much earlier. I do feel that perhaps
sometimes too many points of order
are raised which are not called for.

Mr. Speaker: What is the remedy
that he would suggest?

Shri H N. Mukerjee: If I may say
50 with due humility, I would have
liked you to ask those members to
sit down because you have already
grasped the substances of the puint of
order, which was the discrepancy
between the Minister's earlier state-
ment and his present approach. T
that case, all this time would not
have been wasted.

Shri Nambiar: My point of order
ig this. We are in the midst of ans-
wering a question and a supplement-
ary has been askerd. The question is
with regard to the appointment of the
Education Commission. The hon.
Minister has stated that a particular
line of actioh is being taken. Is it
proper that supplementaries should
be put in sach a way as to go far
away from the appointment of this
Commission, to discusg the whole
language question threadbare which,
as every Member knows, iz a disput.
eq point, which should not be drag-
ged in indirectly and irrelevantly
during the question hour to create &
sensation in this House?

o TW  wAET Mfgw ;. weww
wged, ¥ s #7 -suT qfaaT w1 aro
343 ¥ § FT 351 7% faaraw Agar’
g form ®1 qrafiT wat g W
wY &1 T Afaw oW a
¥ oY ot WFauTa w7 W w1 anfr
# A8 art fraw ¥ g s fear
F &, o 7% A | o Al o
T ¥y fear fv arar = 9w e
¥ arer ¥ 9aT T 2, Iy d9r qew
&1 v 7 ¢ 5 agr A s e
g & FF et & w9 qaweTe
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fofawr #t ®er FQ@ TN oATET, A
1950 ¥ arz ¥ FWATT FAY AT T
I | TE AE A1 afaum # T
arr § o Y g &3 & AR @ A
I F AT Friart gt § wAST
HETE FAH TG KT A A AAA
Wit & wrg W &, 58 & surar sfaa
® HT W T ET wHar &

oY ¥  WAE WFIRA, WY F Tl
ff 9 T qTU AE FTAAGA AT AT
wIgE W WIET A 9 | 39
INGmIEHaATiFw TF
VA T JOAEA aT q6 A G
W AR | Tgi 9 Iq AT FE T
IS § T FW @ WiE WEw W
& E

W AT ia s 2 A A gt
far sfsard a1 s

WEAH WEAW | AT g A9 TE
THAAT T AT WATH HA T JYHC F
&Y = 7 w47

R S SO
sw=er Afwfa faar, Toest 4 aga
L R F | TR w7 fFome §
g 2 AT Y g Feednet g d o |
R o3w F aie § gomr o fEar ae
w7 mifgar F TH @9 &7 e
gt oW & IR AR oA g
AT A2 AT ATH GIET A AW
5w avE AW faser 3 & W qw
T TEY 3
Shri Hem Barua: This whole matter
is explosive, very explosive,

Mr. Speaker: That also is made by
us and not by outsiders. I seek the
eo-operation of all hon. Members on
all sides in this respect. Unless we
take it seriously it is not going to help
we and we shall not be able to run it.
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I must confess before. hon. Members
that I am finding it increasingly diffi-
cult every day. It is not my job alone;
1 alone cannot run the democracy if
hon. Members are not prepared to give
tull co-operation. I appeal to every
individual hon. Member that he should
also deem it his duty as much as I
deem it mine . . . (Interruption).

Shri Hem Barua: You are getting
the fullest co-operation.

Shri Bhagwat Jha Azad: What is
undemocratic that we are doing?

Mr. Speaker: [ deem it an honour
that the House has put so much con-
fidence in me but I cannot retain that
unless I get the co-operation also. I
had that all in my mind and wanted
to express it before the House; I do it
eertainly with some anguish. We ought
to consider it seriously. If hon Mem-
bers want, I can request about two
dozen of them that they should sit
with me so that we might study how

it is run . . . (Interruption),
st spwrRaTe eR - arfeaTEe &
g 1 ¥ g ?
Mr. Speaker: Order, order. The

Question Hour is over.

The Minister of Rehabilitation (Shri
Tyagi): Sir, I want to assure you of
one thing. I have had an experience
of the other side of the House also and
of this side too. Rare instances can
be quoted where in a democracy like
nurs a Speaker is so universally res-
pected as you, Sir. Everyone of us,
whether one belongs to this side or to
the other, always bows to your ruling.
I submit that this point of order is a
privilege, an extraordinary privilege
of Members. I have been a profes-
sional in this matter in the past. 1
submit to you kindly to be merciful.
Wherever there is your ruling that the
point of order does not arise, one
always submits to it, but do not res-
trict it, otherwise Parliament will . .
(Interruption).



2825 Oral Answers
Shri Hem Barua: Is he trying to
rehabilitate himself by saying all this?

. Shri M, C. Chagla: Sir, in fairness
to me if you will give me two minutes
because this might go on record and
I have had no opportunity. I have
been accused of a discrepancy and if
you permit me one minute, I would
like to clear the position so that the
record should be clear. I said that
the Government’'s policy is being
implemented by me. I have also said
that 1 have referred the language
question to the Commission. Hon.
Members, with great respect to them,
nave not realised that the findings of
the Commission are not binding on the
Ministry, the Government or Parlia-
ment.

Some Hon. Members: Why should
it be referred to the Commission?

Shri M. C. Chagla: This is a matter
of argument. But I will not be bound
by what the Commission says nor will
the Government or the House....
(Interruption).

Mr. Speaker: Question Hour is over.
Calling-attention notice. Shri Dinen
Bhattacharya.

st Qo Fo ALY : AT wEEET
DT F T T & fog forerae

Mr. Speaker: Order, order; I will
ask hon. Members to resume their
seats. Shri Chaudhary also ought to
resume his seat. I have called Shri
Dinen Bhattacharya.

Mr. Speaker: Now, the Calling
Attention. ...Shri Dinen Bhattacharya.

Shri Bhagwat Jha Azad: What hap-
pened to the point of order that we
raised. 1 think it will be wrong and
a bad precedent for Lok Sabha. We
have only asked one question whether
a Minister can overrule the decision
of Parliament. You have to give a
ruling on that point. I think this way
of escaping the matter will set a bad
precedent.
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Mr. Speaker: Order, order, It is
only now that he formulates a point
of order. There was no point of order
in his earlier statement.

Shri Bhagwat
Speaker, Sir,....

Jha Aszxad: Mr.

Mr. Speaker: Shall I beg allowed to
say something or not?

Shri Bhagwat Jha Azad: I very
clearly asked whether, when a deci-
sion had been taken by Parliament, it
is optional for the Minister to over-
rule that decision of Parliament and
do something otherwise. We asked
vour ruling on this point.

Shri Nambiar: Sir, you are asking
for a permission to speak and you
find yourself helpless! While you are
asking for a permission to speak, an-
other Member gets up and you sit
down. We do not understand that.

Mr. Speaker: That is really the posi-
tion that he does not give me the
permission to speak and he wants to
speak himself.

Shri Nath Pai: We do not want to
acquiesce in this thing.

Shri Hari Vishnu Kamath: You
should not submit Sir.

Mr. Speaker: If I get the support of
the House, I would not submit to it
That is the only thing that 1 want.
Now, we take up the Calling Atten-
tion Notice. Shri Dinen Bhattacharya.
It is very unfortunate that again this
question has been raised. If this is
the only point of order whether the
Minister can overrule a decision of
Parliament, it does not require any
decision from me. Everyone is very
certain about it and there ought not
to be any question whether any Minis-
ter can override or overrule the deci-
sions of Parliament. But then the
guestion is whether any such depar-
ture has been made, whether that has
been overruled or not. The Minister
only said that he has referred it. Let
us see what they say. If they support



2827 Written Answers AGRAHAYANA 11, 1886 (SAKA) Written Answers2f28

us, well and good and if they do not
support us, then they will consider. If
they come up with some proposals
before Parliament, Parliament has
every right to question that that is not
according t» the principles and Gov-
ernment ouzht not to have gone there.
But at this mament, during the Ques-
tion Hour, how can 1 take it up?
Members are again and again insist-
ing on that. I request the hon. Mem-
bers to drop it here and let us proceed
with the business of the House,

Shri A. P. Sharma: When once the
language question has been settled, I
want to know whether we are going
to reopen it again?

Mr. Speaker: Order, order.

WRITTEN ANSWERS TO QUESTIONS

National Programme of Physieal
Education

[ Shri Surendra Pal Singh:
Shri Bhagwat Jha Aszad:
Shri Yashpal Singh:
. Shri Y. S. Chaudhary:
*3 Shri Ram Sewak Yadav:
Shri Sidheshwar Prasad:
Shri D. D. Mantri:
Shrimati Savitri Nigam:

‘Will the Minister of Education be
pleased to state:

(a) whether it is a fact that an
expert committee comprising the
officials of the Ministries of Defence
and Education has recommended the
introduction of “MNational Programme
of Physical Education” in all the
schools in the country from the 1st of
April next year;

(b) if so, the main features of this
scheme; and

(c) in what ways it differs from
other similar schemes already in opera-
tion for the past few years?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
(a) Yes, Sir. It has, however, been
decided to name the new Integrated
Programme as ‘“National Fitneas
Corps”.

(b) and (c). The National Fitness
Corps is a synthesis of all that is good
in the existing programmes under
Physical Education, National Discip-
line Scheme and ACC. It is proposed
to make the programme a co-curricular
subject for all students from VI to
XI Classes in schools with a provision
of one teacher for 250 to 400 students
and 4 to 5 periods per week for each
class,

The State Governments will be
shortly requested to replace the exist-
ting programmes by the National Fit-
ness Corps with effect from 1st April,
1965.

Resignation of Chairman, D.D.A.

'31&.1- Shri P. R. Chakraverti:
L Shri P. C. Borooah:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether any enquiry has been
held to find out the reasons which
compelled Shri Saibal Gupta to resign
the Chairmanship of D.D.A.;

(b) how far the points raised by
bim with respect to the system of
administration that existed during the
period of his service in Dandakaranya
have been verified; and

(c) the steps taken to make a fresh
appointment of a whole-time Chair-
man of the D.D.A?

The Minister of Rehabilitation
{Shri Tyagi): (a) and (b). I would
invite attention to my statement in res-
ponse o Calling Attention Notices on
15th September, 1964.

(¢) On the resignation of Shri 5. K
Gupta of the office of the Chairman,
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Dandakaranya Development Authority,
Dr. Mono Mohan Das, Deputy Minis-
ter of Rehabilitation, was appointed to
discharge the duties of the Chairman
of the Dandakaranya Development
Authority, as an interim arrangement.
The question of long term arrange-
ments in this behalf is under conside-
ration of Government.

-
<

Petro-Chemical Industries

Shri P. C. Borooah:
311 { Shri Ramanathan Chettiar:
") Shri Surendra Pal Singh:
L Shri Kajrolkar:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Minister of State
for Petroieum and Chemicals recently
visited U.S.A., Canada and Japan for
studying the petro-chemical industries
development there and for securing
collaboration for the development of
such industries in India, from there;
and

(b) if so, the result thereof?

- 'The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes, Sir.

(b) I visited a number of plants and
held discussions with leading industrial
enterprises in the field of petro-che-
micals, nitrogenous fertilisers and oil
exploration and refining. The discus-
sions were of an exploratory npature.

. Some of the companies showed keen
_interest in participating in suitable
production schemes in India. Con-
crete proposals are expected to be
received shortly.

t

Grievances Commissioner

[ Shrimati Ramdulari Sinha:
| Shri 8. N. Chaturvedi:
*312 j Shri Yashpal Singh:
"3 Shri J. B. S. Bist:
L Shri D. C. Sharma:
Shri Y, S. Chaundhary:

Will the Minister of Home Affairs
be pleased to state:

DECEMBER 2, 1964

Written Answers 283,
(a) whether any decision has been
taken to create a post of Grievances
Commissioner to deal with complaints
and grievances of citizens having deal-
ing with warious Ministries of the
Government of India; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) The general question of arrange-
ments for redress of grievances of citi-
zens is under examination and no deei-
sion has yet been taken.

(b) Does not arise.

Issue of Licences

f'SIn'i 8. N. Chaturvedi:
Shri Pottekkatt:
i Shri A. V. Raghavan:
| Shri Yashpal Singh:
| Shri J. B. S. Bist:
Shri P. C. Borooah:
313 3\ Shri P. YVenkatasubbaiah:
*] Shri Ravindra Varma:
| Shri Rameshwar Tantia:
| Shri Surendra Pal Singh:
| Shrimati Renuka Barkataki:
I Shri Ram Sewak:
| Shri P. G, Sen:
L Shri Dharmalingam:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is proposed to set up
a quasi-judicial authority on the pat-
tern of License Justices in the United
Kingdom to advise Government om
matters relating to the issue of

. licences, permits and quotas; and

(b) if so0, an outline of its scope,
functions, constitution and the manner
of appointment?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). Certain sug-
gestions which have been made in this
regard are being examined. It will
be some time before anything com-
crete can be said about this matter.



2831 Written Answers AGRAHAYANA 11,1886 (SAKA) Written Answers 2832

Dispesal of Cases in Supreme Ceurt

*314. Shri S. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
number of cases in arrears in the
Supreme Court has gone up to 2,170
as against 1,703 in 1962; and

(b) if so, whether Government pro-
pose to appoint more Judges in the
Supreme Court to clear the arrears?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The number of pending
cases in the Supreme Court had in-
creased from 1,703 at the end of 1962
% 2,170 at the end of 1963 but the
number of old cases is not large.
There is no proposal to appoint more
Judges in the Supreme Court.

Prohibition

Shri Hem Raj:
{Shri D. C. Sharma:
| Shrimati Ramdulari Sinha
{ Shri Vishwa Nath Pandey-
| Shri Balkrishna Wasnik:
[ Shri Jashvant Mehta:

Shri Mansinh P. Patel:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No, 480 on the
30th September, 1964 and state:

*315.

(a) the progress made in the con-
sideration of the Prohibition Enquiry
report; and

(b) whether  Government have
arrived at a final conclysion in the
matter; and

(c) if so, a broad outline thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
“The report is still under consideration
in consultation with the State Govern-
ments whose views are awaited.

(b) and (e¢). Do not raise at present.

Goevernors
( Shri Surendranath Dwivedy:
*316. { Shri Daljit Singh:
L Bhri Chuni Lal:
Will the Minister of Home Affairs
be pleased to state:

(a) the names of Governors who
have been given extension of their
term and names of those who have
been transferred to other States before
completion of their term since 1950;
and

(b) the number and names of
Governors who have to resign for
joining active politics?

The Minister of Home Affairs (Shri
Nanda): (a)—

(i) Names of Governofs who have/
had been requested since 1950 to con-
tinue in office after the expiry of their
normal term. . '

. Shri Jairamdas Daulatram.
. Shri H. V, Pataskar.

Shri Bishnuram Mehdi.

. Shri Sri Prakasa, '

. HH. Maharaja Shri Jaya
Chamaraja Wadiyar Bahadur,
Maharaja of Mysore.

. Shri C. P. N. Singh.

. Shri Gurmukh Nihal Singh.
. Shri B. Rama Krishna Rao,
. Shrimati Padmaja Naidu.

[ I TR R

w0 o -1 o

(ii) Names of Governors who have

been transferred to other States
before completion of their term
since 1950,

. General S. M. Shrinagesh.
. Shri B. Rama Krishna Rao.
. Shri V. V, Giri.
. Shri Sri Prakasa.
. Shri Bhimsen Sachar.
6. Shri Pattom A. P. Thanu Pillai.
(b) Names of Governors who hove
resigned for joining politics since 1860.
1. Shri Sri Prakasa.
2. Dr. K. N. Katju.

L A
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3. Shri H. K. Mahtab.
4. Shri N. V. Gadgil.

5. Shrimati
Pandit.

Vijaya  Lakshmi

Buggestion Scheme for Cemniral
Government Offices

*317. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

{a) whether a scheme providing for
the award of merit certificates, letters
of comrgendaticn and cash payments
to persons for giving suggestions to
improve administrative efficiency and
maintaining integrity has been intro-
duced; and

{b) if so, the broad outlines thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) Details of the Scheme were
placed in the Library of Parliament
on the 5th August, 1964.

Observation of Finance Minister

( Shri Kapur Singh:
o315 ) Sbri P. K. Deo:
* ) Shri Buta Singh:
Shri Gulshan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether in a recent speech in
Madras the Union Finance Minister
observed “very often the law stands
to aid law-breakers”; and

(b) if so, the circumstances under
which the Union Minister was forced
to make such an observation?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The observations made by
the Finance Minister at Madras have
not been correctly reported in the
Press. The Minister referred to pro-
cedural provisions of law which occa-
sionally make convictions difficult
even in perfectly good cases.
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Summary Trials of Defaulting
Traders
[ Shri Dharmalingam;
319 Shri D, S. Patil:
* | Shri P, C. Borooah;
Shri P. R. Chakraverti:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of cases tried so
far under the Ordinance for summary
trial of wunscrupulous traders and
abetting public servants;

(b) whether all States have set up
special magistrateg for this purpose;
and

(c) the reasons for delay in bring-
ing the erring traders under the
Ordinance?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
None reported so far,

(b) Thirteen States have so far
done this.

(c) There has been no avoidable
delay,

Cabinet Secretary’s Visit to Orissa

Shrimati Renuka Barkataki:

Shri Surendranath Dwivedy

Shri P. C. Borooah:

Shri Hukam Chand
Kachhavaiya:

Shri Tan Singh:

Shrimati Jyotsna Chanda:

Shri Ram Harkh Yadav:

Shri Vishwa Nath Pandey:

Shri Ravindra Varma:

| Shri P. Venkatasubbaiah:

Will the Minister of Home Affairs
be pleased to state:

*320, I

(a) whether Government deputed
the Cabinet Secretary to make an on-
the-spot study of the law and order
situation in Orissa; and

(b) if so, the steps Government
propose to take on the basis of the
study and the report of the officer?

The Minister of Home Affaira
(Shri Nanda): (a) Yes, Sir,
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(b) Shri Khera did not submit a
written report. He made a report to
me orally. No specific action was
taken on the basis of Shri Khera's
oral report. But it was one of the
factors which influence me to wvisit
Orissa.

Youth Festival

Shri Solanki:
Shri Tan Singh:
*321. ) Shri Yamuna Prasad
Mandal:
Shri Sidheshwar Prasad:

Will the Minister of Education be
pleased to state: "

(a) the total expenditure incurred
on organising the Inter-University
Youth Festival in New Delhi this
year;

(b) the details of expenditure on
administration;

(¢) whether there has been a grow-
ing demand from different Jniversi-
ties that the Youth Festival should be
organised by the Universities them-
selves under the supervision of the
University Grants Commission rather
than the Government of India; and

(d) the reaction of Government
thereto and whether Madras Univer-
sity boycotted the Festival this year?

The Deputy Minister in the Minis-
try of Eduocation (Shri Bhakt{ Dar-
shan): (a) Actual expenditure is not
yet known but it is estimated at about
Rs. 1,80,000,

(b) Officers and Staff
-Over-time allowance):

About Rs. 12,000,

(Including

Telephones,
for Staff etc.:

About Rs. 4,000,

(e) The Inter-University Board
passed a Resolution in December,
1863 recommending to Government
that the Youth Festivals should be
organised on Regional basis and the
organisation be left to the Universi-
tieg in the Regions concerned,

Stationery, Transport

(d) It was felt that replacing the
existing Inter-University Youth Fes-
tival by Regional Festivals will go
against the spirit of emotional in-
tegration, However, this Ministry
is already giving grants for
holding Inter-Collegiate Youth Festi-
vals,

It js incorrect to say that the Uni-
versity of Madras boycotted the Festi-
val this year. The University, how-
ever, regretted its inability to parti-
cipate in the Festival, ag it felt that.
its paricipation would interfere with
the academic studies of the students
for the preparation of Selection Exa-
minations ete.
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Unrecognised Educational Institutions

( Shri P. R, Chakraverti:
*323, { Shri P. C, Borooah:
Shri Y. S. Chandhury:

Will the Minister of Education be
pleased to state:

(a) whether Government have de-
cided to bring forward legislation to
ban unrecognised educational institu-
tions from conducting examinations
or awarding diplomag or certificates;

(b) whether a model legislation has
been sent to al] the States for their
guidance; and

(¢) whether the States have been
advised to give recognition by issuing
licences to the institutions which con-
formed to proper standards?

The Minister of Education (Shri M.
C. Chagla): (a) to (c). Ome of the
items discussed by the Central Ad-
visory Board of Education in its
meeting held at Bangalore on 11th
and 12th October, 1964, related to
“Corrupt practices in educational ins-
titutions’. While discussing this
item, one of the members raised the
issue of spurious institutions though
it was not an item in the Board's
agenda as such. The exact wording
.of the recommendation is as under:

“ . ..States should take necessary
action, including legislation to
prevent unauthorised people
from setting up institutions,
conducting examinations,
awarding diplomas nnd certi-
ficates and adopting names
such as Universities, Vice-
Chancellors, ete....."

The recommendation is being for-
warded to the State Governments for
.examination and suitable action.

Government of India will draft a
model legislation for these purposes
in consultation with the State Gov-
ernments. Whether the proposed

DECEMBER 2, 1964

Written Answers 2938
legislation will cover the point raised

in part (c) of the question is not yet
settled.

Pay Commission for Primary
Teachers

{ Shri P, C. Borooah:
| Shri P. R. Chakraverti:
*324. { Shri Hem Raj:
Shrimati Renuka Barkataki:
[Shﬁ Y. §. Chaudhary:

Will the Minister of Education be
pleased state:

(a) whether it is a fact that a Pay
Revision Committee is proposed to be
set up top inquire intp the nay strue-
ture and other allowances vf gver 16
lakh primary school teachers in the
country; and

(b} if so, the precise constitution
and terms of reference of the propcs-
ed body?

The Minister of Education (Shri
M. C, Chagla): (a) No such decision
has been taken.

(b) Does not arise.

Legislative Measures in Kerala

325 fShl'i P. R, Chakraverti:
‘7 Shri P, C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have de-
cided to replace the two ordinances
promulgated by the Gerala Govern-
ment by President's Acts;

(b) how far the Parliament’s Con-
sultative Committee on Kerala has
been associated with the determina-
tion of administrative policy in
Kerala; and

(¢) whether the Committee has dis-
cussed other legislative measures that
were due to come up before the State
Assembly before it was dissolved?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir. This has already been
done.

(b) The Comsultative Committee is
not in any way associated with the
determination of the administrative
policy in relation to Kerala Affairs

(c) The Committee did not discuss
but took note of the further legisla-
tive measures proposed for enact-
ment as President's Acts,

Pay Anomalies in Kerala

782  Shri A. V, Raghavan:
* '\ Bhri Pottekkatt:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there is a large pum-
ber of junior officials in Kerala who
are drawing more salary than their
seniors;

(b} if so, what is their number with
reference to each department; and

(c) the steps taken to rectify this
anomally?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi); (a)
and (b). Some cases of the kind
have come to notice but information
regarding their number is not avail-
able.

(c) Anomalies of the kind are not
unusual and have occurred -else-
where also. No action is considered

necessary,
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Dr. Narlikar and Dr, Chandrasekhar

784. Shri Earni Singhji: Will the
Minister of Education be oleased te
state:

(a) whether Dr. Narlikar has ac-
cepted the invitation of the Indism
Council for Cultural Relations te
visit India and if so, his programme;
and

(b) whether Dr. Chandrasekhar has
alsp been extended any invitation o
wvisit India and if so, his response
thereto?

The Minister of Cultural Affairs im
the Ministry of Education (Shri
Hajarnavis): (a) Yes, Sir He is ex-
pected to arrive in India around Feb-
ruary 6, 1965 for about five weeks, A
programme of specialised and popu-
lar lectures in Delhi, Aligarh, Vara-
nasi, Calcutta, Madras, Bangalore,
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"Hyderabad, Ahmedabad and Bombay
and a series of seminars in New Delhi
is being drawn up in consultation
with him.

(b) No invitation has been extend-
ed to Dr. Chandrasekhar by the
Indian Council of Cultural Relations.

Polytechnics in Orissa

785. Shri Rama Chandra Mallick:
Will the Minister of Edmcation be
pleased to state:

(a) the number of Polytechnics
opened in the State of Orissa as on
30th October, 1964;

(b) whether there is any proposal
under consideration of the Central
Government to open new polytechnics
in the same State during the remain-
ing period of the Third Plan;

(c) the number of students admit-
ted so far in the polytechnics in
Orissa; and

(d) the total amount given or pro-
posed to be given to the Government

of Orissa for this purpose during
1964-65?

The Minister of Education (Shri
M. C, Chagla): (a) Seven polytech-
nics are functioning in Orissa at pre-
sent.

(b) The Third Five Year Plan of
Orissa envisages two more polytech-
nics at Bolangir and Khurda and a
Women's polytechnic at Bhubanes-
‘war.

(e) 859 students were admitted in
1963-64.

(d) The proposed plant outlay on
polytechnics in 1964-65 is Rs, 46.85
lakhs. The Central Government will
bear 50 per cent of the actual ex-
penditure,

Aig to Educational Institntes In
Orissa

786, Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:
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(a) the number of educational ins-
titutes of Orissa which applied for
non-recurTing grants during 1963-64
and 1964-65 so far; and

(b) the amount sanctioned in each
case?

The Minister of Education (Shri
M, C. Chagla): (a) and (b). Educa-
tiona] institutes are of many kinds,
from primary schools to Universities;
and grants to these are given through
a number of organisations like local
bodies, the State Government, and
the Central Government. To collect
information about grants given to all
educational institutes through all
these organisations will entail an ex-
penditure of time and labour that
will not be commensurate with the
results to be obtained.

Aid top Orissa

787. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) the amount of grant or aid
sanctioned to the Government of
Orissa and the purposes for which it
was given from 1860-61 to 1964-63,
so far, year-wise;

(b), the terms and conditions, if
any, for the grant or aid; and

(¢) whether the question of increas-
ing the Certral grants or aid in
tuture is under consideration?

The Minister of Education (Sbhri
M. C. Chagla): (a) to (c). Grants to
State Governments are given by
several Ministries for a variety of
purposes. The time and labour neces-
sary to collect the information will
not be commensurate with the results.

Secondary Education in Orissa

788. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) whether any financial assist-
ance has been given to the Govern-
ment of Orissa for promoting of
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Secondary education in Orissa during
the Third Five Year Plan period; and

(b) if so, the total amount there

The Minister of Education (Shri
M. C, Chagla): (a) Yes, Sir.

(b) Rs. 428415 (upto October,
1964).

This js in addition to the central
-assistance for the State Plan which
is not given scheme-wise.

‘Post-matric Scholarships to SC & ST
Students

789. Shri D. S_ Patil: Will the Minis-
‘ter of Education be pleased to state:

(a) whether any grant has been
given to the Government of Maha-
rashtra for 1964-65 for post-Matric
scholarships to Scheduled Castes snd
Scheduled Tribes and other Back-
ward Class students in Maharashtra;

(b) if so, the amount thereof; and

(c) whether the same has been
Tully distributed among ihe students?

The Minister of Cultural Affairs in
the Ministry of Education (Shrl
‘Hajarnavis); (a) Yes, Sir.

(b) Rs. 21,47,400.

(c) The scholarship is paid by the
‘State Government throughout the
year, therefore, whether the amount
is fully disbursed or mnot will be
known only after the financial year
1964-65 is over,

Multipurpose Schwols in Maharashtira

790, Shri D. 8. Patil: Will the
Minister of Education be pieased to
:gtate:

(a) the number of multipurpose
schools opened since this scheme was
started in Maharashtra;

{b) whether any financial assistance
was given to the Government of
Maharashtra for the same purpose
«during the Third Plan period; and

(c) it so, the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) According to the
information available upto 15-3-1964,
the number of multi-purpose schools
in Maharashtra is 331.

(b) and (¢). Under the Central-
ly sponsored scheme of strengthening
multi-purpose schools, a grant of
Rs. 2 lakhs was approved and Rs. 1
lakh was sanctioned to the Govern-
ment of Maharashtrg in May 1964 for
the development of Shree Amulakh
Amichand Bhimji Vividhalakshi
Vidyalaya, Bombay as an experi-
mental mode] school,
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0il Exploration in Karaikal

7192, Shri M. G. Thengondar: Will
the Minister of Petroleum and Chemi-
eals be pleased to state the progress
%0 far made in the drilling operations
undertaken for exploration of 0il near
Karaika] (Union Territory)?

The Minister of Petroleum and
€Chemiocals (Shri Humayun Kabir):
Karaikal Well No. 1 was spudded in
on 14-8-1864 and completed at a
depth of 1770 metres on 15-10-1964.
Two sands have been tested so far
and further testing is in progress.

Pikamgarh Archaeological Findings

Shri Uikey:

Shri Radhelal Vyas:
Shri Babunath Simgh:
Shri R. S_ Tiwary:

793.

Will the Minister of Education be
pleased to refer to the reply given
%o Unstarred Question No. 220 on the
9th September, 1964 and state the
steps taken to protect the 9th Centu-
argy AD. archaeological findings ex-
cavated at Tikamgarth in Madhya
Pradesh?

The Minister of Cultural Affairs in
the Ministry of Education (Shri Hajar-
mavis): Details of ownership, serial
numbers etc. of plots of monuments
discovered are being collected end
the monuments will be protected as
soon as the data is finalised,

Fertilizer Plant at Korba

[ Shri Uikey:
| Shri Radhelal Vyas:
'IH.T Shri Babumath Bingh:
Shri R, S. Tiwary:
_Shri R. S, Pandey:

Will the Minister of Petroleum and
©Chemicals be pleased to refer to the
reply given to Unstarred Question No.
803 on the 16th September, 1964 and
state:

(a) whether Government have fina-
lised consideration of the preliminary
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report on fertilizer plant at Korba;
and

(b) if so, the decision arrived at?

The Minister of State im the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No.

(b) Does not arise.

‘Office of the U.P.S.C.

198 J Shri Vishram Prasad:
"7 Shri Bagri:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No, 1973 on
the 8th April, 1964 and state:

(a) whether it is a fact that at the
initial stage of decentralisation the
Home Ministry took a decision that
the office of the UP.S.C. should re-
main with the Ministry;

(b) whether it is siso a fact that the
Ministry decided afterwards, when
U.P.S.C. authorities approached them
to accord their office a separate entity:

(¢) whether it ig alsp a fact that in
the Senior Staff Welfare Council, the
Secretary of U.P.S.C. as a Chairman of
Council agreed to refer the matter to
Government for merger of the UP.S.C.
office with the Home Minisiry; and

(d) if so, whether the matter has
been referred to the Ministry and the
decision taken thereon?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L, N.
Mishra): (a) and (b). At the initial
stage of decentralisation, it was pro-
posed that the office of the U.P.S.C.
should remain with the Ministry of
Home Affairs. Before the rules were
finalised, however, U.P.S.C. proposed.
that their office might be treated as s
separate unit. This was accepted.

(¢) No, Sir.
(d) Does not arise.
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Cerruption in Dandakaramya Project

( Shri Vidya Charan Shukla:
791. { Shri S. M. Banerjee:
Shri Daji:
Will the Minister of Rehabilitation
be pleased to state;

(a) whether the Central Intelli-
gence Bureau raided certain premises
in Raipur and seized documents and
papers in connection with certain
cases of corruption and embezzle-
ment handed over to it by Shri Saibal
Gupta, the fornier Chairman of Danda-
karanya Project;

(b) what is the present stage of in-
vestigation in this matter; and

(¢) the particulars of the report and
the names of the firmsg and persons
involved?

The Minister of Rehabilitation (Shri
Tyagi): (a) Yes; premises of certain
firms of Raipur were searched by
Bhubneswar Branch of the Central
Bureau of Investigation and not Cen-
tral Intelligence Bureau and some
documentg were seized. These
searches were held in connection with
certain cmses registered on the basis
of information of the Central Bureau
of Investigation. Subsequently Shri
S. K. Gupta also sent some complaints
relating to the same cases

(b) The cases are still under in-
vestigation and in the interest of the
cases it is not desirable to disclose the
details.

(c) 1t is not advisable to discloge
the details of the report or the names
of the Firms whose premises were
searched and the names of the per-
sons concerned for he reasons given
above.

Oral Vaceime agaimst Cholere

Dr. P, Srinivasan:
| Shri P. G. Sen:
| Shri Ram Sewak:

Will the Minister of Eduecation be
pleased to state:

(a) whether the Indian Institute of
Biochemistry and Experimental Medi-
cines in Calcutta has developed an oral
vaccine which gives immunity against
cholera; and

(b) if so, whether it has been tried?

The Minister of Education (Shri M.
C, Chagla): (a) Work carried out at
the Institute using animals has shown
that immunity against cholera may be
achieved by the use of a live oral
vaccine developed at the Institute.

(b) A preliminary test of the
safety of the vaccine for human use
has been made in a trial on ten human
volunteers. The vaccine was found
safe. The work is however still in an
experimental stage.

Plastic Industry

799. Shri P, C, Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that plas-
tic industry in the country is suffering
for want of polythylene;

(b) the requirement and awvailability
of polythylene during 1963-64 and
1964-65: and

(c) the steps being taken to meet
the shortage, if any?

The Minisier of State in the Minis-
try of Petroleam and Chemicals (Shri
Alsgesan): (a) There has been a
shortage of polythylene in the coun-
try during the last one year.

(b) The requirements and availabi-
lity of polythylene during 1963-64
and 1964-65 (April—July, 1864) have
been as follows:

Period Requirement Availability
(Indigenous pro-
duction and
imports)
1963-64 10,000/11,CC0 8,109 tonnes
tonmes
1964-65 11;000/12,C00 5,000 LODDES
tonnes (April-July, 1964
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(c) The shortfall in indigenous pro-
duction is attributable to short supply
of alcohol to one of the two factories
producing polythylene. Arrange-
ments have been made for the supply
of adequate quantities of alcohol from
indigenous sources and by imports, to
this factory. Arrangements have also
been made to import about 2,000 ton-
nes of polythylene from rupee sources
through the State Trading Corpora-
“tion.
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Gauhati Refinery

802. Shri Vishram Prasad: Will the
Minister of Petrolenm and Chemicals
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be pleased to refer to the reply givem
to Starred Question No. 89 on the 8th
September, 1964 and state:

(a) whether Government have exa-
mined the offer made by the Ruma-
nian Government for the expansion of
the Gauhati refinery; and

(b) if so, the main features thereof?

The Minister of Petroleum and Che-
micals (Shri Humayun Kabir): (a)
and (b). This offer ig still under exa-
mination and a decision thereon is ex-
pected to be taken shortly.

Protection of National Plants

803, Shri Vishram Prasad: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 179 on the 9th Sep-
tember, 1964 and state:

(a) whether Government have since
considered and finalised the proposal
to set up a Central security force for
the protection and guarding of national
plants; and

{b) when these will be set up?

The Minister of State in the Minis-
try of Home,K Affairs (Shri Hathi):
(a) and (b). The matter is still un-
der consideration.

Rural Institutes

goy, J Shri Vishram Prasad:
* 9 Shri Bagri:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 225 on the 9th
September, 1964 and state:

(a) whether Government have since
considered the proposals for the set-
ting up of two rural institutes and for
up-grading the existing agricultural
science courses; and

(b) if so, details thereof?
The Minister of Education (Shri M.

C. Chagla): (a) and (b). A state-
ment is laid on the Table of the House.
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STATEMENT

1. Establishment of two mnew Rural
‘Institutes

The question of the reorganisation
of the Scheme of Rural Higher Educa-
tion has been under the consideration
of the Government of India, in consul-
tation with the University Grants
Commission, for some time past. The
Committee set up by the Commission
to assess the standard and scope of
education imparted by the Rural Insti-
tuets has inter-alia recommended the
establishment of two or three ‘deem-
ed' universities of which the existing
Rura] Institutes may form constituent
units. The Committee has further
suggested that during the Fourth
Five Year Plan period the existing
Rural Institutes should be helped to
consolidate their position and should
have well-equipped laboratories etc.
to enable them to function as effective
centres of higher education in their
specialised fields and that no new ins-
titutes should be established unless
there were compelling reasong to do
so. The National Council for Rural
Higher Education, which considered
the report of the aforesaig Committee
in its last meeting held on the 12th
September, 1964, has endorsed these
recommendations.

The guestion of setting up two new
Rural Institutes is being considered
further, in consultation with the ap-
propriate authorities, in the light of
these recommendations,

1I. Upgrading the existing Agricul-
tural Science Course

On the recommendations of the
National Council for Rural Higher
‘Education it has been decided that
no changes be made in the present
courses of the Rural Institute till they
start functioning under the new set up.

Privileges of Ex-Ralers

so5, J Shri Yashpal Singh:
" Shri P, C. Borooah:

Will the Minister of Heme Affairs
be pleased to state:

1687(Ai)LSD—3.

(a) whether Government intend to
curtail the princely privileges, other’
than privy purses;

(b) if so, what are such privileges
which are under consideration; and

(¢) when a decision is likely to be
taken?

The Minister of State in the Minis-
try of Home Affairg (Shri Hathi): (a)
No, Sir.

(b) and (¢). Do not arise.
Lathi Charge in Netaji Nagar
New Delhi

806, Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether his attention has been
drawn towards certain press reports
alleging the connivance of oolice with
milkmen of Netaji Nagar, New Delhi,
as a result of which residents of that
locality were lathi-charged and ston-
ed by the owners of dairies on the
2nd October, 1964;

(b) if so, whether any inquiry has
been ordered in the matter; and

(c) the steps taken to see that such
things are not répeated?

The Deputy Minisier in the Minis-
try of Home Affairs (Shri L. N,
Mishra): (a) On the morning of 2nd
October, 1964, a quarrel aruse bet-
ween the owners of some dairies and
their customers. The milk vendors
are alleged to have assaulted some
two of whom received minor injuries.

(b) A case hag been registered and
is under investigation

(c) The local police are exercising
continuoug vigilance,

United School Qrganisation

807, Shri Rameshwar Tantia: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that a con-
ference of the United School Organi-
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sation was held in New Delhi on the
11th October, 1964;

(b) if so, whether any report has
been submitted to the Government of
India; and

(c) the
thereto?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) No, Sir,

reaction of Government

(c) Does not arise,

Administrative Reforms Divisions in
States

Shri Rameshwar Tantia:
808 ] Bhri Harish Chandra Mathur:
* ) Shri Onkar Lal Berwn;
| Shri Guishan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact{ that the
Central Government have asked the
State Governments to set up adminis-
trative reforms divisions under the
direct charge of Chief Ministers:

(b) if so, the reaction .f the State
Governments thereto;

(c) what will be the main objects
and functions of these Divisions; and

(d) whether the Centrg will have
any hand in supervising these Divi-
sions?

The Minister of State in the Minis-
try of Home Affairg (Shri Hathi): (a)
Yes, Sir. A suggestion in this direc-
tion was made for the consideration
of the State Governments.

(b) The reactions of the State Gov-
ernments have been varried from
one of finding their existing arrange-
ments or practices adequate as in the
case of Gujarat, Kerala, Uttar Pra-
desh and Madras to one of accepting
the proposal for setting up fresh
machinery for effecting administra-
tive improvements as in the case of
Andhra Pradesh and Mysore. Assam
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proposes to consider the matter fur-
ther after the report of its Adminis-
trative Reforms Committee set up in
March 1964 becomes available, Final
reactions of the remaining States are
yet to be received,

(c) Broadly, these will be concern-
ed with effecting continuoug improve-
ments in administration in the States'
sphere; but, it is essentially for the
State Governments to lay down their
precise objectivegs and scope of their
functions.

(d) No, Sir. But the Centre's help
and advice will be available for the
setting up of the units, as also for
training staff to man them. The
Central Department of Administra-
tive Reforms plans to maintain liai-
gon with these units in order to en-
sure exchange of information and
ideas, and alsp to arrange for joint
studies in special cases,

Squatters’ Colony in Calcutta

[ Shri § C. Samanta:

| Shri Subodh Hansda.
Shrimati Savitri Nigam:

| Shri M. L. Dwivedi:

809,

Will the Minister of Rehabilitation
be pleased to state:

(a) whether the squatters’ colony
comprising of more than thirteen
acres of land situated within the Cal-
cutta Corporation area on the Raja
Mohindra Road, Piakpara has been
accepted for regularisation; and

(b) if not, the reasons therefor?

The Minister of Behabilitation (Shri
Tyagi): (a) and (b). Presumably,
the Members are referring to Sahid
and Arabinda Squatters’ colonies in
Paikpara within the Calcutta Corpo-
ration area. The total area of these
two colonies is reported to be 1540
acres. The proposal 'in respect of
these colonies are under considera-
tion in consultation with the State
Government.
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Admission of Students
810, Shri Surendra Pal Singh: Will
the Minister of Education be pleased
to state:

(a) whether the Central Govern-
ment have asked all the State Gov-

ernments to remove all restrictions
on the admission of students from
to educa-

any part of the eountry
tional and training institutes
their control; and

(b) if so, how the States have res-
ponded to this directive?

The Minister of Education (Shri
M. C, Chagla): (a) Yes, Sir, in =o far
as technical institutions are con-
cerned

(b) Punjab, Kerala, Andhra Pra-
desh, Gujarat, Maharashtra and
Mysore have agreed. Repiies {rom
the rest are awaited.

HMzT % gt € N T A= w7
fe

811. »t 7A WATHT : ¥ TE-
®Td TAT A T FT AT F49 fF ¢

(%) 77 3z 7= ¢ ¥ faeet & uF
fr Tz wer & qut & T w05 H
amgar & HT

(€@) =1 =39 #@may 7 *18
firgmfear %1 o £ 7

TZwd WeENTET § gIwedt (st
o 1o faAw) : (%) I, 77 |

(&) =@ afsw frree feg @
g1

Practical Training Abroad

812, Shri Daljit Singh: Will the
Minister of Education be pleased 1o
state:

(a) the number of scholars sent
abroad for practical training under
the various scholarship schemes ad-
ministered by his Ministry during
1964-65, so far;

(b) the number of Scheduled Castes

and Scheduled Tribes amongst them;
and

under

(c) the amount of stipend offered
to each of them?

The Minister of Cultural
in the Minisiry of Education
Hajarnavis): (a) 48.

(b) Nil,
(e) 14 for France—Rs, 750 pan.
1 for U.S.SR,—Rs, 789 p.a.

19 for West Germany under
Federal Republic of Ger-
many Scholarship Scheme—
D.M. 400 p.m.

5 for West Germany under ln-
ternational Association [or
the Exchange of Student
for Technical Experience—
(There is no fixed amount,
but the amount paid is
adequate for the mainten-
ance of the scholars).

3 for UK. under Mgs Rolls
Royce Limited Engineering
Apprenticeships Scheme—
£7-6-6 per week.

3 for UK. under Ms Rolls
Royce Limited Graduate
Apprenticeship Scheme—
£750 per annum.

Aflairs
(Shri

2 for UK. under Federation of
British Industries Overseas
Scholarships Scheme— £ 700
per annum.

1 for Poland—Rs. 480 per
month.

Cases Pending in Courts ¢f Port Blair

J Shrimati Savitri Nigam:
1 Shri M, L. Dwivedi:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of civil and crimi-
nal caseslappeals separately pending
in the courts of the Deputy Comimis-
sioner (Addition] Sessions and Dis-
trict Judge). Additional District
Magistrate and Sub-Judge (R.A.C.)
and Treasury Officer (Magistrate and
Sub-Judge) at Port Blair in the
Andaman Islands as on 1st January,
1964 and the number of occasions each
caselappeal was adjourned without
any proceeding due to other pre-vccu-

813,
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pations of the presiding officer of the
court concerned; and

(b) What steps Government pro-
pose to take to mitigate the difficul-
ties of litigants and accused persons
arising from such delays in the ad-
ministration of justice in the Isiands?

The Minister of State in the Minis-
try of Home Affairs (Shri Uathi): (a)
A statement is laid on the Table
of the House. [Ploced in Library.
See No, LT-3519/64].

(b) A separate post of District and
Sessiong Judge for the Islands is
being created.

Illegal Carriage of Cargo from
Andaman and Nicobar

314 J Shrimati Savitri Nigam;
* 1\ Shri M, L. Dwivedi:

Will the Minister of Home AMairs
be pleased to state:

(a) whether it is a fact that a ship
of M|s, Akoojee Jadwet and Co., was
recently found carrying from Car-
Nicobar cargo of copra and'or betel-
nuts in excess of the quantities shown
in the ship’s Cargo Manifest;

(b} if so, the facts of the case;

(c) the action taken by Government
against the ship or its owners; and

(d) the steps taken to prevent the
recurrence of such unauthorised and
illegal carriage of cargo by the ships
of this firm from Nicobar andler
Andaman Islands?

The Minister of State in the Minis-
try of Home Affairs (Shri Fathi): (a)
No such irregularity has come 1o
notice of the Andamans Adminisira-
tion.

(b) to (d). Do not arise,

Stores Lost in Transit
815 f Shrimati Savii:ri ﬁig-am:
" 7 Shri M. L, Dwivedi:
Will the Minister of Home Afairs
be pleased to state:

(a) whether it is a fact that stores
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valued at several lakhs of rupees
shipped from CalcuttajMadras to Port
Blair for the Andamanp Public Works
Department were lost in transit dur-
ing the last two-three years; and

(b) if so, whether Government
have investigated into the matter and
if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
The wvalue of stores lost in transit
during the last two years is about
rupees one lakh Ninety-eight thou-
sand;

(b) Information is being collected

and will be laid on the Table of the
House,

Social Workers for Refugee Camps

816 f Shri P. R. Chakraverti:
" Shri P. C. Borooah:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether Government have
taken steps to depute full time paid
social workers in each of the camps
run for the East Pakistap refugees
stationed outside West Bengal, Tri-
pura and Assam;

(b) the number of social workers
so far appointed for the purpose and
the terms of their appointment; and

(c) the
posted?

camps where they are

The Minister of Rehabilitation (Shri
Tyagi): (a) Social workers and Wel-
fare Officers/Social Education Organi-
sers, whose duties cover some aspects
of social work, have been appointed
as full time paid workers in some of
the camps for new migrants from
East Pakistan. In addition Sewaks
or Camp Assistants at the rate of one
for every 200 families have also heen
sanctioned and most of them are al-
veady in position,

(b) and (c). The information is
being collected and will be laid on
the Table of the Sabha.



2859 Written Answers AGRAHAYANA 11,1886 (SAKA) Written Answers 2860

CSIR.

- TR
Shri Bibhuti Mishra:
Shrij K. N. Tiwary:

. Shri P. R. Chakraverti:
Shri P, C. Borpoah:

Will the Minister of Education be
pleased to state:

817

(a) whether it is a fact that the
demands of the Council c¢f Scientific
and Industrial Research have been re-
duced by the Union Ministry of
Finance to the extent of about Rs, 10
crores for thig year and the next;

(b) if s0, how far the new research
schemes will have to be abandoned;

(¢) whether the implementation of
the Mudaliar Committee Repnrt will
be hampered as a result of this deci-
sion; and

(d) how far the foreign ossistance
promised in the shape of eauipments
and experts is likely to be affected?

The Minister of Education (Shri
M. C. Chagla): (a) to (d). A State-
ment is laid on the Table of the
House,

[Placed in Library. See No, LT-3520/
64], '“‘.

Correspondence Courses and Evening
Classes

818, Shri S, M, Banerjee: Wil the
Minister of Education be pleased to
state:

(a) whether the University Grants
Commission has suggested starting of
correspondence courses and evening
classes by Universities;

(b) if so, whether this suggestion
has been adopted by the Universities;
and

(c) if not, the reason for delay?

The Minister of Education (Shri
M. C. Chagla): (a) An Experts Com-
mittee appointed by the Government
of India under the Chairmanship of
Dr. D, S. Kothari, Chairman, Univer-
sity Grants Commission, recommend-
ed (i) that Correspondence Ccurses

leading to a degree should Le start-
ed by universities, but that these
should be run, in the first instance,
by one University, namely Univer-
sity of Delhi; and (ii) that Evening
Colleges|Classes should be organised
in a variety of subjects.

(b) Yes, Sir. The University of
Delhi is running Correspondence
Courses for B.A, (Pass) Degree and a
scheme has been formulated for giv-
ing assistance for running Evening
Colleges|Classes. The State Govern-
ments and Universities have been ad-
dressed in this connection.

(c) Does not arise.

Arrests under DLR. in J, & K.

819, Shri Bhagwat Jha Azad: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government nave been
informed as to how many persons
with political background have been
in prisons under the Defence of India
Rules in the State of Jammu and
Kashmir; and

(b) whether Government of India
have gone into the causes of arrest of
such political prisoners?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). According to information
available, 12 persons were in deten-
tion on 15-10-1964 under the Defence
of India Rules but no person is ever
detained or arrested on the grounds
that he has a political background nor
is a prisoner classified as ‘political
prisoner’,

Engineering Course in Jodhpur
University

820. Shri D, D, Pari: Will the
Minister of Education be pleased to
state;

(a) whether Government's atten-
tion has been drawn to the reported
decision of the Jodhpur University to
declare as promoted all students who
had failed in Engineering courses;



2861 Written Answers

(b) if so, the considerations which
prompted the University to take such
an unusual decision; and

(c) whether such actions are not
likely to undermine  educational
standards, particularly in Engineering
courses?

The Minisier of Education (Shrl
(M. C. Chagla): (a) to (¢). The re-
port of the University is awaited.

1.C.S, and LA.S Officers

821. Shri Subodh Hansda: Will the
Minister of Home Affairs be pleased

to state:

(a) whether there have been cases
of corruption against the 1.C.S, ana
LAS Officers during the last two
years;

(b) if so, the number of such cases
and the nature of charges made
against those officers; and

(e) whether any of these oflicers
have been discharged on the charge
of corruption and if so, the number
thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (¢). The information is being col-
lected and will be laid on the Table
of the House in due course,

Ll
Assessment of Teachers’ Service

gop, J Shri P. C. Borooah:
* 7 Shri P. R, Chakraverti:

Will the Minister of Education be
pleased to state:

(a) whether the Central Govern-
ment have made an assessmant of the
prize punishment formula adopted by
the Punjab Government under which
the teachers are punished or Te-
warded on the basis of examination
results of classes under their charge;

(b) whether it is a faet that it hus
produced a lot of resentment among
the teaching personnel; and
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(¢} whether Government have in-
dicated their own reaction tp the
Punjab formula?

The Minister of Education (Shri
M, C. Chagla): (a) to (c). ‘The Gov-
ernment of India hag not made any
assessment of the formula adopted
by the Punjab Government. How-
ever, in view of the criticism which
it evoked, a Committee appointed by
the State Government is reported to
be reviewing the matter.

Find of Gold Coins

Shri P, R, Chakraverti:

Shri P. C. Borooah;

Maharajkumar Vijaya
| Ananda:

Will the Minister of Education be
pleased to state:

823,

(a) whether it is a fact that a girl,
digging in a field near the temple of
Lord Mahavir of Angani, four miles
from Jhansi, found 320 zold coins;

(b) whether these coing have been
examined to find out if these date
back to the time of King Harsha; and

(c) if so, the result thereof?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) Yes, Sir, 318 coins of
silver mixed with copper were found

by two girls of Dariyapur, near
Jhansi.
(b) and (c). Yes Sir. 313 date to

Prince Mahipaladeva (1103-28 A.D.)
and 5 to King Madanyarmma {1128—

62 AD).
g e
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Confidential Reports

825, Shri Bhagwat Jha Azad: Will
the Minister of Home Affairs be
pleased to state;

(a) whether the confidential reports
in Government departments are
written in Calendar year 2nding with
December; and

(b) if so, why in the C.P.W.D, the
same are written at the end of the
financial year?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). The instruc-
tions are that the confidential reports
in every department should be re-
corded annually, preferably for the
financia] year, But the departments
are free to prescribe the financial
year, or the calendar year for this
purpose, actording to their special ye-
quirements.  Actually, the C.P,W.D.
are maintaining the reports of Engi-
neers and Architects for the financial
year and those of other officers for
the calendar year according to a iong
standing convention of that depart-
ment.

Age-limit for Vice-Chancellors

826, Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether there is any proposal
under consideration of Government to
fix the age-limit for the Vice-Chancel-
lors of Universities; and

(b) if so, when a decision will be
taken in the matter?

The Minister of Education (Shri
M. C, Chagla): (a) and (b). The
Government is considering the whole
question of the appointment of Vice-
‘Chancellors of Universities and 1in
this connection is awaiting the report
of Model Act for Universities Com-
mittee set up by the Ministry. Ap-
propriate action will be taken after
the receipt of the report of the Com-
mittee which is expected shortly,

Burglary at Calcutta Art Gallery

827. Maharajkumar Vijaya Anamda:
Will the Minister of Education be
pleased to state:

(a) whether Government have com-
pleted the investigation in connection
with the burglary that took place in
August, 1962 in the Art Gallery in
Calcutta;

(b) the reasons for the delay in the
investigation;

(c) whether the culprits have been
apprehended; and

(d) the punishments awarded to the
culprits?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) and (b). The in-
vestigation of the case was closed in
November, 1963 by the Calcutta Police
as their efforts to recover the stolen
articles did not yield any resuit.
There was no delay on the part of the
Board of Trustees as the matter was
reported to the Police immediately
after the theft.

(e) No, Sir.
{dy Does not arise.
Oceanic Research

828. Maharajkumar Vijaya Ananda:
Will the Minister of Education be
pleased to state:

(a) how far the Indian National
Committee on Oceanic Research has
been successful in the field of physical
and  biological oceanography and
meteorology during 1963-64; and

(b) whether the Committee has
made any additions to ‘INS Kistna’
and ‘R.V. Baruna' which are already
doing useful research work so as fo
intensify the research work as con-
templated by them?

The Minister of Education (Shri M.
C. Chagla): (a) The Indian National
Committee on Oceanic Research  has
framed the National Programme in
Oreanography which is being execut-
ed in connection with India’s parti-
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cipation in the International Indian
Ocean Expedition. The programme
covers all the major disciplines in
modern Oceanography. During the
yvear 1963-64, INS KISTNA and RV
VARUNA carried out a number of
cruises covering a large number cof
sections in the Arabian Sea, Indian
Ocean (North of equator) and Bay of
Bengal including Andaman Sea. So
far 175 scientists have participated in
these cruises and carried out investi-
gations in various disciplines, includ-
ing physical, biological, Marine geo-
logy and geophysics.

(b) Tt has not been possible to
augment the strength of the research
wvessels.

International Indian Ocean Expedition

829. Maharajkumar Vijaya Ananda:
Will the Minister of Education be
pleased to state:

(a) the result of the survey con-
ducted by the International Indian
Ocean Expedition in the Bay of Ben-
gal, the Arabian Sea and the northern
part of the Indian Ocean;

(b) whether the data so far collect-
ed have been utilised for any wutili-
tarian purposes;

(¢) if so, the details thereof; and

(d) the financial contribution, it
any, made by India to the Interna-
tional Organisation for this research
work?

The Minister of Education (Shri M.
C. Chagla): (a) Scientific results of a
technical nature have revealed infor-
mation on the  Physics, Chemistry,
Biology and the configuration of the
Ocean and the continental shelves of
Bay of Bengal and Arabian Sea, and
basic data relating to the formation
of monsoon has been collected.

(by It is too early to attempt ap-
plication of the results for utilitarian
purposes.

(e) Does not arise.

(d) No financial contribution has
been made to the International Or-
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ganisation, but responsibility has
been taken for developing the Meteo-
rological Centre at Bombay and the
Biological Centre at Ernakulam for
the receipt and interpretation of data
and material collected during the Ex-
pedition.

Indian Scientists

830. Shri Y. S. Chaudhary: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) a broad outline of the ten-point
programme formulated by Govern-
ment to curb the migration of Indian
scientists abroad; and

(b) the success achieved so far in
implementing the same?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). There is no ten-
point programme as such. Govern-
ment have however taken warious
steps to encourage Indian sdlentists
and technologists to return to India.
A statement outlining the steps taken
is laid on the Table of the House.
[Placed in Library. See No. LT-3521/
64].

Resettlement of Migrants

Shri Hukam Chand
Kachhavalya:
831 ) Shrimati Minimata:

’ Shri Uikey:
Shri Chandak:
Shri Vidya Charan Shukla:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether the Government of
Madhya Pradesh have suggested re-
settlement of new  migrants in the
works connected with the construction
of Hydro-Electric Project in the Chit-
rakot in Indravati Basin; and

(b) if so, the number of families so
far resettled?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). The Government
of Madhya Pradesh proposed that the
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work on the Chitrakut Hydro-Electric
Project should be started, and accele-
rated assistance outside the plan sanc-
tioned for the purpose with a view to
provide employment to migrants in
connection therewith, Accordingly,
examination of the Project has been
taken up and a team of experts in-
cluding representatives of the Govern-
ments of Madhya Pradesh and Orissa
has been set up to make a rapid ap-
praisal of various alternative schemes
for the utilisation of the Indravati and
Sabri Basins. The report of the team
is awaited. Action for the com-
mencement of the work and employ-
ment of new migrants in connection
therewith will be taken on receipt of
the report.

National Laboratories

f Shri A. V. Raghavan:
832. 3 Shri Pottekkatt:

Will the Minister
pleased to state:

of Education be

(a) whether there is any proposal
to set up National laboratories in the
States where there are none;

(b) if so, whether there is any
proposal to set up a laboratory in
Kerala; and

(¢) when and where the same will
be set up?

The Minister of Education (Shri M.
C. Chagla): (a) There is no  such
proposal. RS-

(b) The Working Group for Scienti-
fic Research in the CSIR for the IVth
Five Year Plan has recommended
setting up of a  Regional Research
Laboratory in Kerala during the IVih
Five Year Plan period.

(e) This will be considered after a
decision to set up the Laboratory is
taken, '

Trespass by East Pakistanis

833 J Shri D. C. Sharma:
* 7 Shri Surendra Pal Singh:

Will the- Minister of Home Affairs

be pleased to state:

(a) whether about 15 armed Pakis-
tani trespassers intruded into the
Indian reserved forests, Fulkumari,
on the Tripura-East Pakistan border
on the 23rd October, 1964 and attempt-
ed to attack the Indian border Police
who challenged them for felling down
valuable trees; and

(b) if so, the action taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, by fifteen/twenty Pak. nationals,
on the 22nd October, 1964, and not
on 23rd October, 1964.

(b) A protest has been lodged with
the East Pakistan Government.

High Pressure Gas

834, Shri Rameshwar Tantia: Will
the Minister of Education be pleased
to state:

(a) an outline of the experiments
being carried on by the Central Fuel
Research Institute for the manufac-
ture of high pressure gas;

(b) whether any estimate has been
prepared for distribution of domestic
gas; and

(¢) the programme of Government
in regard to the manufacture and
distribution of gas?

The Minister of Education (Shri M.
C. Chagla): (a) The Central Fuel Re-
search Institute, Jealgora has been
engaged in research on production of
gaz from coal. A pilot plant was
installed in March, 1964, for conduct-
ing investigations on the complete

gasification characteristics of Indian
coals under high pressure. A number
of tests have been made with the

Plant on coals from different sources,
and the future programme of investi-
gations includes tests with wvarious
other tvpes of coals from different
coal fields of India and with lignites,
lignite briguettes etc.



2869 Written Answers
(b) and (c¢). The Central Fuel Re-
search Institute has also examined the
problem of manufacture and distribu-
tion of gas in a report entitled “A
Plan for Supply of Domestic Fuel for
Major Urban townships of India".
The report is under consideration of
.a Committee set up by the Govern-
.ment of India for the purpose.

Staff Welfare Council

835. Shri Bishwanath Roy: Will the
Minister of Home Affairs be pleased

to state:

({a) whether the introduction of
staff Welfare Council of the Govern-
ment employees has been successful;
and

(b) whether it is a fact that the
majority of the members of the Wel-
fare Council (Senior) of Union
Public Service Commission employees
have resigned?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N
Mishra): (a) Yes.

(b) No.

High Court Judges (Conditions of
Service) Act

836 J Shri A. V. Raghavan:
" _Shri Pottekkatt:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there is any proposal
to amend the High Court Judges
(Conditions of Service) Act, 1954;

(b) whether judges will be allowed
to contribute to the General Provident
Fund instead of the State Provident
Fund; and

(¢) what other recommendations
made by the conference of the Chiet
Justices have been accepted?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). It is proposed to amend
Section 20 of the High Court Judges
(Conditions of Service) Act, 1954 so
as to enable a Service Judge to sub-
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scribe to the General Provident Fund
(Central Services) instead of the State
Provident Fund, if he so desires. An
amending Bill to this effect is propos-
ed to be introduced in the House
shortly.

(c) The other recommendations are
under consideration.

Sindri Fertilizer Faotory

837, Shri A. P. Sharma: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that the
Chairman, Sindri Fertilizer Corpora-
tion did not act according to the
advice of the Bihar Government due
to which the recent labour trouble
arose at Sindri Fertilizer Factory; and

(b) if so, the steps Government
have taken to advise Sindri Manage-
ment and other Public Undertaking
Managements to be guided by the
Labour Departments of the respective
States in which they are located so
that there should be a harmonious re-
lationship between the labour and
managements and all the disputes are
settled by means of negotiations and
conciliation and not by strikes or lock-
outs?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No. The Bihar Govt.
were continuously kept informed and
whatever advice they tendered was
duly listened to.

(b) Does not arise.
Archaeological Excavation at Morena

838. Maharajkumar Vijaya Ananda:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
suggestions of the Directorate of
Archaeology, Government of Madhya
Pradesh to excavate sites at Kaunt-
war (Morena) in Madhya Pradesh
where it is reported to have rich de-
posits of potteries pertaining to the
beginning of the Christian era has not
been taken in hand for want of funds;
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(b) whether the non-implementa-
tion of this excavation programme is
only for a short period; and

(c) if so, when the excavation work
would commence?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) No, Sir. As for all
such cases, the proposal will be placed
before the Standing Committee of the
Central Advisory Board of Archaeo-
logy to be held on 11th December,
1964 for scrutiny and recommendation
for undertaking the excavation.

(b) and (c). Do not arise.
Kashmiris Residing in Pak-occupied

Area

839, Maharajkumar Vijaya Ananda:
Will the Minister of Home  Affairs
be pleased to state:

(a) whether Government have taken
any action to relax the visa rules in
respect of people of Kashmir origin
residing in the Pakistan pccupied area
of the State; and

(b) 1t so, the details thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
«(a) No.

(b) poes not arise.

Indo-U.S. Educational Foundation

[ Shrimati Savitri Nigam:
| Maharajkumar Vijaya
I Ananda:

840. ) Shri P. C. Borooah:
] Shri P, R. Chakraverti:
; Shri Hem Barua:
| Shri Y. S. Chaudhary:

Will the Minister of Education be
pleased to state:

(a) whether Government have re-
ceived proposals from the Ambassador
of US.A. for utilising part of the
rupee fund from surplus food sales
under PL. 480 for granting of scholar-
ship, text books printing and research
gramts;

(b) the details of the scheme; and

(c) when the scheme is likely to
take effect?

The Minister of Education (Shri M.
C. Chagla): (a) to (c). Some time ago
the American Ambassador mentioned
the possibility of setting up an Indo-
U.S. Educational Foundation for edu-
cational, scientific and allied activi-
ties, to be financed out of the U.S.
held P.L. 480 rupees. In this connec-
tion a team of Americans headed by
Dr. Hermann Wells had exploratory
talks with officers of the Government
of India. Recently certain draft pro-
posals, evidently based on the recom-
mendations of the team, were dis-
cussed by the officers of U.S. Embassy
in India with the officers of the Gov-
ernment of India with a view to for-
mulating a scheme that could be
put up to the two Governments for
consideration. Broadly, the idea  isa
to use some of the T.5. held funds
for the purpose of promoting educa-
tional and research activities in this
country through an independent bi-
national foundation which will make
grants for the purpose. The entire
question is still in the exploratory
stage.

Chief Justice of Madras High Court

841, Shri Pottekkatt; Will the Mi-
nister of Home Affairs be pleased to
state:

(a) whether a memorandum from
the opposition Members of Parliament
was presented to the President urging
that an inquiry be held to determine
the age of Shri S Ramachandra
Ayyar, Chief Justice of Madras;

(b) if so, whether any inquiry has
been conducted;

(c) whether any writ petition is
pending in the Madras High Court
touching on this subject: and

(d) the main averments in the Writ
Petition?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes.



2873 Written Answers

(b) Before an inquiry under Article
217(3) of the Constitution could be
made Shri S. Ramachandra Ayyar
tendered the resignation of his office
of Chief Justice of Madras High Court.

(c) and (d). Government have no
official intimation in the matter.

Two-Year High School Certificate
Examination

DR |

sz J Shri Daji:
"7 Shrimati Vimla Devi:

Will the Minister of Education be
pleased to state:

(a) whether the Central Board of
Secondary Education has decided to
revive the two-year High School
Certificate Examination which was
abandoned last year; and

(b) if so, the reasons therefor?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir.

(b) Does not arise.

Merger of Kulu Region with H.P.

843. Shri J. B. 5. Bist: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the attention of the
Government has been drawn to the
reports of large scale demonstrations
in Kulu regions of Punjab for imme-
diate merger with Himachal Pradesh;
and

(b) if so, the reaction of the Gov-
ernment thereto? .

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) According to a report
published by a daily on the 20th
October, 1964 when the Chief Minis-
ter, Punjab, visited Kulu and Manali,
certain people while welcoming him
raised slogans in support of a demand
for the merger of Kulu Valley in
Himachal Pradesh. Another report
which appeared in the same daily on
21st October, 1964, also indicated that
the Chief Minister, Punjab, considered

DECEMBER 2, 1964

Written Answers 2874
this demand as wholly unjustified and
detrimental to the interest and well-
being of the people of this area.

(b) The Government of India do not
propose to alter the boundaries of
Punjab and Himachal Pradesh as
determined under the States Reor-
ganisation Act, 1956.

Ex-Premier of J. & K.

844, Shri Sham Lal Saraf: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government are aware
that Bakshi Ghulam Mohammad Ex-
Premier of Jammu and Kashmir, now
detained in Udhampur Jail, has been
suffering for some time from acute
nasal trouble;

(b) whether he wrote to the Central
Government seeking permission to go
to Bombay for undergoing treatment
by an Eye, Ear and Nose Specialist;
and

(c) the action Government
taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes. \

(by No specific request for permis-
sion to go to Bombay has been receiv-
ed. Some time back, the Prime Minis-
ter received a letter from Bakshi
Ghulam Mohammad in which he had
mentioned that prior to his arrest he
was intending to go to Bombay for
treatment.

have

(¢) Jammu and Kashmir Govern-
ment are seized of the matter and
they have taken appropriate steps for
his treatment.
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National Physica]l Laboratory

[ Shri H. N. Mukerjee:
g4g. J Shri J. B. S. Bist:
"7 Shri Hukam Chand
Kachhavaiya:

Will the Minister of Education be
pleased to state:

(a) whether he has received a re-
presentation from almost the entire
body of scientists employed in the
National Physical Laboratory urging
Government to persuade the present
incumbent Dr. Kichlu to continue as
Director; and

(b) whether any decision has
taken in this regard?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). A repre-
sentation signed by 46 members of

been

Scientific staff of the National Physi-.

<al Laboratory was received on 25th
September, 1964.

Dr. Kichlu submitted his resigna-
tion on 26th February 1964 and later,
on 25th August, 1964, he desired that
‘his earlier resignation of February,
1964 may be accepted and he may be
relieved of his post. The resignation
was accepted and he was informed
that he would be relieved as soon as
his successor was appointed. Dr.
Kichlu, however, desired on 1st Octo-
ber, 1964 that he may be relieved from
3rd October, 1964. This was done. No
action on the representation was,
therefore, considered necessary.

Rehabilitation Benefits

847, Shrimati Renu Chakravartty:
Will the Minister of Rehabilitation
be pleased to state:

(a) whether it is a fact that Gov-
ernment of West Bengal has opposed
any sort of rehabilitation benefits be-
ing granted to the new refugees of 1964
such ag granting of stipends for gchool-
ing of children. house plots and house
building loans for their rehabilitation;
and

(b) whether in view of the fact that
about 50 per cent of these new mig-
rants have remained in West Bengal
with their relatives, Government pro-
pose to review the matter again?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). The Govern-
ment of West Bengal, have never op-
posed the grant of rehabilitation bene-

fits to the new migrants. It is, how-
ever, a fact that the State of
West Bengal, having reached a

saturation point, the Government of
India decided, in consultation with the
Government of West Bengal, that all
new migrants entering West Bengal,
who nzed relief or rehabilitation bene-
fits, should be settled in States outside
West Bengal. There have been no
significant developments since the:r
necessitating a review of the position.

Land Acquisition for Rehabilitation

848, Shrimati Renu Chakravartty:
Will the Minister of Rehabilitation
be pleased to state:

(a) the steps taken by Government
to expedite land acquisition for reha-
bilitation of old refugees who are
awaiting house building plots;

(b) whether this is not considered
a part of the residuary problem; and

(e) whether it is a fact that the low
ceiling rates being insisted upon by
State Government for acquisition of
land is the main difficulty in acquiring
plots? -

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). It is presumed
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that the Member refers to the cases
of old migrants in West Bengal. Cer-
tain categories of these families viz.,
the rehabilitable families from homes
and the families of squatters who are
eligible for alternative accommoda-
tion are considered for allotment of
homestead plots. Where necessary,
the Government of West Bengal
acquire lands for this purpose under
the existing laws. The acquisition
proceedings are to be completed ac-
cording to statutory provisions and the
State Government take suitable steps
to expedite action.

The Government of India provide
funds for the cost of acquisition for
the above purpose as part of the resi-
duary problem.

{c) No. Where the cost of acquisi-
tion is high as compared to the ceiling
fixed for individual plots, the State
Government have been advised to re-
duce the size of the individual plots
to keep within the ceiling.

Foreign Teachers in Darjeeling Area

849. Shrimati Renu Chakravarity:
Will the Minister of Education be
pleased top state:

(a) whether it is a fact that he
promised to intervene on behalf of
three foreign teachers who have over-
stayed in Darjeeling which is a stra-
tegic area, on the grounds that teach-
ing will suffer if they are removed
before the end of term; and

(b) if so, the circumstances for giv-
ing such special consideration?

The Minister of Education (Shri M,
C. Chagla): (a) and (b). At the
request of the High Commissioner for
the United Kingdom in India, the
question of permitting the teachers
working under the Voluntary Service
Overseag Scheme to continue their
work was recommended to the Home
Minister for consideration. The High
Commissioner has since been advised
to discuss the matter with the Home
Minister.
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Pakistani Infiltrations

[ Shri Vishwa Nath Pandey:
7 Shri Jema:

Will the Minister of Home Affairs
be pleased to state:

350.

(a) the number of Pakistani infil~

trators staying in Rajasthan and
Assam Siates till the 31st October,
1964; and

(b) the action taken against them?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
{(a) and (b). The number of Pakis-
tani infiltrators was about 1,35.000 in
Assam and 200 in Rajasthan as on 31st
October, 1964. Necessary action to
prosecute angd evict them under the
Foreigners Act, 1946, is being taken.

Grants to U.P. Universities

851. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) the amount of grants sanction-
ed by the University Grants Commis-
sion for various Colleges and Univer-
sities in Uttar Pradesh during !963-
64 and the names of the recipient
Colleges and Universities; and

(b) the amount earmarked for dis-
bursement to these Institutions during
1964-657

The Minister of Education (Shri
M. C. Chagla): (a) The require” in-
formation is given in the statement
laid on the Table of the House, [Ploc-
ed in Library. See No. LT-3522/64).

(b) No specific grants are earmark-
ed in advance. Grants are paid every
yvear to Universities and Colleges on
the basis of the merits of their pro-
posals and the progress reported in
the implementation of approved
schemes,

Educational Grants to U.P.

852. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:
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(a) whether it is a fact that the
Uttar Pradesh Government have writ-
ten to the Central Government re-
garding their inability in regard to
the spreading of primary and secon-
dary education and providing more
facilities to the teachers according to
the plan targets for want of funds;

(b) whether the Government of
Uttar Pradesh have also requested for
the grant of financial aid to achieve
the plan target; and

(c¢) if so, the reaction of the Cen-
tral Government thereto?

The Minister of Education (Shri
M. C. Chagla): (a) No such commu-
nication hag been received from the
Government of Uttar Pradesh,

(b) and (c). Central assistance on
the agreed basis is given to all States
(including Uttar Pradesh) for the
State Plan Schemes relating to gene-
ral education in the normal course.
The annual plans of development are
proposed, discussed ang finaliseq in
joint discussions between State and
Central Government representatives.

Post-Matric Scholarships to S.C. & S.T.
Students of U.P,

853. Shri Vishwa Nath Pandey: Will
the Minister of Education be pleased
to state:

(a) whether any grant has been
given to the Uttar Pradesh Govern-
ment for 1964-65 for Post-Matric Scho-
larships for Scheduled Castes and
Scheduled Tribes and other backward
Class students jn Uttar Pradesh;

(b) if so, the amount given so far;
and

(c) whether the same has been
fully distributed among the students?

The Minister of Cultural Affairs
in the Ministry of Education (Shri
Hajarnavis): (a) Yes, Sir. Grant has
been sanctioned for Scheduled Castes
and Other Economically Backward
Classes students. No grant has been
sanctioned for Scheduled Tribes as

there are no Scheduled Tribes in
Uttar Pradesh.

(b) Rs. 39,85,600.

(c) The scholarship is paid by the
State Government throughout the
year, therefore, whether the amount
is fully disbursed or not will be known
only after the financial year 1964-65
is over.

Training of Primary Teachers in U.P.

854, Shri Vishwa Nath Pandey: Will
the Minister of Education be pleased
to state:

(a) whether any grant or loan has
been given by the Centre to the Gov-
ernment of Uttar Pradesh to improve
and expand the training facilities for
primary teachers during the Third
Five Year Plan;

(b) if so, the total amount so far

given; and

(c) the expenditure to be incurred
by the Government of Uttar Pradesh
in this connection?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). Central
Assistance to the Stateg is released on
the basis of actual expenditure on a
particular head of development and
not for each State Scheme separately.
As Teachers' Training Programme at
the Primary Stage forms a part of ‘he
educational development programme
in the State Sector, it is not
possible 1o indicate separately the
Central Assistance released for this
particular Scheme. No loan has been
given to the Government of U.P. for
expansion of teacher training facilities.

(c) The State Government proposed
a sum of Rs. 399-44 lakhs for *he
schemes of Primary Teachers' Train-

ing in their Third Five Year Plan.
Engineering Degrees

855. Shri Hem Raj: Will the Minis-
ter of Education be pleased to state:

(a) the number of various institu-
tions which are awarding mining en-
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gineering degrees to students in he
country, State-wise and University-
wise;

(b) the number of students who
graduated from these instilutions dur-
ing the First, Second and Third Plan
periods;

(c¢) the number of students whao
thereaftey took the statutory exami-
nation after requisite practical train-
ing and the number which came out
successful;

(d) the number of mining engineer-
ing graduates who failed in the sad
examination; angd

(e) the scope of absorption of wuch
successful and unsuccessful persons?

Thz Minister of Education (Shri
M. C. Chagla): (a) and (b). The re-
quired information is furnished in the
statement placed in the Library [See
No. LT~3523!6-4],

(c) 526 candidates appeareq in ihe
First Class and 811 candidates in ihe
Second Class Managership Examina-
tions held from August 1960 to June,
1964. 152 candidates passed the First
Class Certificate and 433 candidates
passed the Second Clasg Certificate.

(d) 374 candidates in the First Class
Certificate and 378 candidates in the
Second Class Certificate examinations.

(e} This matter is being examined
in detail by the Joint Board of Mining
Engineering Education.

Drilling at Badaun

856. Shri K. C. Pant: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that drilling
at Badaun (U.P.) has ben abandoned
recently;

(b) if so, the reasons therefor; and

(¢) whether no further drilling
wound be held in that area?

The Minister of Petroleum and Che-
micals (Shri Humayum Kabir): (a)
Yes, Sir.

-
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(b) The testing of Ujhani deep
well No. 1 close to Badaun did not in-

dicate the presence of any hydrocar-
bons.

(e) No further drilling is envisaged
in the Badaun area for the present.

Girl Guides Mountaineering
Expedition

( Shri Ram Sewak:

| Shri P. G. Sen:
Shri R, G. Dubey:

{_Shri Yashpal Singh:

Will the Minister of Education be
pleased to state:

857.

(a) whether it is a fact that a seven
member girl guides mountaineering
expedition climbed up a 22,420 feet
high western Himalayan peak on the
10th October, 1964;

(b) if so, a brief account of the ex-
pedition; and

(c) the nature of assistance 1Ien-
dered by Government to the expedi-
tion?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
(a) Yes, Sir.

(b) A statement is as under:

STATEMENT

A seven member girl guide team
sponsored by the Bharat Scouts and
Guides undertook a mountaineering
expedition to climb MRIGTHUNI

(22,420 feet). The members of the
team consisted of:
(i) Miss Usha Sarpeshkar—
Mysore.
(ii) Miss Rani’ Bhagwandas —

Andhra Pradesh.

(1ii) Miss Sudha Nerurkar—Central
Railways.

(iv) Miss Durga Gurung—Assam.

(v) Mrs. Sharda Kedar—Central
Railways.

(vi) Miss Khurshid Umrigar—
Maharashtra, Secretary Trea-
surer.
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(vii) Mrs. Joyce Dunsheath—Guide
Commissioner UK. (Leader).

All the young participants attended
basic and advanced training courses
at the Himalayan Mountaineering Ins-
titute, Darjeeling, before undertaking
the expedition.

(c) The Ministry of Education gave
an ad hoc grant of Rs. 12,000 and the

fence Ministry provided free ser-
vices of a doctor,

Recovery of Detonators in Delhi

f Shri Ram Sewak:
1 Shri P. G. Sen:

Will the Minister of Homge Affairs
he pleaced to state:

{a) whether the Delhi Police re-
cently arrested two persons in Civil
Lines, Delhi and recovered eight live
detonators from their jhuggi;

858,

(b) whether investigation into this
matter hag since been completed; and

(c) if so, the result thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, Sir.

(b) and (c). Investigation has been
completed and a case put in court.

Artificia] Rains
859. Shri M. L. Jadhav: Will the

Minister of Education be pleased to
state:

(a) the efforts being made in the
country to provide artificial raing for
crops;

(b) whether any experiments are
being made in this behalf; and

(c) if go, the results achieved so fart

The Minister of Education (Shri
M. C. Chagla): (a) to (¢). A Rain
and Cloud Physics Research Unit has
been set up by the Council of Scien‘i=
fic and Industrial Research. The
effiorts being made so far are only
in the stage of scientific research, Ex-

1687(Al) LSD—4.

periments on artificial rain making
have not progressed as yet to the
stage to enable field operations being
undertaken with certainty of success
to provide artificial rain for raiswnng
crops.

Rajasthan Krya Vikraya Sangh
[ Shri Yashpal Singh:
Shri P. C. Borooah:
860. J Shri Onkar Lal Berwa:
| Shri Bade:
E Shri A, P. Singh:
Shri §. L. Verma:

Will the Minister of Home Affatrs
be pleased to state:

(a) whether a memorandum has
been presented by certain M.L.As of
Rajasthan urging an inquiry into the
purchase and sale of gur by the
Rajasthan Krya Vikraya Sangh; and

(b) if so, the action proposed to be
taken thereon?

The Minister of State in the Minis-
try of Home Affairs (8hri Hathiy:
(a) and (b). Certain M.L.As, of
Rajasthan met the Home Minister and
presented a memorandum to him re-
lating to the subject mentioned in the
question. The Home Minister ex-
plained to them that the matier was
one in the sphere of responsibility of
the State Government
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862. Shri D. D, Mantri: Will the
Minister of Education be pleased w
Mate:

(a) whether Government have ccn-
sidered the report of Professor 5. V.
Chandrasekhara Auja member of ‘he
Fourth Plan working group on the
CSI1R. working and the state of re-
search in the country;

(b) if se, the main recommenda-
tions made in the said report; and

(¢) whether any action has been
taken to implement any of these re-
commendations so far?

The Minister of Education (Shri
M C. Chagla): (a) Prof. S. V. Chan-
drashekhara Aiyva of the Indian Ins-
titute of Science, Bangalore and a
member of the Working Group on
Scientific Research for drawing the
Fourth Five Year Plan of the Coun-
€il of Scientific and Industrial Re-
search submitted a Note for considera-
tion of the Working Group.

(b) and (c). A stalement is iaid on
the Table of the House. [Placed in
Library, See No. LT-3524/64].

Cashier of the Ministry of Education

53 [ Shrimati Laxmj Bai:
" 7\ Shrimati Renuka Barkataki:

Will the Minister of Education be
pleased to state:

(a) whether the mystery about a
certain cashier of the Ministry who
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was believed to have been drowned
in the Jamuna and who later on re-
appeared, has been solved; and

(b) if so, the facts of the case?

The Ministry of Education (Shri
M. C. Chagla): (a) and (b). The
official involved has been traced and
put under arrest. He is now on bail,
and the matter is under investigation
by the Special Police Establishment.

Vigyan Mandirs in M.P.

864, Shri R. S. Pandey: Will the
Minister of Education be pleascd to
state:

(a) the number of Vigyan Mandirs
presently functioning in Madhya bra-
desh;

(b) whether the Central Govein-
ment propose to establish more Vigyan
Mandirs in that State; and

(e) if so, the places suggested for
the purpose by the State Govero-
ment?

The Deputy Minister in the Minis-
try of Educalion (Shri Bhakt Dar-
shan): (a) Two.

(b) _sts, if the State Government
takes initiative and sends proposals to
the Centre.

(c) No proposals have
ceived so far from the
ernment.
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Training of Elementary Teachers

868, Shrimati Jyotsna Chanda: Will
the Minister of Education be pleased
to gtate:

(a) whether Government propose to
train more elementary teachers dur-
ing the Third Plan period;

(b) if so, their number and which
6tates will take up this programme;

(c) whether Government propose to
train more secondary teachers during
the remaining period of the Third
P‘lan and

rd} What are the esiimated requi-
rments of primary and secondary
teachers in the Fourth Plan?
- The Ministe~ of Education
M. C. Chagla): (a) Yes, Sir.

(b) These details are being finalis-

(Shri

ed in consultation with State Govern-
ments,

(c) Yes, Sir.

(d) These details are being finalised
by the State Governments and the

overall requirements will be based
on the proposals of State Governments.

Summer Schools

867. Shri Tan Singh: Will the
Minister of Education be pleased to
refer to the reply gven to Starred
Question No. 351 on the 23rd Septem-
ber, 1964 and state:

(a) the number of summer schools
opened in the country; and

(b) the State-wise break-up there?

The Minister of Education (Shri
M. C. Chagla): (a) Thirty two Summer
Institutes for Science teachers ipn
Schools and Colleges were held in
1964.

(b) Andhra
Asmam
Bihar
Delhi
Gujarat
Kerala
Madras
Madhya Pradesh
Maharashtra
Mysore
Punjab
Rajasthan
Orissa
Uttar Pradesh
West Bengal

i Y N

L
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Historical Monuments of Assam

868. Shrimati Renuka Barkataki:
Will the Minister of Education be
pleased to state:

(a) whether a survey of the histo-
rical monuments of Assam has been
conducted to determine the monu-
ments that have to be protected wtth
Central assistance; and

(b) if so, the momuments protected
and preserved with Central assistance?
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fhe Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) and (b). No, Sir but
so far 55 Monuments;Sites in Assam
are protectedq by the Archaeological
Burvey of Indin and as more monu-
ments worthy of protection come to
the notice of the Survey they will be
duly considered for protection,

Hindi Knowing Employees

869, Shri Surendra Pal Singh: Will
the Minister of Home Affairg be
pleased to state:

(a) whether it is a fact that in
order to give incentive for learning
Hindi, advance increments are being
given only to such of the Government
employees who hail from non-Hindi-
spenking States; and

(b) if so, the reasons for giving a
different treatment to the people who
hail from Hindi-speaking States but
in their schools|colleges had opted for
languages gther than Hindi and have
passed Prabod{Praveen|Pragya Exa-
minations only after jeoining Hindi
classes under the scheme sponsored by
Government in their offices/Ministries.

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) There is no reference
to non-Hindi-speaking States in the
Government order issued on the sub-
ject. The incentive is meant for non-
Hindi-knowing non-gazetted employ-
ees of the Central Government. It
has accordingly been provided that an
employee who has already passed the
matriculation or an equivalent or a
higher examination conducted by a
Board or University or a private body
with Hindi as an elective, regular,
additional or optional subject and an
employee whose mother tongue is
Hindi and who can express himself
well in Hindi will not be entitled to
the benefit of this order. A copy of
Home Ministry’s Office Memorandum
dated 18th April 1964 is placed in the
Library. [See No, LT-3525/64].

(b) Does not arise.
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Hindi Learning Scheme

870. Shri Surendra Pal Singh: Wil
the Minister of Home Affairs be
pleased to state:

(a) whether under Government's
sponsored Hindi learning Scheme ad-
vance increments are being given to
only such of the Central Governrment's
employvees who pass Probod|Praveen|
Pragya examination after g certain
specified date; and

(b) if so, the reasons why advance
increments are not being given to all
the Government employees who have
passed the Hindi Examination under
the said Scheme so far?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L, N.
Mishra): (a) Government have issued
orders in April 1964 regarding grant
of personal pay, equal in amount to
one increment_ absorbable in future
increases in pay to the non-gazetted
Central Government employees on
passing Hindi Pragya, Hindi Type-
writing on Hindi Stenography exa-
minations conducted from June 1964
onwards under the Hindi Teaching
Scheme of the Home Ministry.

(b) The Scheme is intended to pro-
vide incentiveg to present and future
trainees. The question of giving
such incentives to trainees who pas-
sed out earlier does not, therefore,

arise,
Hail oo il ol e

871. s TWR T EJIA T
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=)
12 hrs,

CALLING ATTENTION TO
MATTERS OF URGENT PUBLIC
IMPORTANCE

(i) PROTEST STRIKE BY JUTE WORKERS
oF WEST BENGAL AGAINST NON-PAY=
MENT OF BONUS AND DEARNESS ALLOW-
ANCE.

Shri Dinen Rhattacharya (Seram-
pore): 1 call the attention of the
Minister nf Labour snd Employment

to the following matter of urgent pub-
lic importance, and I request that he
may make a statement thereon:

Protest strike on the 1st December,
1964 b\- jute workers of West
Bengal as a protest against the
non-payment of bonus angd dear-
ness allowance.

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): Sir,
the information is being collected and
if you will permit me, I will make a
statement tomorrow either after the
Question Hour or at 5 O" Clock.

Mr. Speaker: All right. I will put
it tomorrow or the day after,

12.02 hrs,

RE OPERATION OF
ARTICLE 370

5t awTEA meAt (faomt) -
¥ smoa oF favim & it s e
faerram =gt £ 1
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AT THT |
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AT ATHTT F1 48 T 947 ©F wa
FEE 99 RIET, 9 T W7 Ageaqyr
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FTT FT TEHTE T 9g qfa 78} fmar
# arowy smEvdr Sear § R osar gm
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AEL TN AT AT AT § 739 F qTHA
wre ! %) faw 91 A 'R & 39 o7
A=y 21 &1 3T 4T
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Shri D, C. Sharma (Gurdaspur):
Sir, on a point of order. Can a Mem-~
ber address another across the House
like that?

Mo A WAL Wfgar : 78 {F

F A X F Jo7 arer @G K@y
gt #% a1 qIF) 7 F GG
fe s F AT ¥ & &9 78 d3m

qer  WEIEW: I ATEH, W9

T AL FEgA 0T A3, A FT F ¥V W
&, 49 T qrieatHe | St S
T w1 A AT g @ I K Frgrw
wfed gomar §
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The Minister of Home Affairs (Shri
Nanda): May I say a word on the
point raised by the hon, Member
6hri Prakash Vir Shastri? 1 would
like to make it clear that no decision
of the Government has been taken
on that. Therefore, that question
does not arise. We discuss, and we
go on discussing, and we consider.
No decision hag been taken on that.

Mr. Speaker: Why should the
papers give such an impression?

Bhri Nanda: They can
anything in any way.

Mr, Speaker: Those papers and
those editors also must see that

Shri D. C. Sharma: Have they
beez byriefed by anybody connected

with the Prime Minister or tne Home
Minister?

interpret
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Mr, Speaker: Now, this question has
been asked as to whether any of the
Members of the Cabinet has briefed
any of these papers?

The Minister of Communications
and Parliamentary Affairs (Shri
Satya Narayan Sinha): How can they
brief them? That would be a wrong
thing, and that is not the procedure.
No decision has been taken on this.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER ALL
SERVICES ACT

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): I
beg to lay on the Table a copy of
Notification No, GSR. 1518 dated the
28th October, 1964, making certain
amendment to Schedule IIT to the
Indian Administrative Service (Pay)
Service Rules, 1954, under sub-section
(2) of section 3 of the All India Ser-
vices Act, 1951. [Placed in Library.
See No. LT-3515/64].

ANNUAL REPORT OF FERTILISERS AND
CHEMICALS, TRAVANCORE LIMITED,
ELoor AND REviEw BY GOVERNMENT
THEREON

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): I beg to lay on the Table
a copy each of the ‘following
papers. —

(i) Annual Report of the Fertiliz-
ers and Chemicals, Tranvan-
core Limited, Eloor. for the
year 1963-84, along with the
Audited Accounts and the
comments of the Comptroller
and Auditor-General thereon,
under sub-section 1y of
section B19A of the Companies
Act, 10956.

(ii) Review by the Government
on the working of the above
Company. [Placed in Library.
See No. LT-3516/64).

MEMORANDUM ON FOURTH FIVE YEAR
Pran

The Minister of Planning (Shri B.
B. Bhagat): I beg to lay on the Table
a copy of Memorandum on the Fourth

INDIA
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Five Year Plan. [Placed in Library.
See No. LT-3517/64].

—— —

12,18 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have 4o report the
following messages received from the
Becretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of rule 115 of the Rules
of Procedure and Conduct of
Businesg in the Rajya Sabha,
1 am directed to inform the
Lok Sabha that the Rajya
Sabha at its sitting held on
the 30th November, 1964,
agreed to the following
amendments made by the
Lok Sabha at its sitting held
on the 17th November, 1964,
in the Industrral Disputes
(Amendment) Bill, 1964:—

Clause 19
1. That at page T—
for clause 19, substitute—
Substitution of new section 33C

19. For section 33C of the principal
Act, the following shall be substituted,
namely:

Recovery of money due from an

employer

“33C, (1) Where any money is
due to a workman from an
employer under a settlement
or an award or under the
provisions of Chapter VA,
the workman himself or any
other person authorised by
him in writing in this behalf,
or, in the case of the death
of the workman, his assignee
or heirs may, without preju-
dice to any other mode of
recovery, make an appli-
cation to the appropriate
Government for the re-
covery of the money due to
him, and if the appropriate
Government is satisfied that
any money is so due, it shall
issue a certificate for that
amount to the Collector who
shall proceed to recover the

same in the same manner as
an arrear of land revenue:

Provided that every such appli-

cation shall be made within
one year from the date on
which the money became due
to the workman from the em-
ployer:

Provided further that uny such

(2)

@

application snay be enteriain.
ed after the expiry of the
said period of one year, if the
appropriate Government is
sati fied that the applicant had
suffizient cause for not mak-
ing the application within the
s1id period.

Where any workman is entit-
led to receive from the em-
ployer any money or any
! znefit which is capable of
being computed in terms of
‘money and if any question
arises as to the amount of
money due or as to the am-
ount at which such benefit
should be computed, then the
question may, subject to any
rules that may be made
under this Act, be decided
by such Labour Court as may
be specified in this behalf by
the appropriate Government.

For the purposes of comput-
ing the money value of a be-
nefit, the Labour Court may.
if it so thinks fit, appoint a
commmissioner who shall, after
taking such evidence as may
be necessary. submit a re-
port to the Labour Court and
the Labour Court shall deter-
mine the amount after consi-
dering the report of the com-
missioner ang gther circum-
stances of the case,

The decision of the Labour
Court shall be forwarded by
it to the appropriate Govern-
ment and any amount found
due by the Labour Court may
be recovered in the ‘manner
provided for in gsub-section (1)

(3) Where workmen employed

under the same employer are
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entitled to receive from him
any money or any benefit
capable of being computed in
terms of money, then, sub-
ject to such rules as may be
made in this behalf, a single
application for the recovery of
the amount due may be made
on behalf of or in respect of
any number of such workm.n.

Explanation.—In this  section
“Labour Court” includes any
court constituted under any
law relating to investigation
angd settlement of industrial

disputes in force in any
State.”’
Clause 20

2. That at page §—
(1) line 10,—

after “shall be laid" insert “as soon
as may be after it is made";

(i) line 12,—
omit “or more".
(iii) line 14,—
for “successive sessions nforesa_ini",
substitute “'session jmmediat-
ely following”.

(ii) ‘In accordance with the pro-
visions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, 1 am directed to
enclose a copy of the Official Trustees
(Amendment) Bill, 1964, which has
been pessed by the Rajva 3abha at its
sitting held on the 30th November,
1964,

OFFICTAL TﬁUSTEES (AMEND-
MENT) BILL AS PASSED BY
RAJYA SABHA

Secretary: Sir, 1 lay on the Table of
the House the Official Trustees (Am-
endment) Bill, 1964 25 passed by
Rajya Sabha.

DECEMBER 2, 1964
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1220 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONB
Forry-Seconp Rrporr
Shri Krishnamoorthy Rao (Shim-
oga): 1 beg to present the Fifty-
second Report of the Committee on
Private Members' Bills and Resolu-

tions.

12.20} hrs.

APPROPRIATION (No. 6) BILL, 1964
The Minister of Finance (Shri T.

T. Krishnamachari): Sir, 1 beg to

move: *

“That the Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consoclidated Fund of India for the
services of the financial year 1964-
65, be taken into consideration,”.

Mr. Speaker: Motion moved:

“That the Bill to authorise pay
ment and appropriation of certain
further sums from and out of
the Consolidated Fund of India for
the services of the financial year
1964-65, be taken jnto considera-
tion.",

12.21 hrs,

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC
IMPORTANCE—Contd.

(ii) RecENT DEVELOPMENT IN BRUTAN

Mr. Speaker: I have to submit ty the
House that I got an intimation from
the Minister of State in the Ministry
of External Affairs that she wanted
to make a statement on the situation
in Bhutan, and she wanted to have
this opporhmii.y to make that state-
ment.

Shrimati Renoka Ray (Malda): }
have sent a calling-attention-notice on
that.

Mr. Speaker: 1 have been receiving
many calling-attention-notices on this
subject, and I have been disallowing

*Moved with the

recommendation of the President.
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all those notices on the plea that it
was an Internal affair. I must say
with a certain amount of pain that
the Government also represented
that this was an internal affair and
this should not be given publicity and
we should not raise it, I disallowed
all those notices. But suddenly I
learnt in the 'morning after I had dis-
allowed all those notices, that the hon.
Minister wanted to make a statement

Mr. S. M. Banerjee (Kanpur): We
should also be allowed to put ques-
tions.

Mr. Speaker: Of course, I shall
allow questions, if I allow that state-
ment to be made,

It might be that there might be
pressures or there might be other rea-
sons. This situation has arisen that
so far as I learn, that statement 1is
going to be made in the other House.
Therefore I shall be asked for an ex-
planation as to why I had disallowed
them when the same statement was
being made there, But when Govern-
ment have represented to me that
it is not in the country’s interest or
public interest that such a statement
should be made or such a calling-at-
tention-noice should be discussed, and
I agree with them and disallow those
notices, how is it that they come up
again suddenly and say that the hon.
Minister wants to make a statement?
That certainly puts me in a very awk-
ward position,

Shri T. T. Erishnamachari: May I
submit that you had formulateq the
motion for my Bill but not put it to
vote?

Mr. Speaker: Yes, I had, but I was
getting messages that the hon. Minis-
ter wanted to make a statement.
There were other pressures also.
Since that statement is going to be
made in the Rajya Sabha, if I do
not allow it now, I would be put in
a difficult situation later on when
that statement is made in the other
House.

AGRAHAYANA 11, 1886 (SAKA)

Attention to
Matters of Urgent
Public Importance
Shri Hari Vishnu Eamath (Hos-
hangabad): By your leave, I am one
of those Members who had given @
call attention notice, and you had
disallowed it. I submit that in view
of the latest developments, it is no
longer an interna] affair because the
Bhutan Government has requested
the India Government for assistance
in getting the officers, civil and mili-
tary, who have fled the country ap-
prehended.

Mr, Speaker:
ment be made?

The Minister of State in the Minis-
try of External Affairg (Shrimati
Lakshmi Menon): Any time ¥You
direct.

Mr, Speaker: Would 5 PM. be con-
venient?

Shrimati Lakshmi Menon; The
statement will be made in the other
House at 12.30.

Mr. Speaker: I will ask the Minis-
ter to make the statement here just
now.

Shri Rajendranath Barua, Shri
Yogendra Jha, Shri Hukam Chand
Kachwai, Shri Ramchandra Vithal
Bade, Shri P. C. Borooah, Shri
Rameshwar Tantia, Shri Yashpal
Singh, Shri Parkash Vir Shastri,
Shri N, H. Samnani, Shri Inder
J. Malhotra, Sardar Kapur Singh,
Shri Narendra Singh Mahida,
Shri Hem Barua, Shrimati
Renuka Ray, Shri Krishna Pal
Singh, Shri Nath Pai, Shri Hari
Vishnu Kamath and Shri N. C. Chat-
terjee have sent notices calling
attention. In response to this a state-
ment is being made, I will allow each
of these Members to ask a question.

2904

When can the state-

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): Government under-
stand the concern displayed by many
Members of the House about recent
developments in Bhutan,

On November 27, an authoritative
statement wag issued by the Druk
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[Shrimati Lakshmi Menon)
Gyalpo's Government which should
set at rest any fear or apprehension
or any further speculation about these
developments in Bhutan, which are
internal in character. As the state-
ment issued by the Druk Gyalpo's
Government on November 27 said, the
situation in Bhutan is fully  under
control. Altogether, twg Army
Officers, including the Deputy Com-
mander-in-Chief of Bhutan Army, and
four civilian officers fled the country.
They appear to have done so under an
exaggerated sense of fear of action
that may be taken against them on
the King's return from Switzerland
for dereliction of duty during his
absence. The statement added that
the King has taken steps to replace
the officers, who deserted their duty.

To the best of Government of India's
knowledge, there is no disturbance or
disorder of any kind whatever in
Bhutan, The King hag resumed full
responsibility for the administration.

Our relations with Bhutan, one of
our closest and nearest neighbours,
are most cordial and friendly. The
King of Bhutan is deeply interested
in the modernisation of his country
and the rapid economic, social and
educational advancement of his people.
In this task the Government of India
remain committed ang anxious to give
all possible assistance to the Govern-
ment of Bhutan.

Mr, Speaker: The situation is a
delicate one and so in putting ques-
tions Members would kindly be dis-
creet,

Wt @ (WTmA) o e &
T FHE N v fr e
¥ oareAr F A =rd A ¥ A &
T AT T A 3w E A 1 3w
g 37
Bhrimati Lakshmi Menon: We have
no jnformation.

Bhri Hari Vishnu Kamath (Hos-
bangabad): Is it not a fact that the
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Governmeni of Bhutan has asked the
India Government for assistance in
getting those officers, civil and mili-
tary, who have fled the country. ap-
prehended? If so. what sort of assis-
tance exactly have they in nund?
Have they made it clear? Have they
also asked Government to ascertain
the whereabouts of these people and
get them apprehended?

Shrimati Lakshmi Menon: If the
Government of Bhutan ask the Gov-
ernment of India for any assistance,
that will be given.

Shri Hari Vishnu Kamath: She is
beating about the bush, evading,.....

Mr. Speaker: 1 am getting it clari-
fied.

Shri Hari Vishnu Kamath: It has
become routine with them now a days,

Mr. Speaker: The question is whe-
ther the Bhulan Government have
asked our Government to give them
some assistance in order to apprehend
those that have gone out,

Shrimati Lakshmi Menon: No, Sir.

Shri Hari Vishnu Kamath: Then the
press reporty are incorrect,

Shri Hem Barua (Gauhati): The
situation in Bhutan is a matter of
great concern to us because it iz re-
ported that China is involved in it.
May I know whether the Government
have information that four Chinese,
some of them were working under
the Bhutanese Government, have been
arrested due to involvement in this
matter, and also that the Commis-
sioner of South Bhutan is guilty of,
as reported in the newspapers,
amassing arms and ammunitions, if so,
what is the actual position regarding
this?

Shrimati Lakshmi Menon: I have
given in the statement the gctual posi-
tion. The rest, zll these other thinge
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Attention to Matter of
Urgent Public Importance

that the hon. Member has raised, are
really all interna] matters with which
we have nothing to do,

Shri Hem Barma: She has said that
it is an internal matter. I have a
humble submission to make there. 1
have said specifically that there are
instances of Chinese being involved
in this matter, and because of China's
attitude towards our country, it is a
matter of great concern to us also, as
much ag for Bhutan. Therefore.....

Mr. Speaker: Has the Minister any
information whether any Chinese are
involved in this whole affairs?

Shrimati Lakshmi Menon: No. Sir.
I rave already said we have no infor-
mation.

Shri Nath Pai (Rajapur): Have Gov-
ernment tried to find out the veracity
of reports in a section of the papers
that the present developments in
Bhutan are the result of the efforts of
a group which wanted to bring about
basic changes in the relationship that
existe between India and Bhutan, or
ure the present developments only &
storm in a tea cup, being the result
of the adventures of a cine star? What
is the truth?

Shrimati Lakshmi Menon: The
litter part of the question js the truth,

Shri Nath Pai: The first part of
the question stands?
" Mr. Speaker: Hon, Members ought
1o be careful that they do not put
such catchy questions that the Minis-
ter must be caught in it one way or
the other,

Shri Hari Vishnu Kamath: The
Minister also should be clever enough
not to be caught,

Mr. Speaker: The Minister also
should be careful in this respect. I
actually feel—I am not certainly a
judge in that respect, if is for the
Government—that the answer ought
10 have been carefully made,

Shri Nath Pai: I disclaim any in-

tention of cathing anybody, I only
want to elicit opinion.
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Shri Hari Vishno Kamath: If the
Minister is willing to be caught, how
can we help it.

St gmar fag (FT) O wsEw
wgIed, TF T At & 5 wAw ase
AR FR qarew & =7 §F w17 6 @
g

TR AT WA 65
T FT 1

Wt T fag oW AT ¥
o § ag ad g fF wem ar we
et & a9 qfeT § ugaem giied
FCWEE?

Shrimati Lakshmi Menon: How does
it arise?

Shri Krishnapal Singh (Jalesar): If
this information which the Minister
has given to us does not prove abso-
lutely correct, later on have we got
adequate forces in the area to deal
with any eventuality that may arise?

Mr. Speaker: Which information?
1 could not follow myself.

Bhri Krishnapal Singh: Information
about the developments,

Mr. Speaker: Is there any agency
to get that information? To certain
questions the Minister has sald she
has no information. Have we gol
adequate agency to get information?

Shrimati Lakshmi Menon: We have
got our Political Officer in Sikkim,
who also deals with Bhutan,

—

12.30 hrs,

APPROPRIATION (NO, 6) BILL,
1884—Contd.

Shri Ranga (Chittoor): I would like
to have some information from the
hon. Minister, This is a huge sum
which the hon, Minister is asking the
House to vote, to be spent from the
Consolidated Fund.
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[Shri Ranga]

The House has already passed all the
supplementary demands, We would
like to know how this money is going
to be obtained by the Government.
Is it from out of the surplus re-
venues they have been able to collect
from the budgetary sanctions that we
had already given? Is it that they
have been able to collect very much
more that they could meet these
demands also from out of the surplus
in the revenueg that they have deriv-
ed or is it from the ways and means
advances that the Reserve Bank of
India would be making available to
them and if so, to what extent and in
what manner? Or is it going to be
met by deficit financing and resorting
to the Nasik Press? We would like
to have enlightenment in regard to
thig matter.

‘When Parliament passes the budget
and the demands and sanctiong this
money, Parliament has always been
pressing that Government should not
propose the imposition of fresh taxes
over and above their day to day,
month to month and year to year
demands and there should not be too
much of over-collections. That has
been our general complaint through-
out year after year. We also find year
after year that they have been able
to collect so much more than had
been anticipated by the Government.
Every time the former Finance Minis-
ter used to say that there is no harm
at all if something more came to be
collected, because that would be
utiliseq for nation-building purposes.
But that is not the proper budgetary
procedure, Therefore, the House has
been taking exception to it and giving
exhortations to the successive Finance
Ministers that they should ask only
for that much amount of money and
passibly a little more or a little less,
but not in such substantial sums, as
woul? be neoded to finance the ex-
penditure that is sanctioned Ly Par-
liament. But wunfortunatelv, it has
npt been observed in practice. There-
fore. we would like to have a detailed
stotement from the Minister—if he
likes on the present occasion or on
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some other occasion—as to what bud-
getary policy he would like to be pur-
suing in coming to this House and
asking for sanctioning wvarious grants
and also for the acceptance of his
taxation proposals, so that he would
not be collecting from the public so
much more than what would be need-
ed, with which it would be possible
for him to finance such huge expendi-
ture for which he gets sanction from
this House through the supplementary
grants.

Shri S. M. Banerjee: Sir, let me
lend my support to what Mr. Ranga
hag said. In addition, I would like
to know from the Minister one or two
things, When the supplementary
demands were being discussed, a num-
ber of Members including myself, Mr.
Dandekar and others, raised the ques-
tion of payment of enhanced D.A.
under the demand for the Atomic
Energy Department Sir, we were
assured in this House on 26th by the
Minister, and on the day when we
were having the discussion on the
supplementary grants....

Mr. Speaker: Under the Appropria-
tion, Bill. How can he discuss the
supplementary aemands?

Shri S. M. Banerjee: May I invite
vour kind attention to rule 218(4)? It
says:

*“The debate on an Appropriation
Bill shall be restricted to matters
of public importance or adminis-
trative policv  implied in the
grounds covered by the Bill....”

Mr, Speaker: But there has been
a discussion on the supplementary
demands. Mr Ranga raised, of
course, a pertinent question. | A]l
matters would be of public import-

.ance no doubt..... .

Shri 8. M. Banerjee: My submis-
sion comes under,
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“Administrative policy implied
in the grounds covered by the
Binv,

The question of dearness allowance is
covered by the Bill. If you look at
the schedule, a certain sum is asked
for to meet the enhanced D.A. given
to the employees of the Department
of Atomic Energy. We got no answer
to our point from Mr. Bhagat also.

Mr. Speaker: Let him read the rule
further. It says:

“which have not already been
raised while the relevant demands
for grants were under discussion.”

He himself says that he raised it. I
do not doubt it is a matter of public
importance, but we spent 4 hours dis-
cussing those demands,

Shri §. M, Banerjee: I abide by
your decision, Sir. Today this ques-
tion has becomz a matter of grave
public importance. You must have
$een in today's newspapers that the
Cabinet has taken a decision to wait
‘for the Das Commission's report to
raise the D.A, That is contrary to
the assurances given by the Minister.
First of all, I want to know from the
Minister whether Cabinet has taken a
decision to defer increasing the D.A.
till the Das Commission report is
gubmitted. If that is correct, mv sub-
mission will be, today 22 lakh Central
Government employees who have
earned this increase in D.A. according
to the Pay Commission formula are
%eing denied this concession only
because of the prestige of the Govern-
ment of India. They have appointed
a Commission, but to us this is a sort
of dead commission, because nobody
has submitted auy memorandum, I
would Jike to tel] the Minister that
thic will result in great agitation and
great discontent among the Central
Government employees.

Mr,_ Speaker: He has given that
warning already. We have heard it.

Shri Nath Pai: (Rajapur): 1 would
very much endorse the plea which
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Mr, Banerjee has made that the Fin-
ance Minister tries to enlighten the
House as to the exact position and as
to what ameliorative measures Gov-
ernment is contemplating to give to
the employees in view of the accepted.
rise in cost of living and the failure
of the Commission to make a report.
I do not want to elaborate on i,
because in his speech yesterday, he
himself was rather courageous
enough to say that the hardships are
genuine and the situation is a grave
one, If he shows that awareness
about the econcmic situation in gene-
ral, he would very well appreciate the
hardships to fixed income-groups. I
want to have a reply from him in this

regard,

Then, Sir, within the ambit strictly
laid down by the rule, the latter part
of which you have brought to our
notice, I would like to point out that
there is a grant for the Ministry of
Steel. Mines ang Heavy Industries.
Repeatedly we have tried to emphasise
the Parliament's keen desire that it is
the Indian engineering skill which
should be cultivated. encouraged and
developed, We do not want to import
ready-made large-scale toys at which
we look with wonder and admiration
like stee] plants. The Finance Minis-
ter is one of the few Cabinet Minis-
ters who knows the significance and
implications of developing Indian
engineering skill. He has been asso-
ciated with the development of steel
ever since the Rourkela plant was
started. Sir, does not the G ‘vernment
fee] very small in facing the Russlan-
team? We should make it clear that
while we take FLelp, we are mnot
beggars. We want assistance, but
that should not reduce us to the posi-
tion of beggars and as one eminent
journal has pointed out, let us not
approach the nations which give us
aid with a spirit of inferiority com-

plex. The Russians must be told,
‘“We need your help, but we need
equally to  develop Indian Ea-
gineering  skill”, The continued

association and  participation in
designing and enpineering by Indian
engineerg is something on which the
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Finance Minister should satisty the

House. I am saying this in connection
with Bokaro.

Thera is one little point which,
though generally covered, has not
been specifically mentioned, 1 am
referring to what the Prime Minister
and the Government spokesmen have
offered by way of comment on the
development of atomic energy. Where
as they are going to concentrate and
make more funds available, about
which there cannot be two opinions
in the House or in the country that
we continue our research in the
atomic field, what the Prime Minister
has, 1 am afraid, said has added to
confusion rather than any kind of
clarity on this issue. He made two
statements......

Mr. Speaker: Now he is going for
away from the Bill.

Shri Nath Pal: Atomic energy is
there.

Mr, Speaker: Atomic energy
there, but that hag already been dis-
cussed and there is pothing new,

Shri Nath Pai: Sir, I will conclude
by referring to the two statements
made by the Prime Minister. The
Prime Minister told the House that he
agrees with Shri Masani. The Prime
Minister does not want the bomb,
That ig not Shri Masani’s position.
Shri Masani does want a bomb, an
American bomb: he does not want an

Indian bomb. 1 would like the Gov-
ernment to analyse it, to sway it
carefully......

Shri Ranga: Because Shri Masani’s
name has been mentioned, may I be
permitted to say, Sir......

Mr, Speaker: No, no.

Shri Nath Pai: May I point out to
Professor Ranga who ig a very genlor
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Member, the gxact wording.
“Therefore,
umbrella”.

Shri Ranga: We do not want to
waste our resources in the manufac-
ture of the bomb; that is our stand.

Mr, Speaker: Order, order. The
hon Member should conclude now.

He said:
we ghould ask for the

Shri Nath Pai: Sir, Shri Ranga's
interruption should not lead you to
cartail my time,

Mr,  Speaker: lle himself said that
he was going to conclude,

Shri Nath Pai: I want the Gov-
ernment not to inake ad hoc state-
ments on this vita, issue. Sometimes
we speak from a sentimental approach
rather than locking at it from the
rational gide. I will conclude, Mr.
Speaker, by pointing out that the
Prime Minister also said that atomic
warheads are s mething which bhe
would like to nhave, After having said
that he does not want to have....

Mr, Speaker: This cannot be the
casion to comment on the speech
made by the Prime Minister.

Shri Nath Pal: We are going to
vote for atomic energy research.

Mr. Speaker: 'ihese demands have
already been voted.

Shri Nath Pal: I do not think I
need quote the rule for you 1 am
pointing out that these aspects of the
Demands were not covered. I want
to say that atomic warheads are the
last stage of sophisticated development
in atomic research. Let not Govern-
ment accept suggertions which are =@
contradiction...... )

Shri Ranga: Let not the hon. Mem-
ber.......

Shri Nath Pai: I do not think I
am infallible. I also make mistakes.

Shri Ranga: We can also talk
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Shri Nath Pai: Who denies
that right?

Shri Ranga:
Speaker.

Shri Nath Pai:

you
I am talking to the

I am also talking
to the Speaker. When they see the
implications, Mr, Speaker . .. (Inter-
ruptions). Sir, I will not be interrupt-
ed like this.

Mr. Speaker: Those controversies
are not to be taken up now.

Shri Nath Pai: If T am interrupted
I will play the game.

Mr. Speaker: Game should not be
played.

Shri Nath Pai: I am sorry, Sir. I
did not interrupt him when he spoke.
May I, therefore, conclude with this
submission, Sir, that on the points
that I have made the Finance Minis-
ter should trv to shed some light and
remove the confusion whioch speaks of
more contradictir~ o= lack of think-
ing on the part of Government rather
than any co-ordinated collective
thinking.

Shri Narendra Singh  Mahida
(Anand): Sir, I would like to correct
Shri Nath Pai. Shri Masani never said
that bomb should be taken from
America. He mentioned “either
Russia or America”.

Shri Nambiar (Tiruchirapalli): What
is the meaning of “umbrella”.

Shri Bade (Khargone): He said
that if Russia does not give us then
we have to take it from America.

Mr. Speaker: Onder, order. When
America 'was mentianed one hon.
Member stood up and when Russia
was mentioned another hon. Mem-
ber stood up.

Shri T. T. Krishnamachari: Sir,
the point made by the leader of the
Swatantra Party in regard to lnrge
sums of money voted ig met like
1687 (Ai)LSD—5.

(No. 8) Bill 2016
this. I can mention to him that the
sum voted under Demand No. 125 is
in the nature of a revolving fund for
the purchase of foodgrains and it will
come back again. Therefore, the re-
sources needed would be there. It is
more or less self-financing. But the
totality of the transaction has to be
given and that is why we have given
this amount which would cover the
tota] transaction even if it is on the
outside limit.

He raised the question of budgetary
policy ang asked whether we are col-
lecting more taxes than what we need.
I do not think within the next 25
years any Finance Minister would he
there who would be oollecting more
taxes than we need. We are collect-
ing taxes and we are also borrowing a
large amount of money. Therefore, we
are never likely to collect all the
taxes we need which will cover aiso
all our borrowings. If he wants to dis-
cuss this matter further as a question
of budgetary policy, I would suggest
to him that the month of March would
be ideal for the purpose.

With regard to dearness allowance
I had answered that question. So far
as any claims that the governmer.t
servants may make, those claims will
be considered. But the point about it
is that the Government have not made
up their mind as to whether they
should await the arbitrator’s decision.
Whether the arbitrator is somebody
whom the hon. Member likes or not
ig a different matter. The Government
have appointed an arbitrator and
whether his decision should be await-
ed ig under consideration

Shri S, M. Banerjee: I never said

that.

Shri T. T. Krishnamachari: I am
sorry, Sir, 1 am not yielding. Whether
the arbitrator’s decision should be
accepted or not is a matter for the
Government to consider.
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So far ag atomic energy is concern-
ed, again the hon. Member has raised
a question of policy. In fact, I do not
want to get deeper into this matter.
I think the Prime Minister's state-
ment is extremely clear. One day he
dealt with all aspects including, what
we might call, our own philosophiz
approach to the problem. On the se-
cond day he was extremely clear,
when he intervened in the debate on
foreign policy, that the economicg of
the proposition should be considered.
That practically rules out the questicn
of our emtering into this atom bomb
race.

Sir, I have nothing further to add.
Shri Nath Pai: What about stesi”

Shri Hari Vishnu Kamath: Sir, you
have held on many an occasion thal
the Minister shoulq answer the points
raised.

Mr. Speaker: Because I had he'd
that all these points should not havs
been raised here I did not stress that.
I shall now put the motion to the
House.

Shri Hari Vishnu Kamath: Sir,
when a vote is taken there should be
quorum in the House.

Shri Nambiar: Always.

Shri Harl Vishnu Kamath: T won-
fer whether there is one. When you
are voting crores of rupées ther-
should be at least quorum in the
Housze.

Shri Nambiar; If the moaey is less
quorum need not be there.

Mr. Speaker: The bell is being rung.

Now there is quorum and I shal
put the motion to the wvote of ihe
House The question is:

“That the Bill to authorise pay-
ment and appropriation of cer-
tain further sumg from and out of

Re: Essential
Commodities (Amendment)
Ordinance

2y18:

the Consolidated Fund of India
for the services of the financial
year 1964-65 be taken in‘o consm-
deration”.

The motion was adopted.
Mr. Speaker: The question is:

“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the
enacting formula and the Title were
added to the Bill.

Shri T. T. Krishnamachari: Sir, L
movwve:

“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

12.50 hrs.

RE: ESSENTIAL COMMODITIES
(AMENDMENT) ORDINANCE

Mr. Speaker: Yesterday Shri
Kamath had raised a point on which
Shri Hathi wanted to say something.

The Minister of State in the Mims-
try of Home Affairs (Shri Hathi):
Yesterday Shri Kamath had raised the
point as to why the statement does
not include the reasons for amending
the Criminal Law Amenment Act
in addition to the Essentia] Commo-
dities Act. The statement contained
the reasons for both. The only reason
for his impression that it did not
cover both was, whereas Item No. 10
said that “Shri C. Subramaniam to
move for leave to introduce a Bill
further to amen- the Esseentia] Com-
modities Act, 1955 and the Criminal
Law Amendment Act, 1962”, item Nc
11 mentioned only the Essential Com-
modities (Amendment) Ordinance,
1964. Now, the short title of the Ordi-
nance is, as is mentioneq in that list,
the Essential Commodities (Amend-
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Ordinance, 1964 (No. 3 of 1964); the
short title of the Bil] is also the same.
The long title for both are also the
same. While introducing the Bill, the
Minister in charge mentioned the
long title. mentioned the short title.
Otherwise, both the long title and the
short title are identical and the rea-
sons have been given.

Shri Hari Vishnu Eamath (Hosh-
angabad): By your leave, an import-
ant point arises out of the statement
just now made, and that is this. As
far as I am aware, the list of busi-
ness or agenda is drafted, prepared
and finalised in the Lok Sabha Sec-
retariat and it bears the imprimatur
of the Secretary, So, any error ap-
pearing in the agenda or the list of
business will be laid at the door of
the Secretary. It is not clear whether
in this case it has been the responsi-
bility of the Ministry or of this Sec-
retariat. Where did the mistake creep
in?

Mr. Speaker: He has stated that. So,
he cap only say that even if the mis-
take had been made in the Ministry,
it ought to have been corrected by
this Secretariat, our office.

Shri Hari Vishnu Kamath: Who

made the mistake?
Mr. Speaker: The Ministry.

Shri Hari Vishnu Kamath: Let the
Minister admit that. In one place the
long title was quoted and in another
place the short title.

Shri Hathi: T admit it I do not want
to blame the Secretariat here.

Shri H. V. Kamath: it is
alright.

Then

12.52 hrs.

WEALTH-TAX (AMENDMENT)
BILL—contd.

Mr. Speaker: The House will now
take up clauge by clause consideration.
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Out of 5 hours allotted, 3 hours and
40 minutes have beep taken and 1
hour and 20 minutes now remain.

Clause 2—(Amendment of section 2).
Amendments made
(i) Page 2,—
omit lines T and 8 (41).
(ii) Page 2, line 9,—
omit “(ii)”, (42).
(Shri B. R. Bhagat)
Shri Man Sinh P. Patel (Mehsana):
As my amendment No. 22 had been in-

corporated in the Government amend-
ment, I am not moving it.

Mr, Speaker: The question is:

“That clause 2, as amended,

stand part of the Bill”
The motion was adopted.

Clause 2, as amended, was added to
the Bill.

Clause 3 was added to the Bill.
Clause 4.—( Amendment of section 4).

Shri N. Dandeker: I beg to move:

Page 4,—
after line 11, inseri—
‘(aa) the following  proviso

shall be inserted at the end, name-
ly:—

“Provided that the provisions of
this sectiom shall not apply to any
transfer made before the 1st April,
1964 (23).

The object of this amendment, very
briefly, is this. The present Act states
that certain transfers of property by
the husband to the wife, by the father
to his children or by a male person in
the long-term interests of his wife
and children should be included in the
wealth of the transferor. The new
amendment applies this to an “indivi-
dual” go that whether the transferor
is a male or female, transfers by both
are taken in. So far the principle is
all right. Now I come to the amend-
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[Shri N. Dandeker]

ment which I have proposed. At the
time the Wealth-tax Act was passed,
transfers made until the date on which
that Act came into force were exclud-
ed. Correspondingly, the only object
of the amendment that I have brought
is to say that the provisions of this
section, namely, transfer section where-
by the transferred property would be
included in the property of the trans-
feror shall not apply to transfers made
before the 1st April 1964. I hope
Government will find it possible to
accept it. It is exactly in accordance
with the provisions of the Wealth-tax
Act, at the time it was brought in, in
relation to transfers which took place
before the Wealth-tax Act came into
force. My amendment aims at pre-
cisely the same thing.

The Minister of Planning (Shri B. R.
Bhagat): We are not in a position to
accept this amendment. The Wealth-
tax Act has been in operation since
1957. 1In the other amendmentg that
we have proposed we have already
tried to give effect to some of the ex-
emptions made applicable in the Gift
Tax Act. This will be effective in
respect of the transfers to which the
increased rates of taxes introduced by
the Finance Act, 1964 and the latter
Act will be applicable. It will con-
siderably mitigate the effect of sec-
tion 4. Therefore, it is not possible to
accept this amendment.

Amendments made:
(i) Page 3,

for lines 27 to 34, substitute —
‘(a) in sub-section (1)—

(i) for the words “there shall be
included, as belonging to
him”, the words “there shall
be included, as belonging to
that individual” shall be sub-
stituted;

(ii) in clause (a)—

(A) for sub-clauses (i), (i)
and (iii), the following sub-
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clauses shall be substituted,
namely:— (1),

(i) Page 4,—

after line 11 insert—

‘(B) the following proviso shall
be inserted at the end, name-
ly: —

“Provided that where the trans-
fer of such assets or any part
thereof is either chargeable to
gift-tax under the Gift-tax Act,
1958 (18 of 1958) or is not charge-
able under section 5 of that Act,
for any assessment year commenc-
ing after the 31st day of March,
1954 the value of such assets or
part thereof, as the case may be,
shall not be included in comput-
ing the net wealth of the indivi-
dual™'; (2)

(Shri B. R. Bhagat)

Mr, Speaker: T will now put amend-
ment No. 23 of Shri Dandeker to the
vote of the House.

Amendment No. 23 was put and nega-
tived,

Mr. Speaker: The question is:

“That clause 4, as
stand part of the Bill”.

The motion was adopted.

amended,

Clause 4, as amended, was added to
the Bill,

Clause 5.—(Amendment of section 5).
Shri N. Dandeker: I beg to move:

Page 5—after line 8, insert—

‘(iii) the following further pro-
viso shall be inserted at the
end, namely: —

“Provided further that the value
of shares of a newly established
Company held by the assessee
shall not be assessed for Wealth-



2923 Wealth-tax
tax for a period of five years from
the esgtablishment of the Company
in question.".'. 124).

1 would like to say just one word
about this, The object of this amend-
ment is the same as the one contained
in the Principal Act, with purely a
verbal change. When the Wealth-fax
Act came in, investments in new in-
dustrial undertakings were excluded
from the term “wealth”. [ am asking
for a similar exclusion in this parti-
cular clause. The point T wish to
make is this. I think there is every
need to give encouragement for in-
vestment in new undertakings. 1 am
sure the Government is aware that
among the many reasons for the slac-
kening of general industrial growth
and for the extremely slack activity
in the stock exchanges over the last
year or two has been the fact that
new investments are not coming in.
Now, in the original Wealth-tax Act
new investments in industrial under-
takings were excluded precisely for
the reason that investments in such
undertakings should be encouraged.
The amendment which I have moved
is to the same effect. I have some
knowledge of the effect which this
sort of provision in the original
Wealth-tax Act did have upon the ex-
tent to which private investors at all
levels, whether assessees or not, were
attracted to new industrial under-
takings.

13 hrs.

1 have also experience, particularly
over the last two years, how company
floatations have become increasingly
difficult and how it is almost impossi-
ble to raise additional capital without
going to institutional lenders. I do
hope that Government will see the
point that whatever may be the case
for encouraging industrial develop-
ment, an essential element in such in-
dustrial develppment iz that invest-
ment for the first five years in it
should he exempt from wealth-tam.

The reason for asking for that 1s mot
something theoretical but the practical
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fact that almost every company of any
consequence that has been floated in
recent years does not pay any divi-
dend during the first four or five years.
There may be exceptions, but in most
cases, particularly in heavy engineer-
ing and in industry where the period
of gestation and the period of initial
development ig long, there are no divi-
dends in the first three to five years.
The original provisions in the Wealth-
tax Act whereby investments in new
undertakings were exempted was, 1
think, very sound and the amendment
that I have suggested is to restore that
by way of a simple proviso such as I
have proposed,
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Shri B, R, Bhagat: I am sorry, I am
not able to accept this amendment be-
cause, ag the hon. Member has said, it
will restore the original position of
the Act when it was passed in 1957. It
is true that at that time he Wealh-
tax Act contemplated exemption, but
in 1961 when the Income-tax (Amend-
ment) Act was passed, section 84 of
the Income-tax Act provided sufficient
exemptions to new companies, There-
fore, taking the two together, at that
time it was considered that it will
be a better way of providing relief.

Shri N. Dandeker: I have not told
him about the income-tax at all; I
have told him about the wealth-tax.

Shri B. K. Bhagat: I am giving the
reason, namely, that in 1961 when
the Income-tax Act was amended,
section 84 provided similar exemptions
to new undertakings. Therefore at
that time it was felt that both these
concesslong were not necessary and
this exemption under the Wealth-tax
Act is being taken away. There is no
case, according to me, for its restors-
tion,

Mr, Speaker: I will put the amend-
ment of Bhri Dandeker (No. 24) to the
vote of the House.

Amendment No, # was put and nega--
tHoed.
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Mr. Speaker: The question is,

‘“That clause 5 stand part of the
Bil".
The motion was adopted.
Clause 5 was added to the Bill.

Mr. Speaker: I shall now put clauses
6 to 17 to the vote of the House. Th:re
are no amendments to them.

Shri N. Dandeker: Sir, I want to
oppose clause 7, the whole of it
Clause 7 is concerned with the amend-
ment of section 7 of the principal Act
in a most important way and I will
ask the indulgence of the House to
allow me to expound why I think it
is altogether wrong.

Section 7 of the Wealth Tax Act,
which is basic to the charging of
wealth-tax, is concerned with the
manner in which the value of an asset
for the purposes of wealth-tax com-
putation is to be determined. The
section reads as follows—I am reading
sub-section (1) of section 7 of the
principal Act that is, the Wealth-tax
Act:—

“The value of any asset, other
than cash, for the purposes of this
Act, shall be estimated to be the
price which ig the opinion of the
Wealth-tax Officer it would fetch
if sold in the open market on the
valuation date.”

Clause 7, sub-clause (a) of the
amending Bill seeks to insert the
words—

“Subject to any rules made in
this behalf”.

as the opening words of sub-section
(1) of section 7 of the Wealth-tax Act.

I submit that this would virtually
destroy .sub-section (1) of section 7
of the Act completely. I cannot under-
stand how the price of an asset which
In the opinion of the Wealth-tax Offi-
cer it would fetch if sold in the open
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market on the valuation date can be
the subject of rules to be framed by
the Central Board of Direct Taxes.
What the section requires is the price
which in the opinion of the Wealth-
tax Officer, not of the Central Board
of Direct Taxes or anybody else, that
assets would fetch if sold in the open
market. If one has some regard to
the meaning of those words which
still remain the principal provision in
section 7 as regards valuation, the
insertion of the words “Subject to any
rules made in this behalf” seems to me
somewhat ridiculous. But I do not
merely want to say that it is ridicu-
lous; 1 think, it destroys the whole
section, the entire basis and it ren-
ders it infructuous.

However, I imagine that the cons-
titutionality of it has been examined.
Whatever may be the ultra wvires or
intra vires nature of the proposed

‘rules according to which somehow the

walue at which the asset can be sold
in the open market will be determin-
ed in accordance with the rules, it
seerns an incredible proposition that
somebody can propound rules as to
the value at which an asset can be
sold in the open market I myself
think such Rules would be ultra wires.

But I do not wish to leave it at that;
I wish to say that it destroys the en-
tire fundamental basis for the valua-
tion of assets in reference to which an
assessment has to be made. Either
the Governmerit must say that the
value of an asset should what they
think it is and leave it at that; or they
must say that the wvaluation of the
asset ghall be in accordance with the
principles laid down in section T of the
principal Act itself.

As T said yesterday, I am aware that
in regard to certain specific assets
there could be practical difficulties of
ascertaining their value in accordance
with this particular provision, namely.
what they would fetch in accordance
with the opinion of the Wealth-tax
Officer, if sold in the open market.
And I would fully understand it, if
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the proposal wag for the removal of
doubts in regard to such peculiar type
of assets. I may mention, for instance
the valuation of interest in expectancy
4n a reversionary estate; there is also
difficulty, for instance, about the
valuation of pensionary benefits where
it is a commutable pension. 1 could
name two or three other types of
.assets where there could be great
difficulty in opinien about what they
would fetch if sold in the open mark-
«t. But in order that, in those parti-
wcular cases, guidelines may properly
‘be laid down by way of rules for the
purposes of their valuation; the pro-
‘position that the entire net or gross
«.estate minus debts of a person should
‘be valued in accordance with execu-
tive rules while, at the same time,
Piously chanting that such value would
be the price which it would fetch, if
sold in the open market, seems to me
1o render the whole thing utterly
meaningless,

I do feel that it is a very serious
‘proposition. It is no more and no less
than the proposition that the valuation
of the net estate of a person for the
purposes of assessment to wealth-tax
shall be what the Central Government
decides by framing rules on the sub-
ject.

Turning now to sub-section (2) of
the principal Act, which is sought to
be amended by sub-clause (b) of the
proposed clause 7, the present sub-
section (2) of the principal Act reads
thus: —

“Notwithstanding anything con-
tained in sub-section (1)"—

-which I have just now dealt with—

“where the assessce is carrying
on a business for which accounts
are maintiined by him regularly,
the Wealth-tax Officer may, in-
stead of determining separately
the value of each asset held by
the assessee in  such business,
determine the net wvalue of the
-assets of the business as a whole
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having regard to the balance-

sheet of such business as on the
valuation date and making such
adjustments therein as the circum-
stances of the case may require;”.

I think, this is an admirable sub-sec-
tion. It gives to the Wealth-tax Offi-
cer adequate latitude in terms of the
circumstances of the particular case
to make adjustments to the net assets
as shown in a balance-sheet drawn up
by an assessee who maintains accounts
regularly. It is now sought to amend
it thus. Instead of the words “the
circumstances of the case may re-
quire”, they wish to put in the words
“may be prescribed”, that is to say,
preseribed by ru'es

Here again, 2 perfectly good provi-
sion of law which may present some
difficulties in practice,—I have no
doubt that it does present difficulties
and I should be very surprised if
assessment of taxation, whether it is
of income, wealth, expenditure, gift
or estate duty, did not present difficul-
ties—is sought to be amended in this
absurd manner. To get over the diffi-
culties by abandoning the principles,
and by saying that the valuation in
given circumstances shall not be de-
pendent upon the ecircumstances of the
cagse but shall be dependent upon some
kind of rules that may prescribe the
mode of valuation, it seems to me, is
virtually throwing out of the whole
thing completely and allowing the tail
to wag the dog.

1 strongly oppose this clause and I
submit that the Minister should agree
that it ought not to be there.

Dr. M. 5. Aney (Nagpur): I entire-
ly agree with what Mr. Dandeker has
just placed before the House. By hav-
ing this amendment, it comes to this.
There is already a well-defined erite-
rion in the old Act as to how the value
of any asset can be determined and
that practice is that it shall be in aec-
cordance with the estimate of the price
which in the opinion of the Wealth-
tax Officer would fetch if sold in the
open market. The price prevailing in
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the open market is there and the
Wealth-Tax Officer is required to base
the estimate taking into consideration
the price in the open market. That is
the criterion for assessing the value.
Now, this amendment comes to this. It
says, it will be subject to such rules
that may be prescribed, I cannot ima-
gine if they have got any other crite-
rion in their mind. They should let
us know that. What is going to be
the criterion then? We are required
to give assent to this Bill but we must
know what is the other criterion. The
assesses are ignorant of what is the
criterion which the Government is
going to adopt in regard to the valua-
tion of the assets. 1 think this Ts an
innocuous position, a very ambiguous
position. The language which was
quite unequivocal and well-defined in
the original Act is, on account of the
change which is being made, being
made uncertain. I do not think it is an
improvement on the position of the
Law as it is,

Similarly, by taking away the words
“the circumstances of the case may
require”, the Government is taking
away the basis on which it is possible
for the Wealth-Tax Officers to come
to a conclusion as regards the matter
covered by sub-section (2) of the Act.
Taking away the words “the circum-
stances of the case may require”, what
is the basis on which he has to esti-
mate? It is as may be prescribed by
the rules. It is all left to be deter-
mined later on under the rules to be
prescribed of which we have no know-
ledge. We are called upon to give a
blank cheque so far as this matter is
concerned. I think the better course
for the hon. Minister would be to
accept the amendment moved by my
hon. friend. With these words, 1
oppose this clause.

Shri Nambiar: T am sorry I have
differ with what my hon. friend Mr.
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Dandeker has said on this

question.
Section 7 says:

“The value of any asset, other
than cash, for the purpose of this
Act, shall be estimated to be the
price which in the opinion of the
Wealth-Tax Officer it would fetch
if sold in the open market......".

It is not that it will be whatever the
price that will be obtained if sold in
the open market. Here, it says, “....
in the opinion of the Wealth-tax Offi-
cer..”. His opinion is being considered
as to what it would fetch if sold in the
open market. Therefore ,that Wealth-
Tax Officer is given a discretion to de-
‘cide as to whether this would fetch
such and such an amount. Here by
the insertion of the new clause, that
jopinion of the Wealth-Tax Officer is
circumscribed by the rules to be fram-
ed thereunder. Therefore, he cannot
have his own opinion, If the words
“it would fetch if sold in the open
market....” alone were there, then
this amendment would be bad. 1f
these words namely “In the opinion
of the Wealth-tax Officer” continue to
be there, then there must be an autho-
wity to qualify his opinion. Therefore,
this amendment which has been
brought in is proper. Otherwise, I
.would think the Wealth-Tax Officer
would do things against the interest
of the exchequer. That danger is there
because he may be influenced by the
assessee. In order to make it a little
more strict and stringent, this amend-
ment has been brought in.

With these words, I support
iclause.

this

Shri B. R, Bhagat: Mr, Speaker, Sir,
yesterday on the first-reading stage,this
matter was raised and the Finance
Minister elaborately dealt with this
and, therefore, alffiough the hon. Mem-
bers have rafsed those points again, I
would not like to go into elaborate
detailg just repeating the arguments.
But briefly, T would say that the con-
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cept of market value in certain cases
is difficult to determine. There are
well-defined shareg but they are pri-
vate companies which are not quoted
on the market and it is difficult to
determine their market value. Even
the market value as such fluctuates
every day, from day to day, and, there-
fore, what is sought to be achieved is
that instead of leaving any estimation
of this market value to the wvaluers
or the Wealth-Tax Officers who are
guided by not well-defined principles
but just by ad hoc basis and this basis
may change from individual to indi-
vidual, or from valuer to valuer, we
will have the prescribed rules. What is
being substituted is that a set of rules
will be provided and the Finance Min-
ister has assured the House that the
rules will be equitable and fair and
more than that these rules will be
placed before the House and the Mem-
bers can judge, before they are adop-
ted, whether the rules are fair and
equitable or not. This is a better basis
of valuation.

Shri N. Dandeker: Not a basis at
all,

Mr, Speaker: The question is:

“That clause 6 stand part of the
Bill"™.
The motion was adopted.
Clause 6 was added to the Bill
Mr, Bpeaker: The question is:

“That clauses 7 to 17 stand part
of the Bill".

The motion was adopted.
Clauses T to 17 were added to the Bill
Clause 18.— (Substitution of new sec-

tion for section 18)
Mr. Spesker: Are there any amend-
ments to be moved?

Shri V. B, Gandhi (Bombay Central
South): 1 beg to move:

(i) Page 11, line 20—

omit “Commissioner or Appel-
late Tribunal”. (5).
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(i) Page 12, lines 4 and 5—
omit “Commissioner or the Ap-
pellate Tribunal”, (10).

(iii) *Page 12, line 39,—

for “two years" substitute “one
year”.  (11).

Mr. Speaker: Any other
ments to be moved?

Shri N. Dandeker: My amendments
are No, 25 26, 27 and 28,

amend-

Mr. Speaker: Amendment No. 28 is
the same as No. 11 which Mr. Gandhi
has moved.

Shri N. Dandeker: That is right.

Mr, Speaker: Then, he may move
Amendment Nos. 25, 26 and 27.

Shri N. Dandeker: I beg to move:

(i) Page 12, lines 4 and 5—

omit “which shall not be less
than ten per cent. but"  (25).

(ii) Page 12, lines 10 and 11,—
omit “which shall not be less

than twenty per cent, but” (26).
(iii) Page 12—
omit “lines 15 to 23" (2T)

Shri V. B, Gandhi: I would like my
two amendments No. 5 and 10 to be
considered together for they deal with
the same question.

13.19 hrs,

[MR, DEPUTY-SPEAKER in the Chair]

The object of these two amendments
is to vest the power to impose penel-
ties only in the Wealth-Tax Officer
and the Appellate Assistant Commis-
sioner. In the existing Act, the autho-
rities which are vested with this
power are the Wealth-Tax Officers,
the Appellate Assistant Commissioners
and the Commissioner and also the
Appellate Tribupal. So, in this Bill
also the same list i3 eontinued. But
actually it seemg that there has been
some rethinking on this subject, and
we seq that in the Income-tax Act of
1961 under section 3T1—this Act ia the
parallel legislation—the name of the
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Commissioner has been omitted. And
-also, later on the Law Commission re-
commended that the name of the Ap-
pellate Tribunal should also be omitted
from the list of authorities vested with
the powers to impose those penalties.

1 am quite sure that the Government
has considered this gquestion, since
they have disregarded this latter
thinking on the subject and chosen to
retain the original four names in the
list. At least, if they have any good
reasons, they have not been made
known to us. I would urge upon the
Minister to please inform this House
exactly how and why Government de-
-cided to retain the four names—that
is, the names of the Wealth-Tax Offi-
cer, the appellate assistant commis-
sioner, the commissioner and the appel-
late tribunal.

Now, Sir, T would go on to my
amendment No. 9. T do not propose to
move this amendment for the reason
that yesterday in the House the
Finance Minister expressed the opinion
that that amendment would have a
nugatory effect, and 1 accept that
opinion so far as this amendment
‘goes,

Then I come to the last amendment,
that is No. 11. This amendment has
for its object the Teduction of the
period which should be taken for
" passing an order imposing a penalty.
The facts in this case are that in the
Bill they ask for a period of two years
for passing an order imposing a
penalty in proceedings that have al-
ready been completed. I do not know
why exactly, when the proceedings
have been completed, it should take
such a long time to pass an order im-
posing penalty. Actually we find that
the Direct Taxes Administration (En-
quiry) Committee also had consider-
ed this aspect and had recommended
‘that the period should be reduced to
one year.
sonably long period, and T would urge
that Government should reconsider
this matter. At least let us try this
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period of one year for some time, If
later on we find that it leads to diffi-
culties and that the wealth-tax officers
are not able to carry on their duties,
we might consider changing it.

Shri N, Dandekar: Sir, I would
like to say first of all one word in
support of the amendments which Mr.
Gandhi has moved, namely amend-
ments Nos. 5 and 10 which go together,
1 think there has got to be really a
limit to the number of officers from
whom one can be expecting penalties
being imposed. The proposal here
would be that even if the assessee
furnishes a satisfactory explation to
the wealth-tax officer, he will be open
to be assaulted by the appellate assist-
ant commissioner. That is the present
law. But now, even if he sometimes
gets past him, there will be on the
one hand the Commissioner and, on
the other, the Appellate Tribunal to
contend with. I think we are over-
doing it.

The people who originally deal with
assessment are the wealth-tax officers.
Their work is guided and supervised
by Inspecting Assistant Commissioners,
and their work iz further subject to
appellate jurisdiction and scrutiny by
the Appellate Assistant Commissioners.
That should be enough, I therefore,
agree entirely with Mr. Gandhi's
amendments, Nos. 5 and 10, that in the
particular places referred to the words
“Commissioner” or “Appellate Tri-
bunal” may be deleted.

Then I would take up three of my
amendments together, that is Nos. 25,
26 and 27. Amendments Nos. 25
and 26 are simple enough. They are
concerned with omitting, in the pro-
posed new section 18, the minimum
imposition of fines that have been
prescribed at the particular places
referred to, namely, at page 12 lines
4 and 5 where it is said minimum
penalty “shall not be less than ten
per cent”, and at lines 10 and 12
where it is said minimum penalty
“shall not be less than twentv per
cent”.
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Everybody knows that in pracuce
the Department, quite rightly, nas a
yard-suck of measuremen. jn regard
10 imposition of panalties in different
types of cases. Everybody knows
100, and quite properly again, that in
the executive instructions to iheir
officers they have laid down explicitly
and executively that in proper cases
a minimum penalty of this size should
be imposed. It js not therefore as if
they have neither got departmental
instructions, nor that they have no
power to impose the level of penalties
‘which they think to be proper.

What they are seeking to do by
this amendment, which I have chal-
lenged, is to fetter the discretion of
the appellate authorities. I +hink
this is bad,—this type of legislation,
as 1 was saying yesterday, and I
have spoken of on other occasions,—
the fetlering of the discretion of the
appellate authorities is most improper.
You might as well say, if there is a
penalty of so much, there shall be no
appeal. It really comes to that.

Circumstances of particular cases
vary over a very wide range. And,
therefore, I do submit that these
minimum penalties ought to be ex-
cluded, so that while the Depariment
on ils own has a minimum scale of
penalties which . will be imposed, of
course the assessee would have the
right to ventilate the matter if he
thinks the penalty is excessive, by
appeal to the appellate authorities.
I therefore press these amendments.

Then Sir, my amendment No. 27
is concerned with deleting the whole
of the “Explanation” that appears in
the middle of page 12. It is as I
said yesterday ang T must repeat, an
extraordinary  provision imposing
penalties “unless an assessee proves
that the failure to return the correct
wealth did not arise from any fraud
ete.” How is an assessee to prove
the n-~~ative, that it did not arise

. from anv fraud? T have been think-
ing over this sincp yesterday, thin%-
ing over the answers given by the
Finance' Minister, and over various
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permutations and combinations of
the situation where a man may be
suspected. It may be his valuaaon
is wrong., bBu. how is he to prove
that this incorrect valuation dia not
arise (rom any fraud or any gross or
wiltul neglect on his part? But un-
less he does precisely that, he “shall
be deemed” to have concealed the
particulars of assets or furnisned in-
accura.e particulars of assets or debts
for the purpose of clause (c). But
for the purpose of clause (c), what is
really involved is that he “has con-
cealed the particulars of any assets"—
not value—"has concealed the parti-
culars of any assets or furnished in-
accurate particulars of any asse.s or

debts".

1 am entirely with the Government
in their desire to slap down any at-
tempt at concealing any assels or
furnishing inaccurate par.culars of
assets. But when it is a question of
valuation, I was told by the Finance
Minister yesterday as well as today
that the rules proposed under sec-
tion 7 would not be rigid and are
not virtually going to work out the
valuation, but that they would merely
provide guide-lines. There could,
therefore, even when there are rules
as to the mode of valuation, be diffe-
rences of opinion as to the valuation,
under particular rules, in relation to
the facts of the case. It is obvious
that an assessee, in the application of
those rules, is going to take one view;
and the Department, in application of
those same rules, is going to tiake
another view. This follows the matu--
ral course of events. But if the
difference between the returned
value,—I repeat, not the returned
particulars of assets, not the return-
ed quantum or number of assets or
whatever it may be but the value
returned for diselosed assets,—hap-
pens to be less that the assessed
value of the net wealth by more than
20 per cent, then this gentleman wrill
have to prove, in order to get away
the mischief of sub-section (3) such
arise from any
fraud and it did not arise from "ny
gross or wilful neglect. T really do
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not know how on earth anybody can
proceed about establishing this sort
of negative intention.

The second point that I would like
to make is this. Repeatedly, yester-
day it was pointed out or sought to
excuse this “Explanation” by saying
that this was on all fours with the
provisions in the Income-tax Act.
The Income-tox Act is concerned
with  ascertainment and  assess-
ment of income. But this Wealth
Tax Act is concerned with two
different things; one is the ascer-
tainmen*! of assets and particulars of
assets, and the second is the wvalua-
tion of those assets. In the Income-
tax Act, whers one is concerned
with ascertaining the quantum 'n-
come and nothing else, if it is stated
that if one under-states his income
by more than 20 per cent, one shall
be deemed to have concealed his in-
come, there is something to be said
for it. T think that that js also going
a little too far, but 1 am prepared to
accede to the suggestion that there
is something to be said for that. But
in the Wealth-tax Act, when the
assessee’s return discloses the totality
of his assets and the totality of his
liabilities, arnd the map makes the best
attempt in terms of stating their
market value, when he makes the
best attempt to ascertain what might
conceivably be the opinion of the
wealth-tax officer as to the market
value, and hereafter when the Rules
come in he also makes his best at-
tempt, erring on his own side—(I
would admit that), to value the assets
in accordance with ths rules that
might be framed hereafter. if there
turns out to be a difference of more
than 20 ner cent,—this could hapoen
in regard to ome building alone in »
placs like Bombav. the difference in
valuation can easilv result in 20 ver
cent difference between the valuation
that which the wenlth-tax officer
(erring on the side of revenue) mav
Yo disposed tn place voon it and
which the assessee mav be disposed
to place upon it—then the man is te
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be deemed to have committed the
grave offence of concealment of parti-
culars of his assets or concealment of
the asset itself; if he is unable to
prove that this difference in valuation
was not due to fraud or gross or wil-
ful neglect. The analogy between
the income-tax provision in that
respect and this particular provision
is totally devoid of any foundation.
Therefore, 1 strongly urge this parti-
cular amendment for the deletion of
the whole of this explanation at lines
15 tp 23 at page 12.

Finally there is only one other
matter dealing with clause 18 to which
I must refer, and that is in regard to
the amendment moved by Shri V. B.
Gandhi, which reads thus:

Page 12, line 39, for ‘two years'
substitute ‘one year'.

Just as I said earlier in connection
with another amendment that there
has got to be a limited number of
officers whp can impose penalties on
the assessees, similarly, there has got
to be a limited period within which
you can be exposed to penalties.
You just cannot go on for twe years.
It is an intolerable position, with a
longer period, on the one hand, and
with whole lot of authorities review-
ing this business over and over again,
on the other and the assessee not being
clear until all of them have had a go
at it over a period of two years. As
Shri V. B. Gandhi has explained, the
Direct Taxes Administration Enquiry
Committee, which particularly dealt
with the administrative angle of this
matter, and which is the angle now
being pressed for asking for two
vears instead of one clearly came to
the conclusion that the period ought
to be only ome year. I, therefore,
support the amendment which has
heen brought forward by Shri V. 1.
Gandhi.

Shari D. O, Sharsma (Gurdagpur): 1
have listened te the speeches of the
hom. Manbers, and sMer having
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listened to them carefully I have
come to the conclusion that they
have some hypothetical cases in view
while discussing these clauses.

Shri N. Dandekar:
case in view.

No, I have no

Shri D. C, Sharma: Or they have
some cases in view which mught
arise in course of time to come. 1
feel that if the clauses are read as
they are and if the words are cons-
trued as they are meant to be cons-
trued ang if the intentions are under-
stood as they are meant to be under-
stood, there should be no difficulty
in passing clause 18 as it stands. I
feel that one of the fundamental prin-
ciples in any taxation law every-
where is that penalty should be im-
posed for not giving returns in due
time. I do not think that this amend-
ing Bill does anything unusual or pre-
posterous in jmposing a penalty like
that. I feel also that in every In-
come-tax Act in every part of the
world, penalty is imposed on those

persons who do not reply to the
notices in due time. That is what is
being done here also. I do not think

that any departure has been made in
this clause 18 from the normal prac-
tices that pertain to incomes and as-
sets in any part of the world. There-
fore, 1 think that there should be no
plea made in the interests of those
who might be involved in this or who
might not be involveg in this,

Now, 1 come to the clause relating
to penalty. The term ‘penalty’ is a
very obnoxious one, and I agree
with my hon. friend that the word
“penalty’ should not be there. But
can we think of any legislation which
does not impose any penalty? I
think that the Income-tax Act and
gll these Acts relating to taxation
are slightly punitive in nature if
thev are not mainly punitive, and 1
believe that ¥f the penalties have
been graduated, they ~have been
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graduated in the interests of the as-
sessee. 1 am very glad that Govern-
ment have not imposed any blanket
penalties on all those persons, but
they have tried to adjust it to the
circumstances of the case. I think
that it is jn the fitness of things that
an adjustment has been made even
in those cases where penalties are to
be imposed. 1 feel that this has been
done in the interests of the assessee,
I feel that this clause is much more
in the interests of the assessee than
in the interests of Government. By
looking at it from an impartial point
of view, I can say that Government
will suffer so far as revenue is con-
cerned, but the assessee can have

absolutely no fears on this score.
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1t has been suid that so many autho-
rities have been brought in. I myself
do not like that so many officers
should be brought in. But when 1
look at this clause, and I read it very
carefully, I have o come to the con-
clusion that some of these officers
are going to exercise what may be
called appellate authority. There-
fore, a wrong done by one authority
can be undone by another authority.
Though I do not like that their should
be a multiplication of bureaucracy,
and I do not like that there should be
an addition to the force of Govern-
ment servants in such numbers under
every Bill, T think that this has been
done here so that the gassessee can
geek justice from another person if
he has suffered at the hands of one
person.

Now, I come to the question of the
period, It is said that two years have
been given. After all, what are thoset
two years? Assets are the result of
accumulations of capital through long
periods of time and the longer the
tifne jt has taken for anybodyw to accu-
mulate the assets, the easier it be=-
comes for him to conceal those assets
alzo, because all the assets are not
like thig hall which can be seen and
which can be visualised. All the nas-
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sets are not to be found in account
books, not in the bank books nor 'n
the lockers nor in the Godrej safes
which some of these persons keep.
Sometimes these assets become sub-
terranean; the assets have a knack of
going underground; they become like
a nuclear submarine which disappears
under the water.

1 respectfully submit that the two
years' time is equitable and fair. If
it had been three or four years there
would have been much trouble; but
I think the Government has been
very equitable in placing the limit of
two years. Therefore, 1 support the
clause as it siands wholeheartedly.

Dr, M, S. Aney: I fully understand
the propriety of cl. 18 and the vari-
ous penalties prescribed therein. But
in the course of my speech yesterday
during the consideration stage, I
took exception to the explanation.
My main ground of opposition was
that in prescribing this particular ex-
planation, a fundamental principle of
jurisprudence was ignored, namely,
that the accuseq who comes even be-
fore a court is presumed innocent
until the contrary is proved. But here
in this explanation, if the valuation
of the assets as computed by the as-
sessee js different from the valuation
fixed by the officer to the extent of
more than 20 per cent, the assessee
is presumed to be guilty of having
concealed his income, and then
punishments are prescribed. My
point is that in the absence of a clear
test or criterion for the fixation of
the value of assets, there is an ele-
ment of discretion involved on the
part of the assessee as well as the
assessing officer. These two men ean
have their nwn discretion. Tt mav he
that the standards bv which the as-
sessee judges what mav be the value
nt his promertv will bs different from
the standard emploved bv the officer
in the same case. Take, for example,
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a house in a village. The owner
thinks that iis value 15 not much and
it does not fetch much rent. lo view
of that, he has his own method of
assessing its value. Whereas the
other man may think that the house
has a much bigger value and he ap-
plies his own artificial criteria and
fixes the value accordingly. There-
fore, it is possible that the two valua-
tions may be different even to the ex-
tent of more than 20 per cent. But
under this explanation, if the differ-
ence in valuation exceeds 20 per cent,
the assessee is presumed guilty of
having concealed his income. This,
in my opinion, is a wrong presump-
tion. Such an explanation which
contains a wrong presumption which
goes against the cardinal principles
of jurisprudence should, T think, not
find a place in the Bill. Subject to
this, 1 am supporting the clause as it
is which is based on normal practi-
ces in these matters.

Shri Gauri Shankar Kakkar (Fateh-
pur): I support the amendments mov-
ed by Shri Dandekar. Lately we
have been noticing one trend. that our
Government is drifting from estab-
lished cardinal principles of jurispru-
dence. Ome of these principles is that
unless a person is proved to be guilty,
there should be no presumption of
guilty., This clause is a departure
from that principle. 1 fail to under-
stand how the analogy of the Income
Tax Act can apply. Here it is a case
of waluation of property; the wvalua-
tion differs from one property to
another. It is unlike that of income
where the waluation is based on a
constant factor.

1 would have welcomed a provi-
sion which would say that if there is
a concealment of actual assets by the
assessee, the property would be con-
fiscated. But here ijs a case of a
bona fide, innocent mistake. In cal-
culatnig the value of assets, you
sometimes include the buildings, other
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immovable property and ornaments.
The rules can never be specifically
defined to cover all cases. Therefore,
the valuation of these properties can
be more or less than a certain amount
which is arrived at by the assessing
officer. That being so, it would be a
very severe hardship if the explana-
tion is allowed to remain in the sta-
tute book.

Mr. Deputy-Speaker: Shri Bhagat.

Shri Nambiar: I thought I would
help the Minister in opposing the
amendments.

Mr, Deputy-Speaker: He will
reply.

Shri B. R. Bhagat: I am unable to
accept the amendments for the simple
reason that they will nullify the main
effect of this Bill

Apart from the merits, one of the
reasons Why some of these provisions
have been put together js that there
are similar provisiong in the Gift Tax
Act, and the Income-Tax Act. Cor-
respondingly, it will serve two pur-
poses. Administratively, it will be
easier. Secondly, it will make more
difficult fradulent activities by
assessees who want to play ducks and
drakes with the law.

Coming to the amendments—the
amendments of both the Memberg are
similar—I wil] group them in two or
three categories. The first one is
powers to levy penalty. It has been
said that it should not be given to
more than one person, that a number
of people should not be given the
powers. Here exemptions can be
given or penalties can be reduced.
So, there is nothing wrong in giving
them more powers, In this case, it
is necessary that the Commissicners
as well as the tribunal should have
the power to impose penalties in case
of concealment if it is found at their
level. The powers of enhancement
of assessment will not be sufficiently
effective if these authorities are not
vested with these powers 2f levying
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penalties also. Therefore, I oppose

the amendments in this iespect.

Then, another category relates to
the minimum penalty. For cases of
failure to furnish the return or to
furnish the required particulars, the
minimum penalty is ten per cent
which is the same as in the Income-
tax Act. In the other case, it
igs 20 per cent for concealment
of particulars of net wealth. This
is the same as section 271 of the
Income-tax Act. ‘These minimum
penalties are considered absolutely
necessary because the penalties are
reduced to such low figures by the
appellate authorities that they be-
come almost ridiculous or ineffective.
Therefore, such minimum penalty is
necessary.

Then I come to this question of the
Explanation which was dealt with by
a number of hon, Members. I must
say to begin with that this Explana-
tion merely draws a presumption in
such cases. It is open to the assessee
to rebut the presumption,

Shri S. N. Dandekar: That is pre-
cisely the point.

Shri B. B. Bhagat; That is why I
say it cuts both ways, both in the
hon, Member's favour ag well as in
mine, So, it is only a presumption,
and it can always be rebutted by the-
assessee if the mistake is either inno-
cent or bona fide.

Dr, M. S. Aney: You put the onus
on the wrong side.

Shri B. R. Bhagat: As the hon.
Member said, there can be a {iffer-
ence in the market value or the valu-
ation of properties, a genuine differ-
ence of more than 20 per cent. In
such cases, he says to have such a
provision like that will be very hard.
The effort in this scheme is that the
valuation in such cases will be sought
to be made more precise, and will not
be dependent upon the circumstane-
es, or by the ad hoc principles adopt-
ed by varying wvaluers or other
Wealth Tax officers, but will be guid-
ed by certain principles adopted by
the House., In such circumstances,
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from our practical experie:nce, a vari-
ation of more than 20 per cent will
not be bona fidee That is the
rationale of keeping this 80 per cent.
These sections are very substantial
ones, and to reduce them would be
defeating the purpose.

The last question s about the
period. I agree with the hon. Mem-
ber that in some cases the period of
one year may not be absolutely ade-
quate. So, ‘two years' has been put in
ag a compromise, and it should be ac-
cepted,

Mr, Deputy-Speaker: I put amend-
ments Nos. 5 25, 26 and 27 to the
House.

The amendments Nos. 5, 25, 26 and 27
were put and negatived,

Mr. Deputy-Speaker; I put amend-
ments Nos. 10 and 11 to the House.
Amendments Nos. 10 and 11 were

put and negatived,
Mr. Deputy-Speaker: The question
is:

“That Clause 18 stand part of

the Bi.ll."

The motion was adopted.
Clause 18 was added to the Bill.
Mr, Deputy-Speaker: The question
is:

“That Clauses

Part of the Bill"”

19 to 25 stand

The motion wag adopted,

‘Clauses 19 to 25 were added to the
Bill.

‘Clanse 26— (Amendmen of section

n. '
Shri N, Dandekar: I beg to move:
Page 18, line 27,—

for “sixty substitute

“ninety days".

days"
(29)

The only reason for moving this
amendment is that when matters
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have gone in appeal to the Appellate
Tribunal, and from there one has to
consider whether the matter should be
taken to the High Court, there is a
good deal of careful consideration re-
quired, One does not lightly jump
into this kind of thing, and conse-
quently, the amendment which I have
proposed will give a period of &0
days, both to the department and to
the assessee to consider whether they
will require the appellate tribunal to
refer a particular case to the High
Court.  In other words, I think 60
days is cutting it rather fine, and I
think 90 days are necessary.

Shri B. R. Bhagat: This period of
60 days has been put in the Gift
Tax Act, and the Income-tax Act, and
therefore, for the sake of uniformity
it is necessary that it should be 60
days,

Shri Hari Vishnu Kamath: Is it
sacrosanct?

Shri B, G. Bhagat: Not sacrosanct.
Mr, Depuiy-Speaker: I put amend-
ment No. 29 to the House.

Amendment No, 29 was put and
negatived.

Mr, Deputy-Speaker: The question
is:
“That Clause 26 stand part of

the Bill.”

The motion was adopted.
Clause 26 was added to the Bill.
Clause 27— (Insertion of new Sections
294 and 29B).

Shri N. Dandekar: I beg to move:

Page 20,—
omit lines 22 to 25. (30)
The new clause 29A, gought to be
omitted by this amendment, reads:

“Notwithstanding that a refer-
ence has been made to the High
Court or the Supreme Court, or
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an appeal hag been preferred to
the Supreme Court, wealth-tax
shall be payable in accordance
with the assessment made i1n the
me'll

I am sorry I have only one word to
describe this. I think this js mons-
trous. The case ig so serious that the
appellate tribunal, after having decid-
ed the case itself in appeal, considers
it a fit case, either on a motlion by
the Commissioner or on a motion by
the assessee, for reference 1o the High
Court or the Supreme Court, or an
appeal has been preferred to the
Supreme Court. Nevertheless, it is
suggested that the wealth tax shall
be payable in accordance with the
assessment made in the case, It
seems utterly monstrous, and I hope
that the House will approve of this
amendment to delete this new clause.

Shri N. C. Chatterfee (Burdwan):
1 think there is good deal of force in
the contention of my hon, friend who
has just now spoken,

You cannot go tp the High Court
unless the tribunal has applied its
mind to the propositions, and you
cannot generally have a reference
unless there are serious questions of
law involved. Also, you cannot po to
the Supreme Court unless the High
Court certifies that the case is such
that there are important joints which
require consideration and adjudica-
tion by the highest court in India. Tn
such a case, I do not think it will be
proper—I would ask the Minister to
reconsider it—to 'evy a compulsory
exaction of the wealth tax which has
been assessed by the lower tribunal.

The new clause 29A says:

“Notwithstanding that a re
ference has been made to the
High Court....",

That is, notwithstanding the certifi-
cate granted by the appellate tribu-
nal that this is a matter which re-
quires consideration of the highest
court in the State or of the Supreme
Court, when the High Court has lift-

1687 (Ai)LSD—6.
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ed the ban or the Supreme Court has
granted special leave under articls
136 because there are very important
questions which require adjudication
and final d=cision by the highest tri-
bunal in India, or an appeal has been
preferred to the Supreme Court, not-
withstanding all this, the wealth tax
will be payable in accordance with
the assessment made in that case.

I submit that that should be left to
the High Court or the Supreme Court.
Trust the High Court, the highest
tribunal in the State, or the Supreme
Court, which has got seized of the
matter.

20948

Generally, there is a stay applica-
tion made, but an appeal does not
mean an automatic stay, and it only
means that the assessee has to point
out to the courts that there are suffici-
ent and cogent grounds for granting a
stay, pending the final decision of
the court, That is the normal law
even in income-tax and other cases,
Why should there be a deviation in
the case of wealth-tax? Let wus
leave it to the judgment of the High
Court and Supreme Court. Usually
it is very difficult to get a stay unless
you furnish the security. To make it
compulsory, to take away the juris-
diction of the High Court and the
Supreme Court. I submit, is not cor-
rect. Not showing due deference to
the highest courts in this country and
having a provision not in consonance
with the provisions we have adopted
in other cases is not correct. There
is too much of slavish imitation of the
Income-tax Act. It should not be held
to be pari materia. 1 support the
amendment moved by the last
speaker.

14 hrs,

Shri B, R, Bhagat: With due defer-
ence to the opinions expressed by
the hon. Member who is an eminent
lawyer himself, may I say there is no
question of showing any lack of
deference to the High Court and
Supreme Court. The point is, in
any case, We have accepted this prin-
ciple that if a tax is due, an appeal
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is made and an order is passed, it
has to be paid. It is for this reason
that we have provided in the wealth-
tax a relief that when the High Court
orders the refund after due consider-
ation, the refund will be paid imme-
diately and if it is not paid within a
period, Government will pay interest
on it. When that concession has
been given, if we provide that in such
cases they may not pay the tax, it
will make collection of taxes very
difficult.

I shall assure the hon. Member
that there is no lack of deference
shown to the High Court. For the
reasons I have explained, I am sorry
I cannot accept the amendment,

Mr. Deputy-Speaker: I shall now
put amendment No, 30 to the House.

Amendment No. 30 was put and
negatived,

Mr. Deputy-Speaker: The question
is;
“That clause 27 stand part of
the Bill."
The motion was adopted.
Clause 27 was added to the Bill,

Clause 28— (Substitution of new sec-
tions for sections 30, 31 and 32).

Shri Narain Dandekar: I have two
amendments Nos. 33 and 34.
I beg to move:

(i) Page 21, omit lines 16 to 23.
(33).

(ii) Page 22, line 16, for “may, in
his discretion, and” substitute
“shall”, 34).

My first amendment ig that lines 16
to 23 should be omitted, This is in
line with my earlier amendment,

The proviso which I seek to amend
reads:—

“Provided that, where the
Wealth-tax Officer has any, reason
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to believe that it will be detri-
mental to revenue if the full
period of thirty-five days afore-
said is allowed, he may with the
previous approval of the Jnspect-
ing  Assistant Commissioner,
direct that the sum specified in the
notice of demand shall be paid
within such period being a period
less than the period of thirty-
five days aforesaid, as may be
specified by him in the notice of
demand.”

The short point is this. Ap assess-
ment is made. The ordinary rule is
that one gets 35 days within which to
pay the tax. In the month of March,
all the officers are naturally anxious
that the money should come in be-
fore the 31st March. Not merely
the assessing officer, but the Inspect-
ing Assistant Commissioner and the
Commissioner are all naturally anx-
ious,—and I fully share their anxiety
and desire—that if possible, with the
co-operation of the assessee, the
money should come in well before 35
days, But the provision here is “If
the wealth-tax officer has any reason
to believe that it would be detri-
mental to revenue”. He says to him-
self, “if T do not get this money be-
fore 31st March, the whole Govern-
ment of India’s budget is going to be
affected.” And hence he will require
the assessee to pay the assessed tax
forthwith. He can make an assess-
ment in the last week of March and
ask the assessee to pay the money by
81st March. It is a most incredible
provision that while the statute nor-
mally allows 35 days, because the
wealth-tax gffice thinks this period is
going to be detrimental to the reve-
nues of the Government of India, he
wants this money to be paid in less
than a period of 35 days. I think
there must be some consideration
shown to the assessees, because these
days you have to produce money for
all kinds of tax demands—self-
assessment, provisional assessment,
regular assessment, advance payment
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of tax, etc. and revision of all these
every time a later pending assess-
ment is made. Then on the top of all
these, the Government now say that
if the wealth-tax officer or income-
tax officer thinkg that it would be
detrimental to the revenue, that is to
say, that the Government of India's
budget calculations would be upset,
the officer can say, “pay up within
24 hours"” The provision says “being
a period less than 35 days”. I do not
think this kind of provision ought to
be supported, Therefore, I have
moved for the deletion of lines 16 to
23 of this clause.

So far as amendment No. 34 is con-
cerned, it has been misprinted in the
list of amendments. ‘They have re-
peated the whole of the amendment
of Mr. Masani. The amendment I
handed over was merely for the dele-
tion of the words “may, in his dis-
cretion, and”. 1 have confirmed this
with the office and they have agreed.
If my amendment is accepted, this
particular clause would read as fol-
lows:

“Where an assessee has pre-
sented an appeal under section
23, the Wealth-tax Officer shall,
subject to such conditions as he
may think fit to impose in the
circumstances of the case, treat
the assessee as not being in de-
fault in respect of the amount in
dispute in the appeal, even
though the time for payment has
expired, as long as such appeal
remains undisposed of.”

There are two points, Ome is that it
is only the amount in dispute in
appeal. Unless, therefore, the entire
asgessment ig in dispute in appeal, it
ig not the case that the assessee will
be in default “in regard to the whole
of it:” he is "in default” only in re-
gard to the amount that is in appeal
Whereas the section, as it ie, gives to
the wealth-tax officer a discretion—
the words are “may, in his discretion
and subject to such conditions”,—I
am suggesting, instead of “may”, in
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his discretion, and" it should be
“shall, followed by subject to guch
conditions he may think fit to im-
pose”. I agree he ought to have a
right to impose appropriate condi-
tions, according to the circumstances
of the case so as to treat an assessee
as not being in default in respeect of
the amount in dispute in appeal, even
though the time for appeal has ex-
pired,

Shri B. R Bhagat: Sir, I think the
first amendment is entirely miscon-
ceived, It is not contemplated that
in order to get the money before the
31st March, the wealth-tax officer will
reduce the period of 35 days. It is
meant for this case in which the
wealth-tax officer has a bona-fide fear
that the assessee will alienate the
assets. Evepn in that case, he has to
take the orders of his superior offi-
cer—the Inspecting Assistant Com-
missioner—and he cannot do it on his
own. It is only to safeguard against
alienation of assets by the assessee
that this provision is meant.

Shri Narain Dandekar: I am happy
to hear that,

Shri B. R. Bhagat: Regarding the
other amendment, I cannot accept it
because he wants to take away the
discretion of the Wealth-tax Officer.
The effect of it will be that it will
make it obligatory on the officer to
treat the assessee as not in defaull
in al] cases in respect of the amount
disputed in appeal. The amendment
will enable assessees to delay pay-
ment of taxes by going on appeal on
frivolous grounds. I am sorry I
cannot accept it.

Mr. Deputy-Speaker: Shall I put
the amendments to ths vote of the
House?

Shri Narain Dandekar: In view of
the assurance given by the hon. Minis-
ter, I withdraw my amendment No. 34.

Mr, Deputy-Speaker: Hasg he the
leave of the House to withdraw it?

Some hon, Members: Yes.

Amendment No, 34 was, by leave,
withdrawn.
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Mr. Deputy-Speaker: I will put
amendment No, 33 to the House.

Amendment No. 33 was put and
negatived,

Mr, Deputy-Speaker: The question
is;

*That clause 28 stand part of
the Bill.”

The motion was adopted.
Clause 28 was added to the Bill
Clause 29 was added to the Bill.

Clause 30- (Insertion of nmew Chapter
VIIA)

Shri Narain Dandekar: I have two
amendments Nos: 35 and 36

1 beg to move:

(i) Page 23, omit lines 20 to 28.
(35).

(ii) Page 24, omit lines 3 to 10.
(38).

My first amendment seeks to omit
lines 20 to 26. It is a curious provi-
sion that is now proposed in the new
section 34(2). It says:

“Where an order giving rise to
a refund is the subject matter
of an appeal or further proceed-
ing or where any other proceed-
ing under this Act is pending and
the Wealth-tax Officer iz of the
opinion that the grant of the re-
fund is likely to adversely affect
the revenue, the Wealth-tax
Officer may, with the previous
approval of the Commissioner,
withhold the refund....”,

In other words, it amounts to saying:
to assessee “whether it is head or
tail you lose”. The earlier proposi-
tion was that an assessee should be
required to pay the tax assessed, even

DECEMBER 2, 1964

(Amendment) Bill 2954
when the matter is in appeal  Here
it is the reverse. Where the assessee
is due a refund but there are appeals,
presumably by the department, or
further proceeding or any other pro-
ceedings are pending under thig Act
and the Wealth-tax Officer is of the
opinion that the grant of the refund
is likely to adversely affect the reve-
nue he may withhold the refund. 1
suggest thig is really carrymg this
thing to a ridiculously savage level.
I was regarded as one of the most
tough Income-tax Commissioners;
even so. If my officers had come
with a proposal of this kind 1 would
have said that it was a monstrous pro-
posal. The man has got to lose his
refund. He is entitled to the refund.
The department may not agree with
it, the department may have gone in
appeal to the Appellate Commis-
sioner, to the Tribunal, to the High
Court or to the Supreme Court, But
a refund due is a refund due, and it
should be paid. That used to be my
attitude. T see no reason why when
a refund is actually due to an
assessee, just because the department
does not concede a particular point
of law or a point of view on facts
and the department is anxious to take
the matter right up to the Supreme
Court, the refund should be with-
held. I put it to the Minister in the
same way as he put it to me a little
earlier when I withdrew one of my
amendments to the earlier clause.
Will not the Ministry or the depart-
ment keep back the money belonging
to the assessees by deliberately going
up in appeal after appeal? 1 with-
drew my earlier améndment when
the Minister quite rightly pointed out
that this is one way by which an
assessee can abstain for a consider-
able period of time from payment of
tax. bv th~ simp'e device that he can
go in appeal after appeal and post-
pone the pavment of tax. T agree
that that was a legitimate reason for
that particular provision to be there
in the earlier clause, Therefore, I
withdrew my amendment, Here, I
submit, this is an open invitation 10
the Wealth-tax Officers and Inspect-
ing Assistant Commissioners,—ons
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knows that these days the Wealth-
tax Officers hardly function or they
funcion like puppets with the Inspect-
ing Assistarit Commissioners sitting
at the back and pulling strings—to
g0 in appeal and delay matters. If
there is a big case of refund and the
department feels that the amount is
not to be repaid for as long as possi-
ble they can go on in appeal after
appeal and stop the refund, I think
this is a ridiculous if not an unjust
clause and I do not think there can
be any reasonable justification for a
thing of this kind,

My other amendment, amendment
No. 36, refers to page 24 and I am
asking for the deletion of lines 3 to
10. It is concernd with sub-section
(5) of the proposed new section. It
mys:

‘“Where under any of the pro-
visions of this Act, a refund is
found to be due to any person,
the Wealth-tax Officer, Appellate
Aassistant Commissioner or Com-
missioner, ag the case may be,
may, in lieu of payment of the
refund....* '

‘This is another old gag that goes on.

“. we. in lieu of payment of
the refund, set off the amount to
be refunded or any part of that
amount, against the sum, if any,
remaining payable, under this
Act by the person to whom the
refund is due, after giving an in-
timation in  writing to such
person...."”

There may be an item of tax out-
gtanding—I am talking from personal
experience—from an assessee to Whom
a refund is due. He may have gone
in appeal on some ground or the
other. This wretched man is going
to have his refund struck off against
the supposed amount due from him.
Is it to be set off, say, against the
first assessment stage or right upto
the last stase, so that it would be
adjusted against whatever is the ulti-
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mate net amount estimated due from
him? If the latter, it is obviously a
reasonable thing to do, But what it

says is:

“.... set off the amount to be
refunded or any part of that
amount, against the sum, if any,
remaining payable under this Act
by the person to whom refund is
due, after giving an intimation..”

2956

Why issue a notice about it at all?
The wretched man cannot do any-
thing about it. Therefore, Sir, I sug-
gest that these lines alos should be
deleted.

Shri N. C. Chatterjee: Sir, the first
amendment suggested by my hon.
friend is. T think, fair and 1 will re-
quest the hon, Minister tp consider it.
There should be np discrimination
between the State and the citizen.

The revenue authorities are taking
the power that even if there is an
appeal pending or anything going on
in the High Court or in the Supreme
Court there shall be no stay, no ques-

‘tion of any hiatus and no relief given

pending that, But why should there
be an invidious distinction made in
favour of the revenus . authorities?
Here it says:
“Where an order giving rise to
a refund ig the subject matter of
an appeal or further proceeding
or where any other proceeding
under thig Act is pending and
the Wealth-tax Officer is of the
opinion that the grant of the re-
fund is likely to adversely affect
the revenue, the Wealth-tax Offi-
cer may, with the previous ap-
proval of the Commissioner....”

I think it will not be proper. It
will be really something like ex-
propriation, at least temporary. You
have no businesg to retain the amount
when the judicial authorities or
quasi-judicial tribunal have held
that the money should be paid to the
citizen. It will not be fair to with-
hold it You should not claim that
power and make a discrimination of
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this kind against a citizen who has
got an order in his favour under ap-
propriate law. That will be treat-
ing the order with mscant courtesy.
That should not be done. I would
request the hon, Minister to consider
this amendment favourably,

Shri B, R. Bhagat: With regard to
the first amendment of the hon.
Member, the principle of it has al-
ready been accepted by the House
earlier when it passed the Income-tax
Act in 1961 where a similar power is
given. The rationale behind it is
this. It does not give any absclute
power to the officer. Tt is only an
enabling provision. It gives him the
discretion that in case he ig satisfied,
as is clearly stated, that the interest
of revenue is likely to be prejudici-
ally affected seriously he can act. It
will be done only under exceptional
circumstances, He cannot act indis-
criminately, because he has to say
that, say, in a particular case the re-
fund will be withheld because later
on there is no way of recovering it
when he gets the order of the Com-
missioner. Therefore, it is only an
enabling provision and not a substan-
tive provision, and it will be used
only in exceptional circumstances,

This second amendment seeks to re-
move a section which enableg the
Wealth-tax Officer to adjust the re-
fund due against any other sum pay-
able under the Act by the assessee. 1
think there cannot be any wvalid ob-
jection to adjust the refunds due
against demands that become payable
later on.

Mr, Deputy-Speaker: I shall put
amendments Nos, 35 and 36 to the
vote of the House.

Amendments Nos, 35 and 36 were
put and negatived.

_ Mr. Deputy-Speaker: The question

pi. M

“That clause 30 stand part of
the Bill"

The motion was adopted.
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Clause 30 was added to the Bill.

Clause 31— (Insertion of new section
34B).

Shri Narain Dandekar: Sir, I beg te
hove:

Page 24, lines 22 and 23—

omit “and without notice of the
penedncy of the proceeding under
this Act”. (37).

Sir, I am getting a little weary. In
suggesting all these amendments, as
I said yesterday, I expected it was
going to be like hitting one’s head
against a brick wall. But I gee now it
is a stone wall However, one has
to do one’s duty even if the Govern-
ment would not accept it. I am pro-
posing by way of an amendment to
clause 31, to the new Section 34B, in
the oproviso, the deletion of the
words:

“and without notice of the
pendency of the proceeding under
this Act."”

Had it referred to immovable assets,
I could have understood; because
there is a necéssity, in the first place
compulsorily to have the stamped
documents concerning them; and
secondly in those documents the title
of the conveyor has to be cited and he
hag to make solemn statements that
there are no complications and things
of an adverse kind pending against
him and so on. But this proposed
section talks of transfer of any of his
assets of the assessee. Now, when
one buys shares in the stock ex-
change, one just places an srder with
the broker. Now as most of the
wealth-tax assessments are pending
for three or four years, almost every
gseller of shares would be coming
under that category. But if you pur-
chase shares through a brother from
such a wealth-tax assessee, that tran-
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saction may be void, for the provise
says:

“Provided that such charge or
transfer shall not be wvoid if-
made for valuable consideration
and without notice of the pen-
dency of the proceeding under
this Act.”,

I do not understand on whom is the
obligation. Are you going ‘to put an
obligation on buyers of all sorts of
assets and properties” The purchase
of the property can be chalienged as
void by the tax authorities on the
ground that wealth-tax assessment
proceedings are pending against the
seller. The principle about purchase
in the open market is caveat emptor.
the buyer beware. So, the buyer
must look around and see whether
there are any obligations or charges
against that property. If you now
gay that the buyer has also to szee
whether any wealth-tax proceedings
are pending against the seller, I think
the working of stock exchanges they
slow down or come to a standstill.
All transactions in movable propert-
ies may slow down or come to a
standstill. The difficulty has arisen
because you are saying “all assets”,
If you restrict yourself {o immovable
property, then there is the protection
to the buyer by way of solemn dec-
larations in documents and aver-
ments of titles; and so, for anybody
purchasing an immovable property
the principle of caveat emptor is emi-
nently applicable. But if this sort
of legislation exists, making it appli-
cable to movable property also, I think
everybody who buys stocks and shares
or other moveable property in the
market should really make enquiries
whether wealth-tax proceedings were
pending against the seller. I think
it is highly unreasonable, particularl-
1y when the transaction is “for valu-
able considerations”. I would say
where a transaction is for wvaluable
considerations, that should be the end
of the matter so far as the buyer is
concerned. For example, if I buy
anything for waluable considerations,
that should be the end of the matter,
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so far as I am concerned; having re-
gard to the general law on the sub-
ject, I should not be asked tg go and
make enquiries whether any wealth-
tax proceedings are pending against
the seller, knowing fully well that
two or three years wealth-tax assess-
ments are usually pending against al-
most every wealth-tax assessee,
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Shri B. R, Bhagat: I am sorry, 1
cannot accept these amendments, The
hon, Member may describe me as a
stone wall, but it is my duty to act
according to the dictates of my own
conscience. I am sorry there is com-
plete disparity in the way of think-
ing between him and me. Thercfore,
he may think I am a stone wall and
I may also think that probably he is
not in line with current affairs,

Shri Hari Vishnu EKamath: A stone
wall may speak for strength also.

Shri B, R. Bhagat: This amendment
wants to remove one of the two con-
ditions in which the transfer will not
be void, the second condition, I may
mention that similar conditions excist
in the Income-tax Act, For the sake
of uniformity and administrative con-
venience it is felt approprite to have
it here also. Otherwise too, the
transfer would not be void if the per-
son is not aware that some wealth-
tax proceedings are pending. For
example, a notice for filing of wealth-
tax returns might have been issued
which might not have reached the
assessee when the sale took place. In
such a case the transfer would not be
void. However, if knowing that
wealth-tax proceedings are pending a
person sells his property, such a sale
would be void. According to the pro-
posed amendment of the hon, Mem-
ber, no transfer will be void if made
for wvaluable considerations. ‘This
will only enable assesseeg to effect
transfers in order to defraud revenue,
T am sorry, I cannot accept the
amendments.

Mr, Deputy-Speaker: T will now put
amendment No. 87 to the vote of the
House.
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Amendment No, 37 was put and
negatived.

Mr, Deputy-Speaker: The question

5

“That clause 31 stand part of
the Bill”

The motion was adopted.
Clause 31 was added to the Bill.
Clause 32 was added to the Bill.

Clanse 33— (Amendment
36).

of section

Shri N. Dandeker: 1 beg to move:
i) Page 26,—

omit lines 11 to 20,
(ii) Page 26—

(38).

(i) lineg 28 and 29,—

for “with  rigorous  imprison-
ment for a term which may

extend to two years:", sub-
stitute—
“with simple imprisonment

which may extend to one
year or fine which may ex-
tend to one thousand rupees
or with both.".

(ii) omit lines 30 to 33. (39).

Now, the point here is just two-fold.
Under the Bill the words “punishable
with simple imprisonment which may
extend to one year, or with fine which
may extend to one thousand rupees
or with both” are going to be substi-
tuted by “punishable with rigorous
imprisonment for a term which may
extend to two years, provided that in
the absence of special and adequate
reasons to the contrary to be record-
ed in the judgment of the ~ourt, such
imprisonment shall not be for less
than six months”. Really, are we not
going too far in telling judges that
they have to carry the burden on the
question of considering whether the
assessee Qught to be imprisoned for
less than six months? I thourht we
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in this country at any rate believe
that the punishment must be com-
mensurate with the gravity of the
crime. Virtually, what this means
is this, that it iz assumed ex hypo-
thesis that the minimum punishment
for this sort of offence is to be six
months and the burden is on the
magistrate, or the judge to record
special and adequate reasons if he is
to award imprisonment for a lesser
period. Which judge will take the
trouble of justifying punishment for
a lesser period by recording in his
judgment special and adequate
reasons? So, the result of this is we
are going to have a situation in which
all shorts of people involved in such
caseg will be sent to jail for a mim-
mum period of six months. It is an-
other example of the monstrous
legislation that we have been recent-
ly having. I have no other words to
describe this. I say that this ought
not to be there,

Then I come to the next amend-
ment. The new clause says:

“If a person abets or induces
in any manner andéther person
to make and deliver an account,
statement or declaration relating
to the particulars of any net
wealth chargeable to tax which
is false and which he either
knows to be false or doesg not be-
lieve to be true, he shall be
punishable with rigorous im-
prisonment for a term which may
extend to two years”

I think the argument here is, if A
gets it in the neck, surely B should
also get it in the neck. Surely,
there ig difference between a person
who commits an offence and a per-
son who abets. Here we have reach-
ed a point where we are taking away
completely the discretion of the
judges in the judicial process, and I
do think that this is really going be-
yond what it ought to be.

Shri B. R. Bhagat: I consider the
punishment of fine and imprisonment
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necessary for the administration of
this Act, .because .it is pecessary that
a deterrent punishment should :be
there for offences under the wealth-
tax Act,

Shri N. C. Chatterjee: May I ask
for one eclarificafion. -I think there
are similar provisions pari materia
for the offenders in the Income-tax
Act Have you got similar provi-
sions pari materia for abetment teo
in the Income-tax Act?

Shri B. R. Bhagat: I do not know.
I think section 278 of the Income-tax
Act is similar, so far as abetment is
concerned. Abetment of an cffence
is considered as an equally serious
offence. In other enactments like the
Food Adulteration Act, Sea Customs
Act and the Indian Penal Code 'the
same punishment is given to the abet-
tor. These punishments are neces-
sary to make them effective and de-
terrent for the prevention of -such
offences.

Mr, Deputy-Speaker: I will now put
amendment Nos. 38 and 39 to the vote
of 'the House.

Amendments Nos. 38 and 39 were put
and negatived.

Mr, Depuiy-Speaker: The question
is:

“That clause 33 stands part of
the BilL"

The motion was adopted.
Clause 33 was added to the Bill.

Mr, Deputy-Speaker: I will now put
‘clauses 34 and 35 to the vote of the
House.

Shri N. Dandeker: Sir, I would like
to say a word on clause 34 or; per-
haps. T could ask a question and if
the Minister gives the answer, then
it will be quite clear.

Clause 34 which introduceg section
36A in the Wealth-tax Act iz con-
cerned with those persons who evade
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or dodge taxes, come along, make a
clean breast of it and want to get
away with it. If you want to help
them, I quite agree. Or, is it con-
cerned with informants? It could
quite ag well read that it concerns
those who have themselves dodged
taxes, want to come clean, then only
pretend to come cleap and do not
make all the disclosures that they
ought to. If this kind of a thing is
intended here, I entirely agree that
they should not be helped. There
cannot be any mercy for people of
this kind,
Shri B, R. Bhagat: I think, infor-
mants do not come under this.

Shri Hari Vishno Kamath:
Minister is not clear himself.

The

Shri N. Dandeker: This is with re-
gard to the assessees?

Shri B, E, Bhagat: I think, the in-
formant does not come under this,

8hri N, C. Chatterjee: I think, the
hon. Minister is right. It does not
cover informants. If you look at
Ppage 45, you will find that the note
which is given says: ’

“Clause 34 introduces a new
section 36A empowering the Cen-
tral Government with a view to
obtaining evidence of any per-

son .

Shri N. Dandeker: “Obtaining evi-
dence” sounds to me doubtful,

Shri N, C. Chatterjee: “connected
with concealment of particulars of net
wealth or evasion of payment of tax
on the net wealth, to tender to such
person immunity from bprosecution
for any offence as also from the im-
position of any penalty under the
Act” The tender of immunity can
be withdrawn it it appears to the
Central Government that the person
to whom the immunity was tendered
has not compliej with the conditions
z which such immunity was grant-
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Of course, I agree that the language
is rather comprehensive and may rope
in all sorts of people.

Shri N. Dandeker: If this is con-
cerned with informers and ap-
provers....

Shri B, R. Bhagat; Abettors, not in-
formants,

Shri N. Dandeker: Let us not hedge
around with words. It -oncerns ap-
provers, a fellow who has given in-
formation. ...

Shri B, E. Bhagat: 1 said, “Abet-
tors",

Mr. Deputy-Speaker: Abettor and
not approver.

Shri N, Dandeker; Abettor is a per-
son, who is defined quite rightly, who
could be accused. It is like a case of
murder where a person commits mur-
der and turns approver. So, it ap-
plies to approvers and main assessees
but not to informers.

Shri B, R. Bhagat: Not to infor-
mers. T said, “Abettors".

Shri N, Dandeker: Then, 1 agree
entirely.

Mr, Deputy-Speaker: The question
is:
“That clauses 34 and 35 stand

part of the Bill”
The motion was adopted.

Clauses 34 and 35 were added to the
5 Bill.

Clause 36— (Insertion of new section
374).

Shri N. Damdeker: Sir, I beg to
move:

Page 29—
omit lines 10 to 13. (40).

This clause introduces a new sec-
tion, section 37A, and talks of the
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powers of Inspecting Assistant Com-
missioners, Wealth-tax Officers etc. to
enter and search. On the whole, 1
agree, the section is administratively
necessary, It hag been the experi-
ence undoubtedly of the Revenue De-
partment that even though they have
got information they find it difficult
to pursue it because of the lack of
power. But when vou read this
thing, you find that it js going too far.
It reads:

“Where the Commissioner, in
consequence of information”—

not definite information—

“in his possession, has reason
to believe that—"

t.he;: I read sub-clause (c)—

“any person ig in possession of
any articles or things including
money disproportionate to his
known assets, particulars of which
will be useful for, or relevant to,
any proceeding under this Act”—

proceedings not necessarily my own,
somebody else’s assessment, It was
says:—"If he is in possession of any
articles or things"”; in other words, the
briefs of a lawyer or the accounts ang
so on of an accountant. Where the
Commisioner has reason to believe
that—

“any person is in possession of
any article or things including -
money disproportionate to his
known assets. particulars of which
will be useful for, or relevant to,
any proceeding under this Act,” -

then he, that is to say, the Commis-
sioner not necessarily in consequence
of having definite information but in
consequence of information in his pos-
session: —

“may authorise any Inspecting
Assistant Commissioner or any
Wealth-tax Officer to enter and °
search, with such assistance as he
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may deem neceasary, any building
or place"” ete.

But before I make any comment on
this, 1 know that the Department is
exceedingly handicapped by the lack
of powers to pursue the information
in terms of actually going and seeing
things for themselves. Sub-clause
(a) is quite all right, but sub-clause
(c) is, I think, going too far. An
otherwise excellent provision intended
10 arm the Department with necessary
powers has been rendered bad by this
kind of a thing because it could be the
subject of really dreadful situations in
terms of offices and buildings and so
on of lawyers, bankers, accountants
and all other professional advisers
could be searched because the Com-
missioner may think that he is in pos-
session of any article or thing. An ar-
ticle would include account-books,
briefs, counsel’s opinions, solicitor’s
opinions, written statements of the
clients and so on. It says:

“articles or things including
money."”

1 think, this should have been drafted
a little more carefully. But, as it
goes it goes much too far and, I am
sorry, I am unable to support this par-
ticular thing in an otherwise very
good clause.

Shri D. C, Sharma: Sir, I do not
think that sub-clause (¢) goes very
far. The whole trouble is arising from
the fact people do not understand the
significance and the all-pervasiveness
of, what are called in modern language,
anti-social crimes. I think, this is only
a concession to that tendency which is
prevailing all over the world, the
tendency of anti-social crimes. Sup-
pose, I have something which can
implicate me in the court of law and
I pass it on to some neighbour; then,
has the court no authority to get hold
of that neighbour so that it can re-
cover that document from him? Sup-
pose, I have got some valuable thing
which may incriminate me in a court
of law and I pass it on to somebody
else so that I escape from the clutches
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of law, should not the law have any
power over that man who has got this
kind of thing? Again, suppose, I have
money and I pass that money on to
somebody else and say, “If you keep
thig money, I will not have to pay so
much of wealth-tax"; I do not think a
person should be allowed to go scot-
free if he can evade payment of due
taxes by passing those thingson to
somebody else. These things are per-
mitted in every kind of Code of Crimi-
nal Procedure; not only in any Code
of Criminal procedure—I do not want
to use the words ‘criminal procedure’
—in any code of anti-social laws.

Even those persons who assist or
abet in this kind of a thing are as
much liable to prosecution as anyone
else. Of course, the hon. Minister
used the word “abettor’ and it may
not be used here, but the fact of the
matter is that there are some persons
who will try to evade the provisions
of this Act by taking shelter under
some other person's umbrella. I think,
those persons who give shelter under
their umbrella to such persons should
be as much liable to punishment as
anybody else.

Shri H. N. Mukerjee (Calcutta Cen-
tral): 1 have a feeling that this pro-
vision is rather important and Mr,
Dandeker’s objection should not be
accepted by Government. 1 say this
because if we err in this kind of legis-
lation, it is better to err on the side
of severity than on the side of leniency
as it is in the implementation of what-
ever law we pasg here that the real
test will come and so far it has hap-
pened that in spite of provisions in the
law being already there, the applica-
tion has not been satisfactory. There-
fore, it is rather better to have it put
even in somewhat severe terms to
which Mr, Dandeker takes objection.

I would not have intervened at this
stage unless I had recently got to know
of certain things which indicate how
things are not pursued properly as
far as the administration is concerned
even when information is forthcoming
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and large sums of money in the pos-
session of certain people change hands
and hcaven knows what happens after-
wards. Very recently, I had occasion
to have information from very reput-
able sources that a very rich commu-
nity of Daudi Bohras in Calcut.a had
their spiritual preceptor, a gentleman
whom | need not name, who is very
woll known to the Finance Ministry
and when he was in Calcutta, accord-
ing to the practice prevalent in the
Bohra community, this genileman, the
head of the community is invited to
certain houses and there is a competi-
tion amongst th: rich Bohrag to find
out who can have this person as his
guest and if he cannot be sent to some-
body's house, then he is given a naz-
rana and there is, of course, a samp-
tuous dinner, and the nazrana is given
in the shape of currency notes upto a
very large amount, say Rs. 50,000 or
even more in certain cases—it all de-
pends upon the person who is involv-
ed. Angd the power of this person over
his disciples extends so far that in
Bombay some legislation had to be
enacted because according to the order
of the spiritual proceptor the body of
a man who had been buried was ex-
humed because he was ex-communicat-
ed by some kind of peculiar spiritual
process. This information came to us
and the Income-tax Department also
got intimation about it but I am sure
that nothing seems to have been done.
Very lare sums of money change hands
and this community which is very rich
has got some peculiar religious, quasi-
religious and pseudo-religious, con-
ceptions about paying money to the
spiritual leader and this is sometimes
blackmailed to this extent by so-called
spiritual processes. This is one ex-
ample which came to us recently. I
do hope the Ministry takes more notice
of it. Tt shows how in very devious
way the people who run business have
to transfer such large sums of money.
This having come to my notice, T felt
fortified in the conviction which T have
had for a long time that in regard to
this kind of legislation if we err, let
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us err on the side of severity and not
on the side of leniency.

Shri N. C. Chatterjee: May I, sir,
point out that Mr Dandeker—ang he
has experience in this class of cases—
recognises the necessity of conferring
wide powers of seizures in some cases
but the only apprehension he feels is,
and there I think he is right, that it
may lead to great abuse of power if
it is uncanalised and the authorities
have unfettered power particularly to
make such an order to seize any papers
from the lawyers’ chamber, to enter
into any chamber of any professional
man, whether he be a doctor or an
accountant or an advucale and (0 make
a roving inspection of all things and
so on. I do not think that is necessary
or that is needed. I am not in favour
of withholding the power. I am per-
fectly prepared to give reasonable and
effective power. But at the same time
1 say that should not be abused. I shall
appeal to the hon. Minister that when
he frames rules under this clause a
suitable indication should be made in
the rules so that there should be no
uncanalised, unfettered, power given
to the authorities so that unnecessary
harassment may not be caused. I have
had the privilege to know about the
Bohra prophet and it may be that in
that case something has been done.
Naturally, there has been some soft-
ness on the part of the department but
only the enactment of a section will
not do. It must be followed up by the
effective steps to implement this Act.

Shri B, R. Bhagat: Mr. Deputy-
Speaker, Sir, I think the power given
is very precise. The main intention
i that without any precise information
there cannot be any search of this
kind. It is not an unfettered power.
The rules lay down the way in which
the searches should be made. In this
particular case, the Commissioner will
not order for any gearch unless he has
the precise information. This principle
has been accepted in the Tncome-Tax
Act and this is a very very valuable



2971 Wealth-tax

provision of the Act particularly in the
present situation when we have to
check evasion, when we have to find
out the undisclosed assets. This parti-
cular sub-section (¢) refers to undis-
closed assets. Unless we have this
power, any detection of undisclosed
assets which may have been the result
of evaded taxes will be very much
difficult. But I can assure the House
that the intention is being literally
carried out that searches are not made
in the briefs of lawyers or doctors.
But certainly when a definite informa-
tion is that they have large and un-
disclosed assets either in money or in
some other form or accounts leading
to the detection of those assets, in any
profession, whether they are business-
men or lawyers or doctors, then the
searches will be made and not other-
wise.

Mr. Deputy-Speaker: 1 shall now
put amendment No. 40 to the vote of
the House.

Amendment No. 40 was put and nega-
tived,
Mr, Deputy-Speaker: The question
is:
“That clause 36 stand part of
the Bill”

The motion was adopted.
Clause 38 was added to the Bl
Mr, Deputy-Speaker: The question

15:

“That clauses 37 to 41 stand

part of the Bill”.
The motion was adopted.
Clauses 37 to 41 were added to the Bill.
Mr, Deputy-Speaker: The question
16:

“That clause 1, the Enacting
Formula and the Titlé stand part
of the Bill.”

The motion was adopted.
Clause 1, the Enabting Formula and the
Title were allded to the BilL
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Shri B, BR. Bhagat: Sir, I move:

“That the Bill, ag amended, be
passed”.

Mr, Deputy-Speaker: The question
in:
“That the Bill, as amended, be
passed” -

Shri Narendra Singh Mahida: There
is no quorum in the House.

Mr. Deputy-Speaker: The bell is
being run....Now there is gquorum.
The question is: '

“That the Bill, as amended, be
passed”

The motion was adopted.
The Bill, as amended, was passed.

1450 hrs.

STANDARDS OF WEIGHTS AND
MEASURES (AMENDMENT) BILL

. The Deputy Minister in the Ministry
of Commerce (Shri S, V. Rama-
swamy): Mr, Deputy-Speaker, Sir, I
beg to move:

“That the Bill further to amend
the Standards of Weights and
Measures Act, 1956, be taken into
consideration.”

Sir, the Act when it was passeq in
1956, defined the various standard units
on the basis of the definitions pres-
cribed for international adoption by
the General Conférences on Weights
and Measures. These general Confer-
ences are held under an in‘ernational
agreement cal'ed the ‘Metre Conven-
tion'. One of its functions is to lay
down definitions of the various units
of weights and measures for interna-
tional use in science, technology and’
meteorology. These deflnitions are
adopted by all signatory countries in
their laws relating to weights and
measures. India has signed the ‘Met-
ric Convention’. We have, therefore,



2973 Standards of

[Shri S. V. Ramaswamy]

based the Standards of Weights and
Measures Act, 1956, on the internation-
al definitions.

This Act defineg the units of length,
volume, mass, time, electric current,
temperature, etc.

* It defines the metre as meaning the
distance at zero degree centigrade and
under normal atmospheric pressure
between the axes of two median lines
traced on the platinum-iridium
bar deposited at the International
Bureau of Weights and Measures and
declared international prototype of
the metre by the First General Confer-
ence of Weights and Measures.

Th=> Eleventh General Conference
on Weights and Measures held in Octo-
ber 1960 recommended a radical
change in the definition of the metre.
The Government of India was repre-
sented at the Conference by the late
Prof. K. S. Krishnan, Director, Nation-
al Physical Laboratory. The new de-
finition of the metre accepted by the
Eleventh General Conference is based
on the wave-length of the radiation of
the Krypton isotope. The new defi-
nition which is now inecluded in the
Bill enables the metre to be defined
in terms of a natural physical const-
ant rather than a physical sample as
done so far.

The new definition also enables mea-
surements to be made more accurate-
ly than could be done under the pre-
vious deflnition. This is in keeping
with the new and accurate techniques
of measurements that are being evol-
ved in the world for various scientific
and technological purposes.

As a result of this new definition
the certification of the national proto-
type in terms of the international
prototype also has to be done in a dif-
ferent manner. The change in sub-
gection (2) of section 3 takes care of
this point.

The FEleventh General Conference
on Weights and Measures also suggest-
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ed a minor change in the deflnition of
the second, which is the unit of time.
The present definition as given in sub-
section (2) of section 5, is now being
defined more accurately by extending
its accuracy to one more place of deci-
mal. This higher accuracy is requir-
ed for scientific purposes. Sub-section
(2) of section § is, therefore, being
amended to give a more accurate defi-
nition of the second,

The M'.inistry of Defence proposed
that the ‘nautical mile’ should be re-
cognised by law as a unit of distance
in pavigation by air and sea. Even in
countries which have adopted the met-
ric system of weights and measures.
the nautical mile is used as the unit
of distance in navigation. It is ,there-
fore, proposed, as suggested by the
Defence Ministry, to provide that the
‘nautical mile’ which is equal to 1852
metres may be used as a unit of dis-
tance for navigation by sea or air.

In view of the requirements of
science and the international accept-
ance of the definitions, it is submitted
that this House may consider and pass
the Amendment Bill,

. "1t is a small. non-controversial Bill

Sir, I move,

Mr. Deputy-Speaker: Motion

moved:

“That the Bill further o amend
the Standards of Weights and
Measures Act, 1956, be taken into.
consideration.” -

Shri Narendra Singh Mahida
(Anand): Mr. Deputy-Speaker, Sir, 1
welcome this measure which is a way
towards one world. All international
States have agreed to bring about
controversia] measures like weights
and measures, and we certainly wel-
come the action on the part of our
Government towards this move of
unifying the world.

But my contention is that some-
times standards of weights and me-
sures introduced are not understood
in our willagess We havce made
changes in our standard; In weights
which are not much = understood in
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our rura] areas. The same is the case
about the metre. I am not sure whe-
ther many Members will understand
the difference between a yard and a
metre.

These are my suggestions to the
hon, Minister that our farmers may
not lose by way of these changes in
sale of their crop or in the purchase
of cloth etc. This measure may be
popularised—standards of weights etc.
which are laid down in the country—
by way of education, by way of pub-
lications, by way of radio announce-
ments and frequently in newspapers
also. My humble suggestion is that
our new standards of weights and
measures may be made easily avail-
able and more easily known to our
farmers and labourers.

st o o WIT (WEEWR) :
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Shri H. N. Mpkerjee (Calcutta Cen-
tral): I have a feeling thst my friend
the Minister has brought wup this
measure to give the House some re-
laxation because I find from the Order
Paper that this measure is sandwiched
between some rather complicated and
contentious financial measures spon-
sored by my friend Shri T. T. Krishna-
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machari, and possibly to give us some
relaxation, we have had the pleasure
of this Bil] being brought up before
us.

1 bow to the superior wisdom of my
hon, friend the Minister who hag on
his part imbibed his wisdom from the
Eleventh General Internationa] Con-
ference of Weights and Measures—it
sounds highly respectable—and we
have no other go than just to say
Yes' to what the Minister wants us
to do.

It reminds me, however, of how in
certain regards, perhaps at the wvery
highest level, science and mythology
come very near each other, because
we here laymen and knowing nothing
at all about the kind of scientific
knowledge which is incorporated here
are having to say Yes' or ‘No'; when
you, Sir, will call upon us to say ‘Aye’
ar ‘No’ when this measure is going to
be put to vote. I am reminded of what
used to happen in the mediaeval period
when in Western Christianity some
monks would raise some particularly
complicated question, and one wvery
favourite problem seemed to have
been ‘How many angels can dance on
the point of a needle?”’, and if you
made a mistake in your answer, you
took the risk of being excommunicated
or even perhaps burnt at the stake.

In this Bill, we are given very de-
lectable information, for instance that
'a second’ means 1|31,556,925.9747 of
the length of the tropical year for
1900 and so on and so forth. We have
to say Yes' to Shri S. V. Ramaswamy
as well as to the International Con-
ference of Weights and Measures, and
we do so very willingly. I can assure
him that we do so very willingly, but
I can assure him also that I do not
agree to certian of the things said
by my hon. friends who spoke before
me, because they took up the argu-
ment that since a majority of our
people being backward are ‘ignorant
of what is going on in the great wide
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world outside, since most of our
people are not aware of the niceties
of the new weights and measures sys-
tem which we have got, perhaps it is
advisable to go back—they did not
quite suggest it in so many words— .

Shri ¥. §. Chaudhary: No, no. We
did not say so.

Shri H. N. Mukerjee; I said in fair-
ness that they did not suggest that we
should go back, but the first speake:
Shri Narendra Singh Mahida gave me
an impression that possibly he would
be happy if we reverted to the idea
of seers ang all th. other old mea-
surement units which we had got. I
know they have told ug how these
new standards should be popularised
properly so that everybody would
know. I support that idea. That is
very important because so many poot
people are cheated of their rights
because I am sure they do not know
what these weights and measures are,
and the trading community being
what they are, generally speaking,
apart from exceptions—they have
come in for s many things to be
said against them in connection with
the legislation brought forward by
Sh:1 T. T. Krishnamachari—the trad-
ing community at different levels
being what they are, thereis a conti-
nuous propensity to cheat our com-
mon people who do not know of
these peculiar complications. So, T
entirely support the idea that the
neyw standard of weights and mea-
sures should be popularised properly
so thal everybody in the country gets
to know it and accepts it because it
is far and away an improvement on
the old situation. It is no goad having
obscurantist illusions that because we
have been used for many hundreds of
years to a different kind of standards
of measures and weights, we can conti-
nue with that process; we cannot; if
we have to live in this new changing
world, and if we have to carry on in
the economic sense then we have to
have these new weights ang measu-
res. i
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But finding this definition of the
‘second’, about which I hope my
esteemed friend, Dr. Aney, would
also have something to say, because
he has such a wide knowledge of the
old Hindu reckoning of yugas, Kritis,
muhurtas, ghatis, nadis and so forth—
all that he knows; so I would like to
hear a few things from him just for
the purpose of some little relaxation
between Shri Krishnamachari's con-
tentious measures—] was driven by
this definition of the ‘second’ to a wvery
cursory study, I am afraid, of Maha-
mahopadhaya P. V. Kane's monu-
mental study of the Dharmasastra,
and there I found something which
impels me to make a suggestion to
the hon. Minister so that through
our National Physical Laboratory
experts and other people as well as
the international organisation, India
might conceivably take some steps in
this regard. The point I am making,
for whatever it is worth,—because 1
am no expert in this matter—is that
the seven day week which we have
got corresponds to no astronomical or
celestial phenomenon, and there have
been periods in history and countries
in the world where the seven day
week has not been the rule. I am
quoting from Mahamahopadhyaya
Kane's book. He writes:

“The Mexicans had a week of
five days before the Spanish
conquest. The seven days week pre-
vailed among Jews, Babylonians
and the Incas of South America.
The Romans had a week of eight
days in Republican times, while
the Egyptians and ancient Atheni-

_ans had a week of ten days.”

If 1 remember aright, perhaps during
a phase of the French . Revolution,
they had a period of ten days rather
than a week of seven days.

“In the Old testament God is
said to have gone on with the
work of creation for six days, to
have rested on the seventh and to
have blessed it and sanctified it".
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So the seven day week came info thi
picture and we also for our own
reasons, for our own calculations have
adopted the seven day week. But I
have a feeling that perhaps now that
we have got the decimal system in
s0 many departments in regard to
measures and all that, it should not
militate against what is scientific, ob-
jective reality. Perhaps it is not incon-
ceivable that a ten-day period could
be looked upon as a more convenient
and manageable week so that we could
rearrange our months and days. If I
may put it in a different way, it would
be more scientific and more objective.

We say ‘amen’ to this Bill, because
we cannot say anything else. But I
do wish that further thought is given
to the recasting of the entire matter.
Possibly the naming of the days also
could be changed. After all, during
the French Revolution, because of the
wave of fresh air exhilarating the
people at that time, they changed the
names of the days and changed the
names of the months, November, for
example, became Brumaire. That was
how they wanted to change the whole
order so that the new order would
really be stressed by our everyday
experiences.

So I do not know if, going the way
in which we are doing by way of
standardisation of weights and mea-
sures in regard to time as well as in
regard to everything else, perhaps
we cannot find out ways and means of
having a better and more reasonable
recasting of our measurements, and
in that perhaps my suggestion, if it
is thought to be scientifically at all
tenable by this international body,
might merit consideration. In any case,
the Bill has my complete support.

st wigz wTw dE (FET)
JAa wERA, 9N o faw F waw
O ygEE A E | Fw E, A
A¥ oY AT T TS, 3@ 99T
AT &Y 9FAT | AfET AEHIT T AT
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Shri D. C. Sharma (Gurdaspur): It
was said by one hon. Member thal
this Bill has been sandwiched between
two Bille of Shri Krishnamachari to
give us some relaxation. 1 do not
think it is like that. Whatever the
rherits of Mr. Krishnamachari's Bills
may be, they are clear and intelligi-
ble and can be understood by him and
also’ by the members of this House.
But I think this Bill mystifies us, I do
not think the hon. Minister who
moved for its consideration under-
stands every word of it I do mot
think any Member of this House will
understand anything of this Bill, and
1 do not think anybody in the Secre-
tariat will be the wiser for the passing
of this Bill. I think some sort of
specialist will have to be called in in
order to interpret this Bill and in
order to give due consideration to
this Bill.

So this Bill is there to show to us
the extent of our ignorance, to
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show to us the dimensions of our
abysmal illiteracy. I hope that, while
1 confess to that kind of thing, the
hon. Minister also will have the
honesty to do so, today at least if
not always.

It has been said that we should
have everything swadeshi, everything
Indian, the names of the months and
everything should be Indian. I agree
with that, but I want to ask one
question: how many of those persons
who want the names of the months to
be Indian, know what Indian month
is just now going on? We are in
December, but very few of us know
what the month is in terms of the
Vikrami era. We know that we are
living iri 1964, but I do not know if
many of our friends know what year
of the Vikrami era we are passihg
through? Our Government introduced
the Saka era, but I think that is to
be seen only on the letterheads of
the Government of India Secretariat
and nowhere else. The Saka era no
doubt is a step in the right direction.
but the people have not taken to it
fortunately or unfortunately.

I submit very respectfully that
while we want these things to be
Indian, while we love .our country to
the last drop of our blood, we also
cannot say that India should remain
isolated from the international cur-
rents and standards of life. The late
Prime Minister projected us into the
new age of science and technology,
and I think that is one of his greatest
services to our country, and this Bill
also brings us in tune with the new
age of science and technology.

Dr. H. N. Mukerjee, after having
gone through the gruelling debate of
the Wealth Tax Bill,........

Shri Shashi Ranjan (Pupri): He is
a professor like you, not Dr.

An Hon. Membér: He is conferring
a doctorate.

Shri D. C. Sharma: Every professor

is a doctor, and every hon. Member
is a doctor.
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I was submitting that he made
much of these figures 1]31,556,925,975
and 1/31,556,925.9747. 1 think they are
like. @y AT wW@ FUAC
They are to us undecipherable mys-
teries, but they have some meaning
somewhere, some meaning for scient-
ists. The nautical mile may not
mean anything to me, but it does to
the person who does navigation on
the seas and plies aeroplanes in the
air. These things happen, I think if
there is one country which does not
conform to these international stand-
ards of weights and measures and
volumes and lengths and all that kind
of thing, it is China. I wish China
remains as isolated politically as it is
in these matters. But so far as my
country is concerned, 1 want that it
should be in harmony with interna-
tional ways and means. 1 think this
Bill brings us pearer to the goal of
one world, and a day wmight come
when these little things might add up
to so much that one world may
become a possibility, and that which
is enshrined in the Charter of the
United Nations may become possible.

Another point I want to make is
this. Much has been said about the
ignorance of the workers and farmers
about these weights and measures. I
do not want to join issue with my
hon. friends. It is dangerous to do so.
1 think that they are by far and large
right, but 1 want to put one question
to you, and through you to the House.
Of course, I know there are some
documentaries, they are publishing
journals in English and Hindi and all
that kind of thing, and I know there
are film songs also, which my hon.
friend Shri Yashpal Singh may be
knowing, which give us the decimal
currencies in a very interesting way.
So, all these things are being done,
but I would ask the hon. Minister to
do one thing for the good of all of
us, and it is this, In certain univer-
sities of this country, in many schools
of this country, in several educational
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institutions of this country, text books
have not been produced which give
us the decimal coinage, which give us
the new weights and measures. He
will say that it is a problem for the
Education Ministry. True, it may be
a problem for any Ministry, I do not
care for that, but I would say that
in order that this thing may become
accessible to all of us, available to all
of us, in order that this thing may
become common knowledge, in order
that my friend Shri Berwa and Shri
Yudhvir Singh Choudhury may not
have to say that the farmers and the
workers are being cheated by the
traders—I think even if the farmers
know these weights and measures,
they will still be cheated, but I dare
say . . .

Shri Y. S. Chaudhary: Because you
are ruling the country.

Shri D. C. Sharma: They are being
cheated more now than they would
be cheated if they know these things.
I would say that this new thing should
be made available in the text books
on arithmetic, on geography etc,
which are being used in this country,
in the text books on science and other
subjects. I would say that in this
matter, the Education Ministry and
the Ministry of Commerce and Indus-
try should work hand in hand.

Unfortunately, what happens is this,
that our Ministries work in water-
tight compartments. This is what our
Prime Minister also said. I do not
want that these Ministries should
remain isolated from each other. They
should become co-partners in the same
thing. Of course, they are co-part-
ners in the same thing, I do not deny
it, but somehow it so happens that
what one Ministry does is not known
to the other Ministry. Therefore, 1
would ask my hon. friend Shri Rama-
swamy that he should be good enough
to bring this point to the notice of
the Education Ministry, that they
should try to bring it home to the
minds of the Directors of Education
in this country, that the text books
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thould be so revised that they give
us an idea of the new thing that we
are doing.

With these werds, I welcome this
Bill, and I hope the Minister will be
able to get hold of somebody in the
Ministry who would wunderstand all
‘SUOTSTAIP-qns 3sau) [[E ‘s[elawmu 3say
all these fractions of time and all this
kind of thing.

Dr. M. 8. Aney (Nagpur): I have
the same complaint to make as so
many hon. friends who have support-
ed the Bill, notwithstanding the fact
that none of them has been able to
understand it.

The greatest advantage of demo-
cracy and representative institutions
is said to be that nothing is done in
the name of the Government, without
the knowledge of the people for
whose benefit the government is run.
Yet, that same Government has to do
certain things which they themselves
do not understand before they ask
the people’s representatives for
their consent, and they come before
them to have their consent.

1 do not want to say anything more
about that. Shri Ramaswamy is a
very senior and genuine public
worker. I am quite sure that I am in
no way detracting from his merit
when I say that he does not under-
stand this definition of metre given in
the new section (d), namely:

“metre” means the length equal
to 1,650,763.73 wavelengths, in
vacuum, of the radiation corres-
ponding to the transition between
the 2p and 5d5 levels of the
krypton atom of mass 86;"

1 am sure to understand this, he
must be a very great mathematician.
When the House consists of lay men
who are not experts, in such cases,
before a measure of this kind is
brought, there should be an attempt
to get some expert to give us some
idea, some conception of the thing
which we are called upon to pass.
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Some experts could have been brought
to enlighten us as to what these
technical terms mean. Two or three
lectures could have been delivered,
so that at least the representatives of
the people could have some faint idea
as to what it means. Otherwise, it is
like God, which can neither be defined
nor measured nor seen. It is some
such thing that we are passing here.

There is a saying in Sanskrit:

w*EAq AGHAT ;. qgqTeET

(One blind man leading other blind
men.)
Neither the person who moves the
Bill understands it nor the persans
who are called upon to pass it under-
stand it. It is true¢ that we have to
accept the international standard, but
that international standard is as my-
sterious to us today as the idea of
God as defined in Vedant is mysterious
to the religious persons. It is an un-
known, abstract idea. As Prof. Sharma
has told us, we are living in this
world and the idea of progress means
being in line with the enlightened
world and the civilised world. In
order to be there, we have to take up
their ideas. We cannot live isolated
from them.

We accepted the decimal standards
and we made some changes in our
Acts. I want to tell my friends:

“qrorT gfaqua 7 ang @49 T afe
FTeqq qaq xfa wEEw”
All that is old is not necessarily good
and all that is new is not necessarily

bad,

“HT: TANT AAT, AT

"z qweay F9afg”
Wise men examine the two things
carefully and find out what is really
advantageous for the present time. It
is only a fool who is led by the opi-
nion of others. So, we have to do
some such intellectual exercise and
find out what is advantageous to us.

When the currency question was
under discussion, we accepted the
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decimal system. The old system was
rupees, annas and pice. 4 pice made
an anna and 16 annas made a rupee.
Under the decimal scheme, 5 nP.
¢ould make 1 anna and 20 annas could
mike 1 rupee. We could keep the old
ferminology and also have the advant-
age of the decimal system. But some-
how or other, they do not want the
anna anywhere. There should be an

attempt to retaih the old things if
possible.
. My idea is that there is need for

the Government to carry on propa-
ganda to have a clear understanding of
all these new things which they are
:n’croduung in fhe legislation in order
that people might. understand it pro-
perly Radio, television and all these
new t.hmu ‘h.ave to be made use for
this purpose to enlighten the people
on these points, instead of telling
some stories and some foreign tunes
to which our ears are not attuned,

I support the Bill with the sug-
gestion that simultaneously with. get-
ting .the consent of the House, an
attempt should be made by the Gov-
ernment to enlighten the people exact-
Iy as to what is the meaning of these
things objectively, We are passing it
subjectively here. But objectively
what is the meaning of these terms?
The people should be made to under-
stand them with the help of experts
who are at the disposal of Govern-
ment. With these words, 1 support
the Bill.

Shri Hari Vishnu EKamath (Hosh-
angabad): Sir, the Bill before the
House provides a fascinating exercise
in the romantic world of figures and
numbers—astronomical numbers—
where one can give free rein to fancy
and indulge the imagination. It is
world of mysticism where physics and
metaphysics merge, philosophy and
science combine, to give a colourful
new world to which only a few can
have access. I wonder whether the
Minister-in-charge, Mr. Ramaswamy,
who has been a competent lawyer for
‘many years, has cared to prepare for
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the House an explanatory memoran-
dum at least, even if he could not
bring an expert here, as Dr. Anev
wanted him to, explaining the various
words incorporated in the Bill.

As it is, there is nothing in the Biil
at all excepting the Statement of Ob-
jects and Reasons. There also, I
find there has been an attempt to
define the length by sea or by air. I
do not know how this scientific slip
has occurred and the Government or
the Minister has tripped. I believe it
is international tripping perhaps or
slipping and so, we have to conform
to international standards there also.

It is said here:

“It is also proposed to recog-
nise ‘nautical mile’ as a wunit of
length in navigation by sea or air
on the basis of international prac-
tice.”

I thought in the modern air age—
we have progressed even further to
the atomic age—air mile is known as
aeronautical mile and not simply
nautical mile. Nautical mile is for the
sea, for water. For the air, it should
be called aeronautical mile. I do not
know what the intermational world
has got to say about it. If the inter-
national world says it must be nauti-
cal mile, we have to conform to it
willy-nilly. I suppose our Govern-
ment also cannot depart, cannot be a
deviationist; they have to be confor-
mist in this regard.

In the earlier Bill which was passed
in 1956, Government assumed power
to prepare, for the purpose of defin-
ing the value of the metre, a national
prototype of the metre and cause the
same to be certified in terms of the
international prototype of the metre,
Now they have sought to delete that
and substitute that by the Interna-
tional Bureau of Weights and Mea-
sures. Be that as it may, as the pre-
vious speakers, like Prof. Mukerjee,
Dr. Aney and Prof.. Sharma have
already said, I think Government owe
it to the House that some sort of
explanation or description or. clarifi-
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cation of these various térms must be
given to the House when Members
agk for it.

Take, for instance, “vacuum”. I
believe, Sir, you have been a student
of science, though I am not sure of
that. In clause 2, there is reference to
wave-lengths in vacuum, When I was
at college, I learnt that nature abhors
vacuum. We too abhor a vacuum. We
cannot function in vacuum, Nature
too abhors vacuum. God has peopled
vacuum with various things. Probab-
iy before God, there was vacuum. T
do not know when there was vacuum
at all. So, I do not know how wave-
lengths or anything can be measured
in vacuum. The Minister ought to
explain how this vacuous provision
has found a place in this Bill.

Then, Sir, 1 go on to clause 4.

“Second”, “metre” and all these
things are wery lovable. We knew
them very affectionately and very

intimately, Now they are sought to
be defined in various ways. I do mot
know why this year, the year 1900.
the tropical year, is so sacrosanct and
how it differs from any other year.
We have known a second as one-
sixtieth of a minute or 13600 of an
hour. Here the definition given in
relation to a year goes just to swell
or inflate the figures. I think it comes
to astronomical figures. The amend-
ment sought to be made is that after
the decimal point, instead of 975
which was there earlier—I do not

know whether we are quite happy
with that “second” or whether any-
body has complained about it. If any

complaint has been made to the Inter-
national Bureau or the President or
the Minister or to some other autho-
rity, I would be happy to learn more
about it from the Minister—it should
be altered to decimal point 9747. I
would suggest a further amendment,
that it should be decimal point 974652.
That is my amendment. Of course, I
have not given formal notice of this
amendment but if the Chair is agree-
dble to waive that rule, I would like
to move it now.

Weights and 2996

Measures
(Amendment) Bill
Bhri Namblar (Tiruchirapalli):
Why?

Shri Hari Vishnu Eamath: I have
got the figures which I will explain
outside the House. I cannot do it
here. It is all metaphysics.

Then, there is another little thing
here which baffles me. Sometimes
questions of time are raised here in
the House as to how much tima a
Member has taken and all that. And,
you, Sir, allot the time for every
Member as ten minutes, five minutes,
three minutes or even two minutes, I
think, in accordance with the Bill
that is now before the House it should
be regulated further and it should
be fixed as so many minutes and so
many seconds. The second should
also be defined so that a Member
may be able to point gut to the
Chair, if the need arises, that
one— . . . th of a gecond still
remains. And something like a
micro-chronometer should be installed
in the House so that we will also know
whether we have exceeded our time
limit by a second or less, which is
now defined in this manner as part of
the tropical year.

As I said earlier, metre, litre, se-
cond, ete., are all familar terms. Now,
by this Bill, I am afraid, there will
be confusion worse compounded—
not confounded. I am reminded of
a story—not quite a story, but I
think it was partly true—about a pro-
fessor of chemistry—I was muyself
a student of chemistry and I had then
heard it in the Presidency College,
Madras—a true story from a reliable
souljce_wwho was very devoted to his
subject very much dedicated to his
subject. He used to spend days and
even nights in his laboratory trying
to solve some problem or the other.
He used to go home very very late
sometimes at midnight, or after mid-
night and even early in the morning.
He never bothered about his domestic
affairs, his loving wife waiting for him
all the time. One day it appears—
that is how the story goes—he arrived
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home very very late, just when the
sun was about to rise, when the day
was about to dawn. His wife was all
in tears. The professor of chemistry
just looked at her very casually and
said: “What is it you are doing? What
is it that is coming down from your
eyes? People call it tears, but to me
it is only 99 per cent water, about 08
per cent of sodium chloride and 0-2
per cent of some other salts. To me it
makes no difference.” I do not think
we shoyld indulge in this crime here.
That is how the professor of chemistry
tried to debunk the tears of his wife.
This Bill reminds me of that episode.
The Minister while bringing forward
this Bill has sought to rob the intimate
familiarity with which we regard
litre, metre and second. Now we do
not know where we stand. Now when
we go to a shop, when we go shopping
nowadays they do not deal yards or
feet and therefore we ask for so many
metres of cloth—we will have to arm
ourselves with this Bill and ask the
shopkeeper to see whether his metre
conforms to this length. I suppose
after passing this Bill, every shop-
keeper would be obliged to see that
the metre that he has got conforms to
this, and we, particularly, Members of
Parliament who are also charged with
the responsibility of seeing that it is
faithfully implemented by Govern-
ment will also have the right, nay
the duty, of checking in shops whe-
ther the metre used in the shops con-
forms to the standards laid down here,
If it is not so, I would like to know
what exactly the Minister has in mind
and whether he can explain this kryp-
ton atom and such other things.

After this Bill was introduced there
hag been a corrigendum by the Minis-
ter—not by any of us Members here
but by the Minister  himself—saying
that in line 10 of clause 2 of the Bill
“2p"” should be read as “2pl0.” God
only knows. what “2pl0" means. This
totally baffles human understanding.
We will have to try and get some
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divine understanding or divyadrishti.
You know, Sir, in Kurukshetra,
Dridharashtra could not see, he was
blind and he wanted to see the war.
Then Sanjaya was given divyadrishti.
He could then see every thing from
a distance and report, Nowadays we
call it television. I do not know who
in this Parliament of wsurs, in this
capital city of ours, this India of
ours, can confer on us this divine
understanding to comprehend these
mysteries of romantic numbers and
figures which are in  profuse
abandance in this Bill. Unless the
Minister can throw some light and
make these mysteries, which are
more baffling than the old kabala
mysteries, or the pre-Upanishad mys-
teries of our own philosophy, unless
he can make them more intelligible,
we should not be called upon to vote
on this Bill. This Bill should not
be voted at all unless these are made
intelligible. Therefore, 1 give partial
support t o this Bill—I cannot whole-
heartedly support this Bill— and un-
less the Minister clarifies this further,
I am afraid I will have to withdraw
even that partial support later on.

Shri S. M. Banerjee (Kanpur): I
think all the agruments of the lay
people have been covered especially
after the weighty arguments of my
hon, friend, Shri Kamath. This Bill
is being brought forward Thecause
some decisions have been taken at the
Eleventh General International Con-
ference of Weights and Measures held
at Paris in October 1960. Right from
1960 to 1964, even this year is prac-
tically over. 1 want to know what
steps have been taken by Govern-
ment to popularise this among the
rural masses of our country, who
form 75 per cent of the population of
this country, before this legislation is
implemented. 1 belong to a city; yet
I do not understand this metre-litre
business. In the olden days, when I
was going to a tailore for making a
pant or trouser I knew that I have
to buy 1% yards of cloth. Now when
I go to a tailor or a shop, he says so
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much metre which is equivalent to so
much yards and I do not know how
much I am robbed, either by the
shopkeeper or by the tailor in the
vase of metre, I am yet to understand
them, In my opinion they are as
difficult az the fourth dimension or
the theory of relativity, It is awful
As Shri Choudhari has very correctly
put it, what is the weight used in the
villages? It is not the seer or a
kilo. It is a stone of one seer and a
few pebbles for chatangs. Just to
convince the inspector or those people
who go to arrest them, they buy
vertain measures for kilograms
etc. But they always use the old
stones. When we go to the vegetable
market, what do we see? If we ask
them to give us one kilogram they
give us exactly one seer and a little
more. It is the same whatever we pur-
chase. So, we are in a difficult posi-
1on.

1 do not understand this pelicy of

Government, what 1 call ignorant
internationalism; without educating
the masses they bring legislation

after legislation. 1 am told that this
Government has passed more legisla-
tion in ten years than what has been
passed during the last hundred years
put together.

15.52 hrs

[MR. SPEAKER in the Chair]

Are we to be guided by the legisla-
tion alone or by the spirit behind the
legislation?

An hon. Member: We cannot have
planning without legislation.

Shri S. M, Banerjee: We can have
planning, but people must understand
them. Planning is good, but should
people not understand them? Our
people are fmmersed in
which is a sad commentary on our
cducation policy and the implementa-
tion of our Plans. They do not under-
stand uny of our legislation. We are
implementing  wvarious international
decisions in the matter of metre, litre,

AGRAHAYANA 11, 1886 (SAKA)

. mented.

ignorance, '

Weights and 3000
Measures
(Amendment) Bill

kilogram and so on. That is the
tragedy of this country,
I would request the hon. Min-

ister to kindly throw some light on
what concrete steps have been taken
by governmental machinery to popu-
larise this thing before it is imple-
It may be passed today by
this House, tomorrow by the other
House and the next day it may be
assented to by the President, when it
becomes an Act. As Shri Kamath has
very correctly put it, the Minister who
pilots the Bill does not understand
this, nor those people who speak in
support of it. I do not know, Sir,
whether you understand it. I[am gure
you understand it better,

Mr. Speaker:

not.

I must confess I do

Shri S. M. Banerjee: Then it is
confusion worst confound; that is all
what 1 ecan say. The hon. Minister
should throw some light on this law.
This House ghould definitely know
what steps are being taken to popula-
rise this measure.

Mr. Speaker: Why should we goO
from this happy company? The hon.
Member says that nobody understands
it,

Shri S, M. Banerjee: That is my
feeling. But I am told that when a
Member becomes a Minister he be-
comes a versatile genius. So, I ex-
pect the Minister to know everything.

Shri Bhagwat Jha Azad (Bhagal-
pur): The note is prepared. He will
read it put just now.

Shri S. M. Banerjee: We expect him
to be a walking encyclopaedia. There-
fore, let him explain the implications
of this measure,

Shri Gauri Shankar Kakkar (Fateh-
pur): It has been really very interest-
ing to hear the speeches for the last
one hour., Hon. Members who have
taken part in the debate have confess-
ed that it is very difficult to follow the
Bill and now I find the hon. Speaker is

I‘-“-—-—_.,._. -



3001 Standards of

[Shri Gauri Shanker Kakkar]
also in the same boat. 1 will only say
one thing, that sometimes even
without following the meaning we
have to pay a tribute,

Mr. Speaker: Hon. Members should
not carry it too far, because though
We may say something here in a
lighter mood, it might be quoted out-
side that the Members made these
confessions. So, we ought to be care-
ful.

Shfi Hsri Vishou Kamath: What is
wrong in that confession? We do not
understand,

Mr. Speaker: It will be said that
we are passing a legislation without
understanding it.

Shri Hari Vishnu Kamath:
should be honest.

T e T

Mr, Speaker: Nop,
that.

But we

1 did not mean

Shri Bhagwat Jha Azad: Members
are expecting that the Minister will
make a speech which will erlighten

all of them. That is why they are

expressing their ignorance,

Bhri Gauri Shankar Kakkar:
After hearing this discussion [ am
reminded of a story. A father was
preaching in a church and the com-
ment was that the speech was mov-
ing, soothing and satisfying. What a
tribute to that speech! The speech
was moving in the sense that as soon
as the father started preaching the
sermon the members of the audience
started moving. Then, it was soothing
in the sense that those who were
there to hear the sermon dozed off in
their seats and, to that extent, it was
soothing. Then, it was satisfying
because even though people were fast-
asleep the sermon went on,

In the same way, we have to accept
this particular Bill which has come
and pay a tribute to the Minister who
has expounded it. But I have to say

DECEMBER 2, 1964 Weights and Measures 3002

(Amendment) Bill

one thing. All these changes in weigh
and decimal point are made without
actually educating the masses with the
result fthat theése changes are leading
to great exploitation of the masses at
the hands of clever traders. Although
seven years have passed since we
changed over to the new weights and
measures, [ plead guilty 1o the charge
that T am still ignorant of them— I
do not know the difference between
yard and ‘metre and kilogram and ser.
When I go to a shop, T do not know
whether they actually give it in metre
and kilogram or they are actually
cheating me. I am not mentioning this
to show the ignorance on the part of
a member of this House. I only wan!
to point out that our Government are
not making enough efforts to popu-
larise the measures which they are
undertaking. I fail to understand why
you are making such fast changes.
Even though seven years have passed
since you have introduced some
changes. even now the judicial records
show only furlongs and miles.
It is only seers and chattaks which
actually are going in judicial records.
Is it not a pity that having enacted
a piece of legislation and put it on the
statute book for 7, 8 or 10 years, the
same old thing is still going on?

16 hrs.

In the end, for God's sake, if you
come for legislating any measure,
please do not be insolated from the
world, I join hands with you. Try
to promulgate and publicise the mea-
sure so that even the common citizen
may learn what these changes are
that you are actually resorting to. So
far it has not even been changed into
the text books. The primary school
students are still having the old mea-
sures, chattaks, seers, maunds, fur-
longs and miles in their textbooks.
There is lack of co-ordination between
the warious ministries and it is on
account of that that ignorance is
there and it leads to exploitation.
That is why we are ourselveg making
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a sort of confession that these are
things which we do not follow. It is
only on account of measures which
Government should adopt or resort to
and which they are not doing that,

With these words, I also say that I
support this amending Bill.

o1 qwam fex  (#TeT): wsw
TR ARG AE R T
Ffem WO aww F A wan o a @R
Tt dar 3%r o fo s fomr <o
FT 44 FOT T HAH AZT A6,
oW oger e fewm w0
A 3o AV, AR ST FTHG AT
RAUICRLE UL L U A
TEARI AL | FTIT I FEH H O
A AR AT A A W AF A
HIEHT &1 ARA H 8 07 Gl ¢ |
aeTr F1 %4 41 qurfaw wfose
& foa <t F1 g99 39 AT A A
AFT TH WM EFT IZ T FL 2| WA
T ATEIT A O FET o wEr & fF
A G AT AN & FoA7 H w9,
¥ #rEwmF7 fgmr @ g
v 3@ & wrE Afar wvwmE ag
T | g R A # AT g
#, 9 3T ®1 IA Far7 # fmr am
¢ formr #1 fergram #1 1 &Y &< ST,
B w6 fRe S g A A
AR & 19 | B EET AW A A T
# AT o #9 g, sAWTHE #9
ghm, fedem &8 ghm, 3w & W ag
# s g f& oo Svem s
2 99 oA & s smr Al &
T gTHT7 &Y 47 AT H A9 AL Fgar
e Hlo THe HHAL #T mm!
a1 f& Fe fafae & o aft wifa-
frag & mfeas §, S &t awa sg@rg |
¥ W 29 AT, ¥ G@AL ¢,
e Wi §fsar g afaw A @w
g feamr Asestw § —

‘New Delhi, November 28: The
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Ministry of Commerce, which
urges the trade and the public to
switch over to the use of metric
weights and measures, is itself
still adhering to the old system.

In a release today on the in-
crease in the production of cotton
cloth and yarn, the Ministry has
given the relevant figures in yards
and pounds instead of metreg and
kilograms,

The Commerce Ministry is in
sole charge of ensuring the change
over from the old system to
the metric system of weights and
measures but strangely its own
data continue to be supplied on
the ‘basis of the old system.”
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Shri Subbaraman (Madurai): Mr.
Speaker, Sir, many hon Members
have expressed the view that the
amendments are not intelligible or
understandable. I need not repeat
that. But I would like Lo request
the hon. Minister to make it  clear
why the metre should relate to a
certain geographical place and second
to a certain year only.

The Government brought in metric
system of weights and measure; some
years back. It is good and in course
of time the public  will understand
the usefulness and the benefit of this
system. But in the transition stage
a lot of difficulties arc experienced by
poor people, specially consumers and
purchasers of things. Steps should be
taken to see that the poor consumers
are not deceived.

In the course of discussion one hon.
Member attacked the Government by
saying that we are adopting all f{ore-
ign systems. I would like to  point
out that the decimal system was frst
introduced by India. Besides, there
is no harm in adopting whatever is
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éood in other countries. When efforts
‘are made to bring all countries
closer, it is good that we adopt all
international terms and units where-
ver possible.

In the sale of foodstuffs the Gov-
ernment have introduced the pro-
‘vision that graing should be sold in
kilos, whereas actually we see mer-
chants and traders giving them in
litres. If grain is wet and swollen,
a litre weights less in quantity than
a kilo. T would like that Govern-
ment should prevent such sale of
foodgrains in terms of litres when
they are allowing it only by kilos.

With these few words, I support the
Bill,

Shri N. Dandeker (Gonda): Mr.
Speaker, Sir, T venture to participate
in this debate because a little while
ago, while I was in the Central Hail,
I receivedq information that this
Weights and Measures (Amendment)
Bill was encountering difficult opposi-
tion. I for one, as representing a free
enterprise competitive economy, as
most  anxious that we must have
standardised weights and measures;
so, I thought, T would rush in nere to
the rescue of Government in the
matter of this amending Bill.

Now, having come here, 1 took the
trouble of reading this Bill and frank-
ly speaking I was a little shaken. We
have made here metaphysical express-
ions there is, in fact, admittedly some-
thing called krypton which is more
cryptic than the metaphysical ex-
pressions to which we are accustomed
to in vedentta literature. On seeing
these deflnitions on metres and of
second and so on, I am reminded of
an story about how  three experts,
one American, one Frenchmar and
an Indian, were asked to define an
elephant. The American, of courss,
obsessed with questions of strength
and weight, described it as a large
body self-propelling and having a
weight, on an average, of so many tons
and moving at such and such & speed.
The French expert was rather more in-
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terested in romantic affairs about the
elephant and he described its love-
line. But the Indian is the one who
hag apparently drafted this Bill and
he said: What it is an elephant? Does
it really exist? What does exist and
further more what is non-existent?
Now, that seems to be the kind of
theories and definitions that are put
down here.

I am also reminded of a definition
of experts—obviously this is an effort
of experts—an expert being defined as
one who knows more and more about
less and les until he knows nothing
about anything. Having said all this,
I am delighted to find that even this
second is a subject-matter of definition
which apparently requires a little more
exactitude than 1/31,556,925-975 of the
length of the tropical year for 1900.0,
the year commencing at 12'00 hours
universal time on the lst day of Jan-
uary, 1800 to 1/31,556,9259747. I am
particularly delighted to find that we
have g particular year 1900 as a meas-
urement year and in particular a part
of that year is defined as a second.

Sir, it did occur to me that when we
are going all international, when we
are all going decimal in the matter ot
coinage, lengths, measures, weights
and even in the case of time, I wonder
why in all the letters that I keep re-
ceiling from Government including the
Lok Sabha Secretariat, I am given
two dates on the top, one an inter-
national date expressed in terms of the
calendar year and the date and an-
other an ancient one—I am not quite
clear how many hundred years old?
If we really wish to go international,
I would suggest that that particular
measure of time and year and dafe.
namely the Saka period, might as
well by a suitable amendment of the
Act be deleted.

With these words, I support the
measure which I do not understand.

Mr. Speaker: The hon. Minister.

Shri Nambiar: We cannot be all
international. Our national heritage
is to be put in print at the top.
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Shri §. V. Ramaswamy: Mr. Speca-
ker, Sir, 13 hon. Members have spoken
on thig small Bill.,

Mr. Speaker: Not a good number.

Shri §. V. Ramaswamy: We
make it good and lucky number.

shall

Shri Nambiar: He is the 14th man.

Shri S. V. Ramaswamy: So, that un-
lucky number is got over,

Sir, some h©on, Members welcomed
it fully because they understood the
international gignificance of it.

Shri Nath Pai (Rajapur): Mr.
Dandeker supported it because he did
not understand anything of it.

Shri S. V. Ramaswamy: Thank you
even for that,

Some other hon. Members read the
decimal figures and there was merri-
ment and laughter in the House. Some
hon, Members took this opportunity of
saying that we are introducing foreign
things and that we must have
everything Indian. Now, by and
large, the spirit of this Bill has veen
well-understood by the House, name-
ly, in the light of the fact that this
world is becoming muoh smatler day
by day than what it was before.
Thanks to the advancement of science
and technology. All these things bring
the nations of the world closer to-
gether  towards an international
understanding.

Now, this metric system is a thing
which is gaining ground in the world
and as the House is aware, the metric
system is not an English concept as
some hon. Members geemn to have
thought. Tt is a French system and
the Britishers, when they were ruling
here, opposed the introduction of it
because it wag a French system. My
hon. friends say that this is foreign
but 1 might submit that there ia a
proposal even in England to give up
this ft.-pound system because the
rest of the world is moving towards
the metric gystem, towards one uni-
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versal gystem of weights and measures,
They are hesitating to introduce it
because they think that it will involve
a cologsal amount of nearly 100 million
pounds; to have this change-over ‘o
metric system. They are thinking of
changing over from the ft-pound
system to metric system over a period
of 20 years. That is the period of
transition they are thinking of and the
amount involved is certainly a colossal
amount. But yet even in England, the
people who are so conservative about
their own system, the ft.-pound sys-

Shri Hari Vishnu Eamath: May 1
submit in all humility, in all respect
to the hon. Minister, that the issue he
is raising is not relevant to the Bill
at all. This issue was raised and die-
cussed thread-bare in 1955-56 when
you, Sir, were also in the House and--
I do not know whether he was here
in this House—that was decided finally,
The Prime Minister himself interven-
ed and explained how with the metre-
litre and all that system we have to
move with the times, and that a uni-
versal system should be adopted in
this country also—though it was not
quite universal—all this has been said
more than once. What we wanted to
know about this Bill is how all these
matters. ...

Mr. Speaker: He is coming to that.
Certain other Members had raised cer-
tain objections. Shri Yashpal Singh
had raised a certain objection and he
has gone away after raising it.

Shri S. V. Ramaswamy: Two hon.
Members spoke about this. ...

Shri Hari Vishnu Kamath: I did not
say.

Shri 8. V. Ramaswamy: Not
two other Members said about it.

Shri Nambiar: Only one Member.
Shri §. V. Bamagwamy: My esteamed

friend Mr. Kamath may kindly hear
with me a few minutes. 1 am dully

you;
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aware that this Bill was passed in 1958,
I am coming to the point. All the
points that my hon. friend has raised
ridiculing this decimal system have no
relevance because these have been dis-
cussed threadbare and accepted by
Parliament. Thig is only an amending
Bill .

Shri Hari Vishnu Kamath: I am sor-
ry again to interrupt him. What 1
said was why have this amendment
from decimal point 975 to 9747? What
I said was, instead of decimal point
9747, it should be decimal point 974652.
That was my question. I want answer
to that. T did not object to the earlier
thing at all.

Shri Nambiar: The whole difficulty
is, both these figures are unintelligible
to us.

Mr. Spaker: The hon. Members will
listen to the Minister with patience.

Shri Hari Vishnu Kama'h: He is mis-
representing me.

Shri §. V. Ramaswamy: May I plead
for some patience?

Mr. Speaker: He will kindly just look
toward= me and he will find me a very
patient like me.

Shri 8. V. Ramaswamy: I know, Sir.
But mv hon. friend always interrupts
me. That is my difficulty.

My “on. friend raised a question as
to why have all this decimal system.
Why have this change and why not
that? He gave some figures. Well, he
reeled off certain figures but that was
no scientific basis. These things are
based on scientific basis. Let me read
th= original Section 5 in the Act; the
unit of time is given. (Interruption).

Mr. Speaker: He will have to go on.

in spite of these things.

Shri §. V. Ramaswamy: I am just
trying to give one ear to that side as
to know what is going on there.

Mr, Speaker: I would advise him not
to give that ear also to that side.

1687 (Ai) LSD—8.
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Shri S. V. Ramaswamy: All right, I
will give both the ears to this side.

Now, my esteemed friend Mr.
Kamath raised this point.

It has relevance to this. Under section
5(2) of the Act which was passed in
1956, a second means 1/31,558,925.975.

Shri Hari Vishnu Eamath: Why this
‘97477 1 agree to that, not to this.

Shri S. V. Ramaswamy: That was
passed in 1956. I do not exactly re-
member what my friend said then
But since then, science has advanced
so far that they have wanted a more
accurate figure. (Some Hon. Members:
Oh!) T do not understand this “oh, oh”
business. We are living in an age of
sputniks where accurate measurement
of time and of distance and of weight,
everything has got to be calculated. We
look aghast at sputniks being fired.
How are these things being achieved?
It is by accurate measurements of time,
weight, distance and so on. So these
are basic things. Science is based
upon accuracy. Science and technolo-
gical knowledge is advancing every
day so mu~h so that its definitions are
becoming more ang more exact and
precise.

Now, it is in this sence that this .975
has been moved by one decimal more.
It is a tribute to the accuracy of
science, to the labours that the scient-
is's have put in to bring it more accu-
rate. My friend thinks; what iz the
application of thig second; we are talk-
ing so much here in this House, we
are spending our time here and out-
side and elsewhere; has it got any re-
levance to this fractional defintion.
My information is that....

Shri Hari Vishnu Kamath: My
information is that it is ‘974652

Shri S. V. Ramaswamy: Why? On
what basis?

Shri Hari Vishnu Kamath: What is
your basis, tell me; I will tell mine
afterwards.
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Shri S. V., Ramaswamy: My hon.
friend was not here when I made the
earlier speech. This has been accept-
ed after discussions by the scientists
at international conferences angd ac-
cepted by international bodies, to
which we are signatories. Prof.
¥rishnan of the National  Physical
‘.aboratory, a distinguished scientist,
an F.R.S., represented India at that
~onference, and he also discusseqd these
tnings, and it has been accepted. We
are g signatory to this. That is why
we are accepting this figure and not
Mr. Kamath's, which has no basis.

Shri Harl Vishnu Kamath: Tell me
your basis.

Mr. Speaker: Order, order. Now,
he has explained it. He should try to
understand that it was decided at an
international conference and we are a
signatory to that agreement. They
have agreed there that this should be
the basis and therefore on the basis
of that agreement we are adopting
this.

Shri Harl Vishnu Kamath: [ am en-
tirely at one with you, Sir, when you
say that we want to adopt inter-
national standards. But I want to
know, if he can enlighten us, why
and how the figure ‘975 has now been
transformed into ‘9747, What hap-
pened then at that conference? 1If he
could tell us....

Mr. Speaker: It would not be possi-
ble for him.

Shri Hari Vishnu Kamath: Let
him admit it. We are then satisfied.
Let him say so.

Shri N. Dandekar:
ble for him.

Shri N, Dandeker: What is the
precise mesurement of the year 19007
How was the year 1900 measured in
19607

What is the

Shri 8. V. Ramaswamy: I am com-
ing to that. (Laughter).
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Mr. Speaker: I do not think his
answer is to be laughed at. That
answer that he hag given is  quite
understandable.

Shri §. V, Ramaswamy: Sir, I am
reading from a scientific book, a pub-
lication by the Ministry of Commerce
and Industry on Metric Measures:

“Up to the last few years, the
second of time wag the fraction
1/86, 400 of the length of the mean
solar day.”

For several calculations it was not
possible, because in astronomical cal-
culations and other things there were
some errors.....

Shri Hari Vishnu EKamath: Astrolo-
gical or astronomical (Interrup-
tions) .

Shri §. V. Ramaswamy: You want
me to deal with a scientific subject
and explain to you?

Mr. Speaker: When he was read-
ing, probably he read it as ‘astrologi-
cal’ and they want to ascertain whe-
ther really it is astrological or astro-
nomical.

Shri S, V. Ramaswamy: Astrono-
mical. I am sorry, my friend is obses-
sed with astrology.

Mr. Speaker: They probably mis-
understood it.

Shri S. V. Ramaswamy: And I
can also understand why he is not
able to fully comprehend it, because
he confessed that he is a student
of chemistry and not of physics.

Shri Hari Vishnu Kamth: ot
physics and chemistry. What were
you a student of? What did you
study?

Mr, Speaker: Order, order. Now,
let ug hear him.

The hon. Minister might go wun
with his speech without any cum-
ments against any Members
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Shri S. V. Ramaswamy: Then it
2oes on:

“It is from a study of the orbi-
tal motions. .. ..

The requirements of the physi-
ciits, however, are much finer....

Meanwhile, the adoption of an
astronomical standard more stable
than the mean solar day was ab-
solutely necessary, For this
purpose, the enormous amount
of work on orbital motions ac-
complished from 1875 to 1926
has been profitably utilised. It
was shown that the annual trans-
latory motion of the earth around
the sun was not subject to the
same unpredictable irregularities
as its motion of rotation. The
period of the tropical year is not
influenced hy meteorological or
geophysical phenomena which
affect the length of the dav."”

Shri Nath Pai: We are now con-
vinced.
Shri S, V. Ramaswamy: How this

1800 comes in, I am trying to explain.

“As a result of the correspon-
dence between the International
Committee of Weights and Mea-
sures and the International Astro-
nomical Union, the following defi-
nition of the second was promul-
gated in the month of October,
1856 by the International Com-
mittee.

‘The second is the fraction 1[31,
556, 925, 9747 of the tropical year
for 1900 January O at 12 hours
ephemeris time’”

I cannot understand this, I cannot
explain, nor can you or any one here.

(Interruption). This is the definition
given by an international body of
srientists,

An hon. Member: He does not

know.

Weights and 3016
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Shri S. V. Ramaswamy: If you wan*
a scientist to pilot this Bill, you will
require half a dozen scientists, be-
cause it deals with chemical substan-
ces; it deals with amperes measure
also and therefore an electrician must
come; it deals with physics, chemistry,
electricity and every expert must come
here.

Shri Hari Vishnu Kamath: What
did you study?

Mr. Speaker; How is that relevant,
as to what he studied?

Shri Hari Vishnn Kamath: He ask-
ed me and therefore I am asking him.
Let him not refer to my studies.

Mr. Speaker: Has he finished now?

Shri S. V. Ramaswamy: If the time
is up, I shall say I have finished. I
wish to add only one or two words.

Several hon, Members said that
people in the villages do not know
what the metric system is and that
the system has been introduced to
create confusion and facilitate the
exploitation of the poor. Before this
metric system was introduced there
were no less than 150 different types
of seers and maunds in this country.
The length measures were also differ-
ent. Hon. Members will themselves
know that in their own constituency,
from place to place, from one place
of their constituency to another, there
was a difference in measurement of
length and weight. Even now, in re-
mote wvillages it is still persisting.
What we have tried by introducing
this in 1956 is to have one system of
measurement, weight length and our
currency throughout the country.
Litre is litre throughout the country
now; kilo is kilo throughout the coun-
try, and paisa is paisa throughout the
country. At the time the paisa was

introduced the same sort of jibes
were thrown. But is it not a
fact that now we have forgot-

ten the paisa and anna. The younger
generation do not know that anna
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consisted of twelve pies, and sixteen
annas amounted to gne rupee.
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Shri S, V, Ramaswamy: The
younger generation have forgotten the
old system. It is we of the older
generation who are still having our old
memories, :

The Minister of Planning (Shri
B. R. Bhagat): We have also forgotten.

Shri S, V. Ramaswamy: Yes, but
still we enter into mental calculations
to convert the naya paisa into anna
and find out whether the price has
increased or not, we who belong to
the older generation and who have
been brought up in rupees, annas and
pies. But the younger generation
have not been affected by it. Now
the younger generation is also being
brought up in the metric system in
the matter of lengths and also in
weights. It is true that in the remo-
test villages it has not yet percolated
in gpite of the strenuous efforts made
by the Central Government and the
State Governments,

Shri Harl Vishnu Eamath: I beg to
move:

‘That the question be put”.

Mr, Speaker: It is not clear to me
still, and, therefore, I shall allow the
hon, Minister to continue.

Shri 8, V. Ramaswamy: The en-
" forcement portion is with the States.
We do a lot of propaganda through all
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the media, through the newspapers,
through posters, through the radio,
through the films and other things.
But as vou know, India js a vast coun-
try, and our people live mostly in the
villages, and it does take time to per-
colate these new ideas and new
systemg in the remotest of our wil-
lages. We try our utmost. Eight
years have gone by, and I believe that
we have covered about 80 per cent in
the matter of the metric system.
There is a balance of about 5 to 10
per cent which still remains, and that
is in the remotest inaccessible areas.

By and large, the House has been
pleased to a.cept this amending Bill.

Shrimati Yashoda Reddy (Kur-
nool): It is a fact that in the villages
it has not percolated, But the hon.
Minister has not answered the point
raised from the other side that the
Ministry itself while giving the figures
about production of cloth and cotton
had not used the metric system but
had given the figures in terms of
yards and bales.

Shri S. V, Mamaswamy: We have
both the figures in metre etc. But by
some mistake, the figure was given in
yards,

Mr. Speaker: The question is:

“That the Bill further to amend
the Standards of Weights and

Measures Act, 1956, be taken into
consideration.”.

The motion was adopted.

Mr. Speaker:
ments to the clauses,
all the clauses

There are no amend-
So, I shall put
together to vote.

Shri Nambiar: There is an oral
amendment by Shri Kamath, for
changing the term ‘figures' to ‘digit’.

Shri Hari Vishnu Kamath: If you
waive notice, I can move it, because I
had not given notice of it earlier.
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Mr. Speaker: At this moment 1l
will not be possible unless the hon.
Minister azecepts it. Is the hon. Min-
ister prepared to accept it?

Shri 8. V. Ramaswamy: May I
know whether you have admitted it?

Mr. Speaker: I can admit it only if
the hon. Minister is prepared to ac-
cept it. Is he prepared to accept it?

Shri §. V. Ramaswamy: No.

Mr. Speaker: 1 shall now put all
the clauses together to vote.

Shri Hari Vishnn Kamath: Clause 4
may be put separately, because 1
would like to offer a few remarks on
it.

Mr. Speaker:

“That clauses 2 and 3 stand part
of the Bill".

The motion was adopted.

The question is:

Clauses 2 and 3 were added to the
Bill

Clause 4— -(Amendment of section 5

Shri Hari Vishno EKamath: I rise
on a point of quorum....

Mr. Speaker:
up clause 4.

Now, we shall take
Shri Kamath.

Shri Hari Vishnu ~ Kamath: Mr.
Speaker, Sir....

Shri Ranga (Chittoor):

no quorum in the House.

There is

st gpeRwiT wsAW  (3AW) ¢
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Mr. Speaker: Shri Ranga is point-
ing out to Shri Kamath that there is
no quorum, not to me, I think.

Shri Hari Vishnu Kamath: I bring
it to your notice that there is no quo-
rum in the House.

Mr. Speaker: All right, the quorum
bell is being rung..Now, there is quo-
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rum, The hon. Member can start his
speech.

Shri Hari Vishnu Kamath: By your
leave, I should like to make a few
observations. The hon. Minister, who
has blossomed into a neo-scientist, in
the course of his spesch has tried to
give some sort of raisom detre orra-
tional explanation for this change
which is sought to be made, and he
tried to weave words or spin words
into his statement and tried to clarify
why the term ‘tropical year’ has been
introduced, and why the tropical year
for 1900 has been chosen. I would like
to have from the hon. Minister a fur-
ther clarification on this matter how
and in what manner the tropical year
for 1900 differs from the other years.
He confessed that previously the
second was defined as a fraction of a
day, and the second was calculated
like that, but now it is defined in
terms of year. In what manner and
whyv does the tropical year for 1900
differ from the other tropical years
which have gone before or which have
come after? Secondly, how does the
tropical year differ from the temper-
ate or Arctic year? We are all in parts
of the same terrestrial globe, whe-
ther Arctic or Polar or temperate
zones. How does the year in the tro-
pics in point of dimension or size or
in other respects, differ from a tem-
perate year or an Arctic year? If there
is no difference between the tempe-
rate year, the Arctic Year and the
tropical year, why should the tropi-
cal year be selected for this kind of
computation?

An Hon. Member;
national standard.

Shri Hari Vishnu Kamath: I know
that it is an international business, and
I agree that we have to abide by the
international form. It was decided
at some international conference, and
I am sure they must have offered
some rational explanation why the
tropical year for 1900 should have
been selected, and not 1899 or 1901
or 1904 or 1947 when we attained our
Independence and became free, All

It is an inter-
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this explanation should be given why
this particular year has been taken.
Surely, it cannot be something arbi-
trary. 1 am sure that somebody must
have been sent as gur delegate to
this conference, and he would have
given some report as to what
happened, and what transpired there,
and what discussions took  place
there. A resume of the discussions
may be placed on the Table; if the
hon. Minister could not tell us now,
he may place a resume of the discus-
sions on the Table of the House.

Mr. Speaker: 1 do not think that
that would be necessary. I have been
here for a short while listening to the
debate. What 1 have understood is
this that that international body took
that year to work upon and then
came to the conclusion that a second
was the fraction of that year, because
they had been working on that year.

Shri Hari Vishnno Kamath: 1 quite
understand. 1 am whole heartedly at
one with you that we should conform
to international standards, because
we all want one world and one world
government to which Shri D. C.
Sharma has referred. 1 only wanted
to know the reason, prompted by my
curiosity.

Mr. Speaker: I am just trying to
convey my own understanding, and
what 1 have understood while I have
been here for a short while. The hon.
Member may kindly resume his seat
for a minute.

Shri Hari Vishnu Eamath: I
thought as you were not standing, I
could stand.

Mr. Speaker: Because of that,
should one continue to be standing?

Shri Hari Vishnu EKamath: That
international body worked on a par-
ticular year and that year was 1900,
and after working on that year, they
came to this conclusion that a second
was the fraction as defined here of
that year. They took that year and
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worked upon it and then arrived at
this fraction by their scientific com-
putations or whatever that might be. I
do not claim that I have any special
knowledge of that.

Therefore, how to ask why they
did not take any other year to work
upon would be beside the point. They
must have taken some year for their
computations. They took 1900 for
that purpose. They might have taken
1947 also, as the hon. Member has
said; then, perhaps, the fraction might
have been different, and it might be
a different fraction of another year
which they had taken. They have
chosen one particular year and then
arrived at this conclusion that a
second must be the fraction as given
here of that particular year. This is
the impression that I have gained, I
do not say that 1 have any special
knowledge of the subject.

Shri S. V. Ramaswamy: With your
permission, may I read out from the
scientific journal giving the expla-
nation? T submitted to the House
earlier that the definition of the
second has been arrived at after
correspondence with the International
Committee of Weights and Measures
and the International Astronomical
Union. That is the definition that is
being incorporated in this Bill in
place of the earlier one. That is ex-
plained by the following paragraph,
which reads thus:

“This text requires some expla-
nation.”.

The tropical year has nothing to do
with temperature.

Shri Hari Vishnu Kamath:
‘temperate year’.

Shri 8. V. Ramaswamy: It has
nothing to do with the Arctic year
or the Antarctic year.

I said

That paragraph reads further as

follows:

“The tropical vear is the inter-
val between two consecutive
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vernal equinoxes, the equinox it-
self being the “instant when the
sun crosses the celestial equator,
its declination then being zero.”.

“The length of the tropical year
diminishes slowly by half a second
per century. According to the
American astronomer S. New-
comb, its duration in days...."—

I need not trouble the House with
these details and technicalities—

“The length of the tropical
vear for t-0 has been adopted as
the constant standard”.

“t" is the time counted in centuries
starting from 31st December 1899 (or
better still 0 January 1900) at Green-
wich mean noon.

Shri Harl Vishnu Eamath: One
word more with your permission. 1
have got profound faith and complete
confidence in your wisdom.

Mr. Speaker:
such thing.

I do not claim any

Shri Hari Vishnu Kamath: Your
explanation which preceded the Min-
ister’s has helped us more than the
Minister’s explanation.

I would like to know why it was
that this year 1900 was chosen, and
whether before 1900 all the seconds
that had been computed by humanity
were all wrong.

Mr. Speaker:
would be bliss.

I hope ignorance
The question is:

“That clause 4 stand part of the
Bill".

The motion was adopted.

Clause 4 was added to the Bill
Clauses 5, 1, the Enacting Formula

and the Title were added to the Bill
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Sh:i S. V. Ramaswamy: I move:
“That the Bill be passed”.
Mr. Speaker: The question is:

“That the Bill be passed”.
The motion was adopted.

16.43 hrs,

MINERAL OILS (ADDITIONAL
DUTIES OF EXCISE AND CUS-
TOMS) AMENDMENT BILL

The Minister of Planning (Shri B. R.
Bhagat): I beg to move:

“That the Bill further to amend the
Mineral Oils (Additional Dutieg -of
Excise and Customs) Act, 1958 be
taken into consideration”.

Shri Hari VYishnu Kamath
(Hoshangabad): Is the oil in litre or
metre?

Shri B. R. Bhagat: It is excise—a
very mundane affair.

1 find it necessary to recapitulate
briefly the circumstances under which
the Additional Duties of Excise and
Customs were originally levied in 1958.
As the House will recollect, Govern-
ment were, as a result of discussion
with the oil distributing companies,
able to secure a reduction of prices in
respect of certain categories of mineral
oils effective from 20 May, 1958. These
reductions were different for different
products, but individually being of
small amounts, it was thought that the
benefits if reflected in the ceiling prices
of sale of the products by the oil dis-
tributing companies was not likely to
reach the consumers.

16.45 hrs.
[Mr. DEPUTY-SPEAKER in e Chair]

It was accordingly decided that the
monies accruing from the negotiated
price reductions should be appropriat-
ed to the Consolidated Fund of India.
This decision was given effect to by a
levy of additional duties of excise and
customs by an ordinance issued on
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30 June, 1958, which was replaced by
the Mineral Qils (Additional Duties of
Excise and Customs) Act, 1958 Al-
though these additional duties were
imposed on various products as excise
duties and recovered from the oil
companies, it was ensured by an ex-
press provision in the Act that the
levies were not passed on to the con-
sumers by increasing the prices of the
products. The reductions effected
then were provisional and further re-
ductions were also expected in future;
the Act therefore, provided for ceiling
rates and authorised the Government
to fix effective rates from time to time
by notification,

Since then, as a result of further
examination agnd negotiation with the
oil companies; certain further orice
reduction has been achieved. But as
the likely effect 'on the consumer pri-
ces of the individual products was only
marginal, it was thought proper on
every such occasion to mop up the
price difference by increasing the
effective rates of additional excise
duties suitably and appropriate the
amounts to the Consolidated Fund of
India. The Act was also temporarily
amended for the period 1st April, 1859
to 31st October, 1959 raising the ceiling
rateg to enable a quick appropriation
of the amount standing in favour of
Government.

As the House is aware, a committee
was appointed in August 1960 with
Shri K. R. Damle as chairman to exa-
mine &he principles ang elements ac-
cording to which the selling prices of
various petroleum’ products in India
should be determined. The committee
recommended certain reductioms to be
applied from 1st October. 1961. The
effective rateg of additional duties of
excise ang customs were accordingly
readjusted taking into account the re-
duction proposed by the commmittee.

In terms of the pricing principles
applicable under the refinery agree-
ments and the recommendationg of the
Qil Price Inquiry: Committee, some
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further amounts aggregating nearly
to Rs. 5 crores have accrued in favour
of the Government since 1st October,
1961 and are furfher accruing at the
rate of Rs. 60 lakhs.

Shri Ranga (Chittoor): All in the
name of consumers!

Shri B. R. Bhagat' Not in the name
of consumers.

Shri Ramga: You profit by it.

Shri B. R. Bhagat: There is an ex-
press agreement that it will not be
passed on to the consumer. It has not
been done.

Shri Ranga: You could have lower-
ed the prices.

s wiERas G (Fed) ¢
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They are further accruing at the
rate of nearly Rs. 60 lakhs per month
due to further fall in the f.0.b. cost
at Abadan and in the marine freight
applicable from time to time from
Abadan to the Indian ports of dis-
charge; these amounts have to be
transferred to the revenue account.
But after the adjustments of the effec-
tive rates in terms of the pricing for-
mula effective from 1st October. 1961
very little margin is left between the
ceiling and the effective rates, which
is inadequate for a quick recovery of
the amounts accruing to the Govern-
ment from the oil companies and take
care of these further reductions as also
those which may accrue in the future
1t is, therefore, necessary that the ceil-
ing rates fixed in the Act should be
raised sufficiently.

Shri Ranga: Why?

Shri B. R, Bhagat: Because further
reduction of the margin between the
effective rates and ceiling is now very
Narrow.
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Shri Ranga: The effective rates will
also rise?

Shri B. R. Bhagat: Actually, it is the
reverse. The more is the reduction,
the greater is the duty to be moppea
up. I think the hon. Member will now
understand it?

The Mineral Oils (Additional Duties
of Excise and Customs) Act does not
include at present a levy on asphalt
and Bitumen. Accordingly, recoveries
on ageccount of price reduction on these
products has had to be made through
additional duties on other products
covered by the Act. Since the con-
sumption of this commodity has been
increasing and there may be some fur-
ther reduction in future, it.is onsider-
ed necessary to bring these commodi-
ties also within the scope of the Act.

Finally, 1 come to the products
known as lubricant, greases and speci-
alities. On account of a large variety
of these products marketeq by differ-
ent companies, it has not been possi-
ble to lay down the ceiling selling pri-
ces for the individual produces. How-
ever, the Oil Price Inquiry Committee
has recommended a block control in
respect of marketing and distribution
charges and profits on an average basis
for the entire range of these products.
While discussions with the oil compa-
nies are in progress, it is necessary 1o
take legal powers to appropriate part
or whole of the excess recoveries, if
any, made by the oil distributing com-
panies. Accordingly, it is proposed (o
extend the levy under the Mineral
Oils (Additional Duties of Excise and
Customs) Act 1958, also to the petro-
leum products falling under item 11A
of the Central Excise Tariff.

In view of the considerations which
I have just mentioned, the Bill seeks
to raise the ceiling rates of duty in
respect of the products which are al-
ready covered by it, and to bring As-
phalt agnd Bitumen and the other oet-
roleumn products liable to excise duty
under Item No. 11A of the Central
Excise Tariff within the scope ©of the
Act and fix ceiling rates of additional
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duties. The effective rates on the ex-
isting products as well as those pro-
posed to be included now -will conu-
nue to be fixed by notification. The
possibility of passing on tne benefits
arising from the price reductions to the
consumers has been carefully consider-
ed, but the Government 1 satished
that the present arrangement of credi-
ung all such accruals to the Consoli-
dated Fund of India through Excise
and Customs levies may have to con-
tinue for some time. At any rate they
are too small to reach the ultimate
consumer. I may, however, point cut
that the Act is only an enabling mea-
sure and shoulg it be decided at any
uume that the reductions should pe re-
flected in the consumer price, the Act
will not stand in the way.

1 am sure that in consideration of
the facts I have just now stated, the
House will wholeheartedly support the
Bill. I alsp take this opportunity of
explaining that because of the urgency
and the revenue consideration involv-
ed, it was thought expedient to insert
in the Bill a declaration under the Pro-
visional Collection of Taxes Act, 1931
and that under this authority, the
effective rates of duty on the existing
commodities have already been raised
beyond the existing ceiling rates pro-
vided in the Act. No imposition has,
however, been made so far on the com-
modities which are now proposed to
be included in the list of products
chargeable to additional duties under
this Bill.
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I move,
Mr. Deputy-Speaker: Motion moved: _

“That the Bill further to amend
the Minerdl Oils (Additional
Duties of Excise and Customs)
Act, 1958, be taken into considera-
tion."”

Shri Bade (Khargone): Before you
call upon any speaker, I want a clari-
fication, so that there will be less dis-
cussion.

In the new Bill, at page 2, you had
added item No. 7. )
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“All products ag described in item
No. 11A of the First Schedule to the
Central Excise and Salt Act, 1944.”

That was not the provision in the old
Act. So, what do you mean by “all
products.” The rate of additional duty
is Rs. 300 per metric tonne. So, what
are the other products that you are
taxing under this new Bill?

Shri B. R. Bhagat: I explained that
this item No. 11A includes lubricants.
specialities and other products.

Shri Bade: Only lubricants or other
items?

Shri B. R. Bhagat: Bitumen, asph-
alt, lubricants, specialities—that is a
big generic term.

Shri Narendra Simgh Mahida
(Anand): I have heard with attention
the Deputy Finance Minister’s speech.

I welcome Clause 2 geeking to subs-
titute “certain mineral products” for
the words “certain mineral oils”, and
T welcome the inclusion of the word
“products”.

Our country is increasing in mineral
wealth. We have yet to tap the mine-
ral wealth of our country as a whole,
and this word “products™ will includ=
many such minerals which we are get-
ting in our land.

The Minister has also explained
sbout the ceilings in the Table. 1 am
not agreeable to this because this will
result in further taxation by way of
excise and customs, He has, however,
assured us that there will not be any
increase in taxes, but I am sure that
the Government will come up with un
increase later on. Up to 30th Septem-
ber, 1964, the Government has earned
about Rs. 5 crores. So, this tendency
of earning more money is there witk
the Government. I have no objection
to this tendency. bf earning more
money, but my objection is that ‘he
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Government does not spend properly
the sum that they earn by way of ex-
cise and customs from petrol, kerosene
‘or diesel oil. '

The part of the country which I re-
present ig yielding more oil, more
petrol. At least to that part benefit
should accrue from this money. The
roads in the State of Gujarat are very
backward. The State may be thought
by many persons to be rich, but pro-
bably that is so in business ideas, but
not in other respects, and Government
which earns this money there on oil
and petrol is not spending enough on
the roads of my State. So, I earnestly
request him to see that the develop-
ment of roads in Gujarat is undertaken
with this money that they earn, and
which they are going to earn from the
oil and petrol being produced in
Gujarat.

There is possibility of tapping oil in
the Gulf of Cambay. I hope natural gas
is also included in mineral producis
because natural gas comeg from the
under ground. I hope the Minister
will include that also. The trouble we
are now having in Gujarat is that they
have yet to fix the price of gas. The
price in other parts of India is much
lesser than that offered in Gujarat. It
is about three times perhaps then in
the Assam Area. So, I request the
Minister to think of this, and include
natural gas also in mineral products.

Government proposes to increase the
ceiling rate on kerosene. Let me nave
an assurance from Government that
the intention is to levy more tax and
give the benefits to the consumer, bul
so far that benefit has not accrued to
our farmers and labourers. Govern-
ment say that they intend to reduce
the rates on diesel oil, but diesel oil
rates, on the contrary, have gone up,
and our farmers who are using diesel
oil in engines and on tractors have
not been benefited. Anyway, 1 am
quite sure Government will come fur-
ward with a Bill afterwardg for in-
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they would further increase the taxa-
tion.
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Furnace oil is also included, but 1
may say that it hag also been made
costlier and the industries in the wvari-
ous States are not having the benefit
of this pil.

Al) these questions require the atten-
tion of the Government, especially
about asphalt. This is coming at very
cheap rates from South America. Our
roads are not still tarred in many parts
of the country, when asphalt is so
cheap. All that they have to do is to
fil] the barrels with asphalt from the
South American Pitch lake and send
't here. So, I' do not know way our
-oads are not tarred to the extent we
want them. I would advise the Gov-
ernment to have more tarred roads
than cement roads because cement is
eostlier and becoming rare in our coun-
trv. So, the use of tar should be in-
creased.

Shri Narendra Singh Mahida: “All
products” have been included in item
11A.

Shri Bade: That is
their income.

for increasing

Shri Narendra Singh Mahida;: Pro-
bably Government has no knowledge

of the products they are going to have *

or make. There are many products
which will grow from our mineral
wealth. The Minister may have dis-
played proper vision by putting in all
the products available in this country.
The benefit out of this ceiling table
though professed is not coming to the
consumer in satifying way though the
Minister says they will subsequently
decrease the prices prevalent in the
country. Let him give that assurance,
That assurance has been given in the
House for the last so many years, but
nothing concrete has come out for re-
ducing the prices of petrol diesel oil or
kerosene. About motor spirit . .
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Mr. Deputy-Speaker: Is he likely to
take some more time?

Shri Narendra Simgh Mahida: Yes,
Sir.

Mr. Deputy-Speaker; He can conti-
nile tOmMOITow.

17 hrs.

CLARIFICATION OF STATEMENT
RE: SITUATION IN BHUTAN

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): Sir, | seek you permission to
clarify my answer in reply to Shri
Nath Pai's question following my state-
ment this morning on the situation in
Bhutan. When I said that the latter
part of the question is the truin,
agreed with him that the present deve-
lopment is only a storm jn « tea cup,
but not, I repeat not, to the second part
“being the result of the adventures ot
a cine star”.

Shri Nath Pai (Rajapur): I do not
follow the clarification of the
Minister. My question was framed in
two parts. One wag whether Lhe pre-
sent developments in Bhutan are the
result of the efforts of certain indivi
duals who did not like the kind of re-
lationship that exists between Bhutan
and India and therefore wanted to
change it or whether it was a kind of
a storm in a tea cup, being the result
of the adventures of a cine actress.
What is the clarification?

Shrimati Lakshmi Menon; I said, I
agreed with the latter partg of the
question, without the “cine star".

Shri Nath Pai: You are dropping the
cine start? Tt looks too glamarous?

Mr. Deputy-Speaker: The House
stands adjourned till 11 a.m. tomorrow,

17.02 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
December 3, 1964| Agrahayana 12, 1886
(Saka).
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